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LOK SABHA
Wednesday, August 30, 1972/Bhadra 8,
1894 (Sako)

The Lok Sabha met at
Clock

[MR. Speakrr in the Chair.]
ORAL ANSWERS TO QUESTIONS

ISSUE OF LICENCES AND PERMITS
TO BUSINESS HOUSES

-+

*401 SHR] PRAVINSINH SOLANK] :
SHRI ONKAR LAL BERWA :
Will the Mmister of INDUSTRIAL DE-
VELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state

(a) the names of the top 15 business
houses who have been granted largest num-
ber of hcences and permits since last Gene-
ral Flection; and

Eleven of the

(b) the nature and value of the licences
issued to them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHR! SIDDHESHWAR
PRASAD) : (a) The Mumistry of Indus-
trial Development is concerned with In-
dustrial licences 1ssued under the Indus-
tries (Dev. & Reg) Act. No *“‘permuts”
arc issued under the Industries (Develop-
ment & Regulations) Act. Under the Re-
vised lacensing Policy, certain restrictions
are placed on the Larger Industrial Houses,
as defined in the Industrial Licensing
Policy Inquiry Commuttec Report. Sepa-
rate slatistics are maintained in respect
of these houses. A statement showing

o i o —

2

the number of industrial licenscs issuedl
to the 20 Larger Houses from 1-4-1971
to 30-6-1972 is laid on the Table of the
House. {Placed in library See No. LT-3561/
72}

(b) Industrial licences are generally
issued for specific capacities rather than for
specific values, Details of all industrial
licences issued by the Government are pub-
lished from time to time in the *“Weekly
Bulletin of Industrial Licences, Import
Licences and Export Licences”, Weekly
“Indian Trade Journal ” and the monthly
“Joumnal of Industry and Trade”. Copies
of these publications arc avaifable m the
Parliament Liberary.

SHRI PRAVINSINH SOLANKI . (ut
of the licences mentioned in the statement
how many were cleared by the Monopolics
Commission ?

SHRI SIDDHESHWAR PRASAD - All
the letters of intent were issued only after
clearance by MRTP, Commission.

SHRI PRAVINSINH SOLANKI : How
many of the industrial firms, which ai.
under CBI inquiry, were given industrial
hicences?

SHIR SIDDHESHWAR PRASAD : I
have no information on this point.

SHRI JAGANNATH RAO : Whie
more production is necessary in the country,
at the same time, the monopolics have
to be curbed. May T know whether this
fact is kept in mind while granting licences
to larger houses ?

SHR1 SIDHESHWAR PRASAD : We

always bear in mind that while industrial
production should go up, at the same time,
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economic concentration of power should
not take place. Licences and leters of
intent are issued, keeping these in mind.

SHRI G. VISWANATHAN : In view
of the utterances of the government before
the public that they are going to prevent
concentration of wealth in the hands of a
few, may I know wiether they are consi-
dering a blankct ban on issue of licences to
farge industrial houses ?

SHRI SIDDHESHWAR PRASAD
No, Sir.

SHRI INDRAJNT GUPTA :1 would
like to know how many of these licences
for new undertakings or for expansion
pertain to projects which the applicants
want to have in the joint sector with Govern-
ment participation and financial assistance.

SHRI SIDDHESHWAR PRASAD
As far as 1 am aware, none of thesc are
being established in the joint sector. The
loan or money advanced from the public
sector or from financial institutions will
only be sanctioned when these licencees
come for specific cases to public lending
mstitutions.

SHRI INDRAMT GUPTA : My ques-
tion was, when these applications for li-
cences dre considered and given, how many
of them pertain either from the applicant
side or from the Government side laying
down any condition to the question of their
being in the joint sector.

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHR1 C. SUBRAMA-
NIAM) The general approach now
with regard to particularly the larger
houses is 10 have now undertaking as
far g8 possible. These are letters of intent
issued long ago and they have fructified to
licenoes. Thesefore, these would not relaie by
and toprge letters of intent with which we
arc concerned now.  If a separate question
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is put, we can give the details. I can give
the information to the hon. Member that
three paper projects for example have been
taken up in the joint sector.

SHRI AMRIT NAHATA : I would like
to know, out of these licences for new in-
dustries or for expansion, how many
of them are for essential articles noeded
by the community and how many are fo:
non-cssential luxury items.

MR. SPEAKER : I am sorry. This
is a gemeral Question. You are asking

a specific question.

SHRI AMRIT NAHATA : It is very
relevant.

MR. SPEAXER : It may be relevant
but not relevant to this Question,

st gEM W woWw W WER,
& srrirg welY & ST snger g e el am
T & i W 15 3 sl v i e
avri s gz g  war o S Y aedy
i qefe 3 51 7= et qr e w Sy
aga A€t e ¥ v F farg ww fear av Wi
T AN ¥ ax famr & — (swEaw)-
W aE W FW 49 T8 o, § aar
g 5 feramomaisa N 0w
q wrers e ar

SEUW WEWES: aF TH AT AR A
3y or o & a ¥ fedied v oW
AN FT A L R oA AW GE !

I amsorry, 1am not allowing it. The
question should not include any computa-
tion,

ot gwt WA woaTe @ W TATE WY A
G ? A arf e A ¥ ar v e
T En i Kamp@wifs
frow wW g ¥ A fow oy aad
sqrarfedt WY v & amwaw o odfve g d
wr gy ¥ fEt & ow & eoeren faar
o &

MR. SPEAKER : This is nol relevant;
T am not allowing it.
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-SHRI C, SUBRAMANIAM : These are
by-and large licences which - fructified with
reference to:letters of intent issued long ago.
-Onee the conditions in the letters of intent
are satisfied , automatically, the licences
have got to issue. Therefore, the question
of assurance does not arise. 1 want to
say, not only with reference to this but to
other matters also, no assurance was given
to any house for the purpose of elections
that either they would be given licence
or any letters of intent. I want to re-
pudiate the suggestions made by the hon.
Members.

s EPEH WM WO : W ¥ N R
qfed, sl e & e wgrmr d 1 &
gefre wma qAr ¥ aw fod o §, wft faw
2 qor ur 7 frey oefee fad w3 § 7

MR. SPEAKER : I am not going to allow
it. please do not obstruct the House.
Mr. R. 8. Pandey.

st PR W WOUTT : WEGH HEIRd, W
wat feoamd 7
ey wgw: 3o & fmw g

SHIR R.S. PANDEY : When letters
of intent or licences are issued, may I know
whether Government puts any condition
that, within a specified time, the industry
wust be established, because our experience
is that, after the licences are issued, a 'long
time is taken for the industry to be started.
May 1 know whether Government puts any
condition that the industry should be star-
ted @8 quickly as possible ?

jm-qgcn:mquglm%
THAT-MGEHGT 981 ¥ 4 IR wgy
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SHRI SHYAMNANDAN MISHRA :
Do Government have & system of referring

to the income-tax authoritics and getting
clearance from them before granting li-
cences? Secondly, how does it happen
that the largest business houses have got the
largest number of licences 7

SHRI C. SUBRAMANIAM : That is
not correct., If the hon. Member looks
into the total number of licences issued
during the period, he will find that, pro-
gressively, it has been decreasing; it-is only
about five or six per cent of the total licences.

SHRI SHYAMNANDAN MISHRA
My question was «different.  The finit
question that I have asked is whether you~
have any system of getting clearance from
tax authorities before granting liecences.
Secondly, it is quite obvious from this state-
ment that the largest business houscs have
got the largest number of licences.

SHRI C. SUBRAMANIAM : 1 want
to clear one thing. Take, for example,
Birlas. Here it is indicated as 17. But out of .
that you will find that eight plus. five, Le.
thriteen are carrying on business licences,
that is, for the capacity established during
the non-licensing period; they will auto-
matically get those. 8o, actually, instcad
of seventeen, it should be fout--the new
licences that have been issued.

In regard (o clearance from _incoine-tax
authorities, there will be some system. I
would not be able to. give the answer im-
mediately. 1If the hon Member is interes- |
ted, in iputting as separatc question
about it, I can give him the answer.
Combination of the functions of sa
establishment officer and  vigilamce

Officer .
*402. SHRI S.C.. SAMANTA : Will the
PRIME MINISTER be pleased to state

" (a) whether Govérament had issueo

any orders whereby. the fanctions of an.’
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Establishment Officer and a Vigilance Offi-
cer in & Ministry can be combined in one
Officer of the rank of Deputy Secretary/
Officer on Special Duty/Joint Secretary;
if 80, the genesis of combining of these
functions in one Officer; and

(b) the names of the Ministries where

these functions have been entrusted to an
0.8.D./Joint Secretary?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) :(a)
No instructions to combine vigilance
and establishment work in one officer have
been issued by the Department of Perso-
nnel to the Ministers/Departments. Each
Ministry/Department assigns work to its
officers, keeping in view the nature and
pattern of its work.

(b) A statement is laid on the Table
of the House.

Statements

Name of Ministries where vigilance work
functions have been entrusted to an offi-
cer of the rank of OSD/Joint Secretary.

(1) Ministry of Finance (Department
of Revenue and Insurance).

(2) Ministry of Foreign Trade.

(3) Minisiry of Works & Housing.

(4) Ministry of Communications.

(5) Department of Supply.
(6) Ministry of Railways [the post is in
a higher grade.)

SHRI S.C. SAMANTA : May I know
what is the rationale and expediency in
combining the functions of vigilance and
establishment in one person - in other
words, combining the functions of the judge
and the prosecutor in onc individual ?

SHRI RAM NIWAS MIRDHA : As 1
said, no instructions have been issued by
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the Government that the vigilance and es-
tablishment work should be combined,
nor have we issued instructions that the
establishiment work should not be handied
by the person who also handies vigilance
work, Everything depends on the situation
existing in & particular Ministry. In some
Ministries and Departments, they have
part-time Chief Vigilance Officer, and
according to the nalure of work in that
Ministry, some work including establigh-
ment work is also given to the Chief Vigi-
lance Officer.

As regards combining the two functions
being likened to making the judge as well
as the prosecutor m the same person, it
is not correct. As a matter of fact, we
find that establishment officers arc usually
well-versed in discipline and conduct
rules. There are sometimes obvious ad-
vantages if part-time vigilance officers
are made in charge of establishment work
in addition to vigilance work. There are
sufficient safeguards under the disciplinary
rules available to the officers concerned
to put their view-point. The Central
Vigilance Commission is also consulted.
In some cases, before award of punsihment,
the Union Public Service Commussion
is also consulted. 1 do not think there
is any harm and no adverse circumstances
have come to our notice that the vigilance
and establishment work should not be
combined in one officer.

SHRI S.C. SAMANTA : Muyl alwo
know to which Service the officers in the
Ministries mentioned in the statement
belong and their experience in establishment
matters ?

May I also know the number of officers
belonging to Indian Police Service amongst
these officers in whom these functions have
been combined?

SHRI RAM NIWAS MIRDHA : I do
not have at this moment informatiou
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about the establishment experience or
other experiences of all the Vagilance Offi
cers it the various Ministries.

As regards the question whether they
belong to the Indian Police Service, at pre-
sent, as I can see, only the Cheif Vigilance
Officer in the Ministry of Foreign Trade
is a Police Officer. He does not belong
to the Indian Polce Services Heisa
Police Officer. There are some Police
Officers who work as Vigilance Officers
in some of the public undertakings. But
1 cannot say how many IPS officers are
working.  But, there are instances where
we do appomnt Police Officers as Vigilance
Officers also provided they have the neces-
sary background.

SHRIA. P. SHARMA : Is the Govern-
ment aware that most of these Vigilance
Officers are drawn from the various Minis-
tries on deputation in the Vigilance De-
partment for a particular period of time
and the result 1s that it is very difficuit
for them to exercise vigilance over the acti-
vities of thewr higher-ups in the Depait-
ment as they are always in the grip of the
fear that after a particular time, they have
to go back to their Department ?

MR. SPEAKFR : No arguments pleasc.

SHRI A.P. SHARMA : My question
1s that they are experienceing a lot of diffi-
culties it is so difficult for them to function
impartially,. Would the Government,
therefore, consider that this type of system
should be finished and therc should be
a regular cadre of Vigilance Officers.?

SHRI RAM NIWAS MIRDHA : The
Chief Vigilance Officers in the various
Ministries are appointed after consulting
the Ceatral Vigilance Commissioner who
is a very high functionary. Unless the
Chief Vigilance Commissioner approves
the appointment, he is not appointed as
Vigilance Officer in any Department. That

BHADRA 8, 1894 (SAKA)
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is a big safeguard and the Chief Vigitance
Commisioner goes into the record and the
background of the person concerned
and one of the things they consider is also
whether a person from outside the Ministry
would be more suitable or someone from
the Ministry is more suitable. This is
aspect also is kept in consideration by the
Chief Vigilance Commissioner.

As regards a scparate cadre of Vigilance
Officers, 1 do not think that will be a very
practical proposition and there is ho
proposal before the Government regarding
that.

SHRI S.M. BANERJEE : 1 would like
to know from the hon Minister whether
he 15 aware that so much interference by
the Vigilance Officers in the Department
has resulted in inaction by ail the officers
and where only indecision is the decision
and the officers do not dare take any deci~
sion because of the interference made by
the Vigilance Officers.. ...

MR. SPEAKER : The hon Member
may ask his question without preambles
and introductions.

SHRI S. M. BANERJEE : My question
1s whether he is aware that indecision on
the part of certain officers in various Minig-
tries is the result of too much of interference
by the Vigilance Officer and if so, whether
any steps have been taken to co-ordinate
both in a manner so that decisions arc
taken.

SHRI RAM NIWAS MIRDHA : There
is no question of the Chief Vigilance Offi-
cers interfering with the normal working
of the Department. They are therefor
a certain definite task which means to see
if the people are not harassed, if the cor-
rupt officers are brought to book and if
their background and information is kept
uptodate. Except for persons who have
something to hide, I do not think any one
need fear the Vigilance Officer and there
is mo question of his interfering with the
normal working of any officer.
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RECRUITMENT TO C.R.P. AND C.LS.F.

FrOM VARIOUS STATES
2403. SHRI C. K. CHANDRAPPAN :

Will the Minister of HOME AFFAIRS
be pleased to state

(a) the total number of people working

in the Central Reserve Police and Central |

Industrial Security Force ; and

(b) the number of those among them from
Kerala and from other States, State-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : (a) C.R.P.F. - 73,237

CILS.F. - 12462

(b) Two statements I & IT containing the
information are placed on the table of

the House. [Placed in Library Seze. o . 1

T-3562/72]

SHRI C. K. CHANDRAPPAN : From
the statement, one finds that the recruit-
ment to the CRF from certain big States
is very few and from certain small States
there are so many. In view of this fact,
1 would like to know from the Hon. Minister
as to what are the criteria for the selection
to CRP and the Central Industrial Secruity
Foree. Ts there police verification in case of
people selected before confirmation is
made ?

SHRIK. C. PANT :1 do not know
whether it is quite right to say that
the representation of bigger big States
is not big enough. U.P. has the biggest
number in the CRP. It is true that
Kerala, although it is a small State, has a
much larger percentage of representation.
The repiesentation covers all the States as
can be seen from the statement. It is
all-India recruitment for gazetted and non-
gazetted staff; for gazetted, it is done by
recruitment on an all-India basis through
advertisement in Indian newspapers and so
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on and in the case of the non-gazetted staff
the recruitment is done from all parts
of the country. There is one aspect
to be borne in mind. Out of 60 battalions
that constitute the service, 28 battalions
were previously battalions of the Reserve
Battalion Force. They were constituted
by various States and that is why representa-
tion of those States happen to be larger;
these were absorbed in the CISF. To that
extent that has to be taken into account.
But that apart, I think, the representation
is on an all-India basis. But there are a few
States whose representation is very low
like for example, Gujarat. Representation
from certain States like Maharashtra,
Punjab, certain parts of U.P. are high.
All these factors go into the composition.

SHRI C.K. CHANDRAPPAN : He
has not replied to the second part of my
question. Is there police verification
after selection and before confirmation
and are there cases of retrenchment being
done after they are recruited ?

SHRI K. CJPANT : Normal police ver-
fication is done after selection.

SHRI C. K. CHANDRAPPAN : He
has not given details regarding the police
verification. What is it that the police
investigate ? Do they investigate the peliti-
cal background of the persen ?

WA WEEA © WL F-FAT FEAT & 7

- (smEama ) - fwfewdr | Tt gmy 2
SHR! R. P. YADAYV : From Statement
I1. it appears that only 919 persons from
Bihar have been recruited in the Central
Industrial Security Force so far, though
Bihar has got a sizeable number of big pub-
lic undertakings. May | know from the
Minister the reason for this and whether
the Government will think of appointing
only the local people in the Department,
looking to the backwardness and un-
employment situation of Bihar ?



SHRIKC PART : 'mosuwhom
‘almdytheréminductedmthémsr'in
_ Tespect industeles i the States, and as
“ far as the aumber of public - unidertakings

" in Bihat is concetiied, 1 do not know the’

 exact aumber at the moment, it does not
soen to be very large, that is one facter.
Asi 1 said, the first preference is given to the
watch -and ward staff which is already
there. - Therefore, necessarily  that will
change the composition of the final picture
of the CISF.

ﬁ 1971-72 ¥ wrerorarel &  foewwelt & s

*404. oft oW W wONT  WT WL
st stave et o Fa Fr FAraLa iR 1971-
1972 & faeltg ad § wrwmwandt & fawre
fawr w7 fafwey famat & faredy oy g 7

THE DEPUTY MINISTER IN THE
MINISTRY OIF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA) : The gross income earned
from the Commercial Service during
1971-72 was Rs. 4,22,36,696.

ot gww wy wouw : wsiw wEw, §
wak  WEAw ¥ Wl avgar g v oag oW
faarsr srorel) ATETC A § gAE T AT §
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wt on ww e g, afe g @ # wrte
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SHRI 1. K. GUJRAL : As I have said
just now, generally speaking, the policy -
is to use only the Vividh Bharati. At the
moment nine main .centres plus ancxlliry
statiorts are using the service. We are
planning to add ten more,
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Ingsrecrive Funcrionmng Or Tos
Sana Insmirute OF  NUCLEAR
Prvsics, CALCUTTA

*405, SHRI SAROJ MUKHERIJEE ¢
Will the Minister of ATOMIC ENERGY

be pleased to state :

(a) whether the Saha Institute of Nu-
clear Physics at Calcutta, in spite of getting
huge grants to the tune of Rs. 46,23,000
from the Department of Atomic Energy
and from other sources, is not functioning
effectively

(b) if so, the reasons therefor, and

(c) whether Government contemplate to
enquire into the aflairs of the Institute
and set things right there ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
{SHRI K. C. PANT) (a) No. Sir.

(b) Does not arise.
{c) No, Sir.

SHRI SAROJ MUKHERIJEE : The hon.
Minister has said ‘No’ on every point.
But in view of the fact that we have got
reports that due to corrupt practices in which
the direstor of the institute himself is alleged
to have been involved research work has
come to a standstill, do the Ministry con~
template fo inquire into the affairs ?

MR. SPEAKER : The answer to the
hon . Member's question is ‘No’. In spite
of that, he is putting this question.

SHRI SAROJ MUKHERIJEE : Research
work has come to a standstill,

SHRI DINEN BHATTACHARYYA :
Without an inquiry, how can they say
that there is no corruption ?

SHRI K. C. PANT : I have no such
information,
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SHRI SAROJ MUKHERJEE: In
view of the growing importance of research
regarding atomic energy, do Government
contemplate to make this centre a bigger
one with improved functioning for the
entire eastern region ?

SHRI K. C. PANT : In his first question,
the hon. member was dissatisfied with the
functioning of this Institute. In the second,
he suggests that this should be expanded.
This seems to be somewhat inconsistent.

SHRI SAROJ MUKHERIEE : Make
it more effective and a bigger one.

Mr. SPEAKER : The question should
be coherent.

SHR1 K.C. PANT : The Annual Report
of this Institute which forms part of the
Report of the Department of Atomic
Energy is placed on the Table since the last
15 years, So the Parliament has becn aware
of the functioning of this Institute. This
has a Governing Council headed by the
Vice-Chancellor of Calcutta University
and has representatives of the Central
Government and the State Government and
1t is looking after the work there. This
Council is in charge of the work of this
Institute,

PROF. MADHU DANDAVATE : Is
the Minister aware of the fact that the
eminent Indian scientist, the Jate Dr.
C. V. Raman, had propounded a view
which is very much relevant to the question ?
He had said that instead of having a good
number of centralised laboratories and re-
search centres on which Government spend
a lot of money, it was better to have small
laboratory and research c¢entres spread
over a large number of areas and thereby
give more opportunities 10 the scientists
so that the difficulties faced at centre like
the Saha Institute which is mainly engaged
in fundamental research could be completely
eliminated.
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SHRI K. C. PANT: Actually, the question
is based on a wrong premise. This is
one of the Institutes or research Labs.
which my hon. friend has in mind and pro-
bably Prof. Raman had in mind. This
began as a part of Calcutta University’s
programme to set up a cyclotron. Later
on it grew and it got money various endow-
ments funds and so on. It was named
after Dr. Saha. In 1950, the University
approached the Government of India for
assistance. After detailed discussions, a
constitution was framed—that is past his-
tory; I do not want to go into that. Later
on there was going to be set up a variable
energy cyclotron in Clacutta itself and the
Institute was going to be shifted to a bigger
building. Then an agreement was en tered
into by ths three parties, the State Govern-
meznt, the Central Government and Cal-
cutta University. It was as a result of that
the present constitution came into being.

PROF. MADHU DANDA VATE : Just
a clarification. The premise of my question
was not wrong. I agree with part of the
answer. I only wanted to widen the scope
and seek a clarification. I wanted to know
whether on a similar pattern laboratories
and research institutes in different parts
of the country would be set up.

SHRI K. C. PANT : It depends on the
merits of each case.

SHRI VISHWANATH PRATAP
SINGH : Has this Institute been mainly
cyaczrnad with spactroscopy aal crystal-
lography research? If so, what achieve-
meznts of practical use for our nuclear energy
programmz, have been made in these fields
by this Institute ?

~

3TN £. 2 PANT 2 LTzvn svanr 12 n
friend some idea of the typs of work that is
being done by giving a list of major equip-
meats that are there. They have 38
cyclotron, 14 MEV Neutron generator,
spectromaters, isotope separator, elec-
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tron microscopes etc. He knows that some
of these are general-purpose research equip-
ments. The isotope separator is a speci-
fic instrument for isotope work. So all
the work covered in this is being done for
several years. The report of this is laid
on the Table of the House. 1 have not
got the list of the achievements with me.

SHRI SAMAR GUHA : In view of the
achievements of the Saha Institute in
acquainting students to get direct knowledge
about handling the nuclear technology
and also producing the research data and
also enabling them to get the Doctorate
degree, the functions of the Saha Institute
are not so insignificant. In view of the
fact, as you know, that the cyclotron that
was being dealt with there.

MR. SPEAKER : Come up with your
question.

SHRI SAMAR GUHA : May I know
whether the Government have taken into
consideration that the Saha Institute should
be integrated with the proposed cyclotron
that is going to be set up in Calcutta and,
if so, the plans thereof ?

SHRI K. C. PANT : Thzre is no idea of
integrating it, but next to this proposed
cyclotron to bz set up by th: Central Govern-
mznt, a plot of 13 acres has bzen given to the
Saha Institute by thz Government of West
Bengal where they propose to set up their
building.

SHRI SAMAR GUHA : It is a sweeping
remark.

MR. SPEAKER Kindly sit down.
Kindly give up this habit of getting up again
and again (Interruption) No, no. Next ques-
tion.

FAIL (TAREAW) § /T FT FILAET
407. =t AW WIE : T A EE
fawma welr g g & FAT wIA (F -

(%) Fa1 HAAT (TFEATT) § (T I
FT UF FTLEET @M &1 fa=r §;
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Mr. Speagker Itis a factful information
wanted and he has given tt.
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DR. H. P. SHARMA : Sur, this pertains
to my constituency. May I know when was
the prototype submitted to the Govern-
ment for approval; how long would the
Government take further, to come to a
oconclusion; and thirdly, does not the
Government think that you are delaying
the implementation of the project by not
Comiagto a conclusion about the approval
of the prototype ?
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SHRI SIDDHESHWAR PRASAD :
The Goverament is not at all delaying this
project.  Rather we are very anxious to
sec that this project comes up as early
as possible. We received a prototype a few
months back, and it has got to be tested from
different angles. Without the test, if it
goes on the roads, naturally, not only
will the project fail but the buyers also will
have grievances, Therefore, these tests
have to be done.

DR. H. P. SHARMA : My question was
not answered,

MR. SPEAKER : Order please. Next
question.

INQUIRY AGAINST INDUSTRIAL
Housres ForR VIOLATING PROVISIONS
OF LICENCES

*408. SHR1 D. N. SINGH : Will the
Minister of INDUSTRIAL DEVEIOP-
MENT AND SCIENCE AND TLCH-
NOLOGY be pleased to state :

(a) the number of businessmen and
industrial houses that have come undct
official enquiry for violating provisions ot
Industnial licences during the last three
years; and

(b) the action taken against each of the
erring businessmen and industrial houses?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRISIDDHESHWAR PRARAD)

(a) and (b) : A statement is laid on the
Table of the House.

Statements

A number of cases have
come to the notice of the Government
where industnial undertakings, whether
belonging to large industrial houses or
otherwisc, have substantially increased
their production beyond their respective
licensed capacities, The Industrial Lic-
ensing Policy Inquiry Committee had re-
ferred, in its report, to 45 such ropresen-
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A Appendix - AR of its ‘Report, + Copies

'onhe report have previously been leid onithe:
" ‘rable of the House. The Commission
of lnqmry on the Large Industrial Houses,
headed by Shii A. K. Sarkar, formerly
Chief Justice of the Supreme Court of India
is required, by the terms of its reference, to
inquire into and report, inrer-afia, on: the
circumstances in which unauthorised pro-
duction in excess of the licensed capacity
occurred in the cases bronght out by the
Industrial licensing Policy Inquiry Commi-
ttee. The report of the Commission is
still awaited.
SHR1 D. N. SINGH : When is the Sarkar
committce expected to submit its report?
SHRI SIDDHESHWAR PRASAD :
‘We have written to thc Sarkar Commission
to éxpedite the report but we do not know

exactly when they will sutmit their report,

SHRY SHYAMNANDAN: MISHRA :
It seems these cases involve breaches of
the law. Have Government launched
prosecution in those cases? If not, what arc
thereasons? Allied to this, are the Govern-
ment aware that they arc guilly of double
breach, in that they have not paid excess
excise dutics on excess production?

SHRI SIDDHESHWAR PRASAD :
They have not launched prosccution cases
against any of these firms because they are
still pending examination before the Sarkar
Commission and the decision of the Govern-
ment will depend upon the recommendation
of the Sarkar Commission,

SHRI SHYAMNANDAN MISHRA :
These cases involve breaches of the law and
there was basis for launching prosecutions
against them. Why not launch prosecu-
tions, for they are clear breaches of the
law?

THE MINISTER OF IDUSTRIAL
DEVELOPMENT AND SCIENCE AND
‘TECHNOLOGY (SHRI C : SUBRAMAN-
JAM): 2 The. Committee report says that

numm zmwm
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capacity, Under what circumstances il
they -produce beyond 'licensed capacity-
that had to be enguired into. This was
the specific recommeiidation of that comini-
ttee. ‘That is'why this has been referred
to the Sarkar Commission. We cannot take
‘action before it gives - its finding.: We -
are trying to expedite the report. As far as
excise duty is conceined, it is on .the
basis of the report of production from the
units that it has been revealed that they have
produced in excess of the capacity. - Tteic-
fore, 1 do not think there would have been
any evasion of payment of excise duty,
if excise duty was payable,

o e aree : § oTreT WigEr §
5 T & g o daadiy Ay ¥
(smagm). .. 22 w9 & niewre w1 gear
g: H @ § v 7w vk Wy wTwTar Ay @
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DR.' RANEN SEN : Many of these

Industrial houses that have come under
enquiry by the Sarkar Comrmission for
violating the provisions of the industeial
licences are being a granted expansion or
new undertaking. How many of them have
been . blacklisted so far?

SHRI C. SUBRAMANIAM : This in-
formation was given in answer 10 a previous
question. Besides, this does not arise out
of this question and if the hon. Member
wants the information again, I can give it
to him,

DR. RANEN SEN : It arises out of
this question. The statement says that
all those houses are under enquiry. - Pend-
ing that enquiry report is it a fact that:some
of these houses whose conduct is_.béing
ivestigated by the Sarkar Commission are
being given licences for- expansion:.or for
setting up new undertakings?
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SHRI C. SUBRAMANIAM : infor-
mation was given by one of my predecessors
that specific firms which were under enquiry
would not be given any licence and I think
we have stuck to that mssurance given
here, even though the houses as such were
not excluded to apply in respect of other
firms with which they were connected.

SHRI P. VENKATASUBBAIAH : The
hon, Minister has in his reply said that
these conclusions are based on the produc-
tion figures that have been shown by the
respective companies. The question is
whether they have violated industrial ploicy
with regard to licensing capacity {hat has
been given to them. That is a specific
question. I should like to know wehter
ithey have violated the locensing capacity
given to them and whether any prima facre
case has been made out against them

SHRI C. SUBRAMANIAM : Under
what circumstances this increased p1oduc-
tion has taken place has to be gone into.
In some cases, the production capacity
was given on the basis of working one shift.
When they go to a second shift, there
increase in production. Is it a violationes
not? All these are being enquired into
Government also have from time to time
exhorted them to increase production upto
a particular level. All these things are
under the scrutiny of the Commission.
Only when the Commission submits its
report we would be able to find out whether
there has been breach of the provisions of
the Industrial Regulaions Act and if so,
what action should be taken.

Faciurmies Ta PrisoNgrs In Jarw

*409. SHRI ISHAQUE SAMBHALI :
Will the Minister of HOME AFFAIRS
be pleased to state :

(&) the facilities provided to A, B.and C
Class prisoners in each State ;
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(b) how do they compare with the facili-
ties provided in Jails run by the Centre;
and

*

(c) whether there is any proposal to
provide uniform facilities for prisoners
in all the jails?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
INTHE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA):

(a) Each State has 1ts own rules of classi-
fying prisoners and providing facilities to
them.

A Statement showing the facilities rrovi-
ded to different classes of piisoners as
furnished by the State Governments is
placed on the Table of the House {placed
in  Library No. LT-3563/72]. More
detailed information is being collected from
the State Governments and will be laid on
the Table of the House on receipt.

(b) The Central Government has no
jails of 1ts own.

(c) The All India Jail Manual Committee
prepared a Model Prison Manual which
among other things also provides for um-
formity in classification of prisoners and
providing facilitics to them. This Manual
has been commended to the States and when
adopted by the States, more or less unifor-
mity in all aspects of prison administration
would be achieved
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it a% weere & s ag watfow fisr 7
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¥ afrivegaa ¥ 2, Aev & 4@
MR SPLAKER The yucstion was
“how do thev compare with thc facili-
ties provided in Jatls run by the
Centre, ’

The Minister says that there are no jais
run by the Centre

Ho, it must be a ship

SHRI G VISWANATHAN Wi, Lntry
4 of the State 11t of the Seventh Schedule
of the Constitution reads

“Prisons relormatories, Borstal ns-

titutions and other institutions of
a hike nature, and persons detawed
theroin, arrangements with other
States for the use of prisons snd
other institutions ™'

This 15 clearly a State subject 5o, Y
think this question should not be entertamned
here

SHRI S M. BANERIJEE : The question
has been admitted and printed S0, we
should be allowed to ask supplementarics

(Interruptions)
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So long as 10 or 15 hon. Members
are speaking  simuitaneously nothing
will go on record... . ....(Interruptions)

SHRI PILOO MODY : Sir, If you call
me they will all keep quiet.

MR. SPFAKER :]am allowing ques-
tions because 1 calicd him and he is already
on his legs.

SHRI G. VISWANATHAN : In the
Statement the Minister has referred to
the Jail Manuals of UP, Andhra Piadesh
and Tamilnadu. Are we going to discuss
the jail manuals of different States? Be-
cause, we have to put questions on that.
Are we going to violate the Constitution?

MR. SPEAKER : The Question found its
admission on the Qucstions List because of
part (b) and (c) of the Question. I have
seen that, Part (c) relates to all-India Jail
Manual Conmumittee preparing a maanual.
That is the reason. Because there was a
Committee to prepare an all-India jail
manual, this was the question as to whether
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there is any proposal to provide uniform
facilities for prisoners in all the jails. Part
(b) and part (c) relate to ail-India question.
PBecause of that, it found its way on the
Questions TList.
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SHRI PILOO MODY : Sir, my question
is in two parts. ‘The first part is : Will the
the Government consider that the two
categories that are now to be
recommended would be, one category for
blackmarketeers and politicians, including
parliamentarians and the other for the rest
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of the people? The second part of my
Question 15 that the Madhya Pradesh
Government has put upa Jail according
to a news item I recently read, for something
Jtke 500 to 700 mmates 1 would hike to
know from the Government whether they
have any details of this largest ‘hotel’ that
hasbeen built m our country

waw Wi w3 o @ awa @

-

TR )

SHRI RAM NIWAS MIRDHA The
question refers to the Madhva Pradesh

Government 1 hardly can do anything
on the matter

SHRI HARI KISHORL SINGH Itis
true that some hon Meqxbus who had
courted 1mprisonment on the Simla Agree-
ment 1sue found 1t very difficult to live 1n
prison because of lack of psychiatric facih
tis?

MR SPEAKER
not rclate to this

1 am sorry that does

SHRI R $ PANDEFY  Some of the
Members of Parhament are arrested and
sent to Jail 1 want to know  what classt
hcation 1s given to them  1he sccond part
of my question 15 whether a stmyjail by
giving all the facilities without any convic-
tion 15 gomng to be provided for persons
hike Mr  Piloo Mody to have a health
1esort

MR SPEAKIR  Order, please This
does not relate to the question

SHRI DINLN BHAITACHARYYA In
the statement I do not find the facilities
provided to the West Bengal prisoners
Nowhere 1t 1s satd that from West Bengal
Ja1l, Government has any authonty to send
the political prisoners to the jail of another
province which has been done n recent
times  About 600 to 800 pnsoners, the
sons of West Bengal, have been sent to the
Cuddalore jatl 1n Tanul Nadu
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MR SPEAKER Thisis not a relevant
question,

SHRI DINEN BHATTACHARYYA My
question 1s under what rule, under what
authority, they have been sent theie and
what are the facilities that are being provi-
ded to those prisoners who are sull 10
€uddalore jail mm Tamil Nadu

MR SPFAKER Thisis not a relevant
question

SHRI DINEN BHATTACHARYYA
This 1s relevant, Sir  (Interruption)
You give me a chance and 1 will convance
you Let me clanfy 1 am not putting
any irrelevant question (Interruption)
Maintenance  of mternal security
and DIR are Central Acts Under those
Acts, the matter has to be reported to the
Centre  They are detamned under those
Act  (Interruption)

MR SPFAKLR
1s over

T'he Question Hour

SHRTI DINEN BHATTACHARYYA
This 1s a relevant question It has not been
answered 700 sons of West Bengal are
mn Cuddalore Jail

MR SPLAKTI'R Short Notice Question

SHORT NO1ICF QULSTION contd
Expansion of Production of Stamless Steel
in alloy Steel Plant, Durgapur
SNQ 6 SHRI SAMAR GUHA

Will the Minister of SIFFL AND MINFS
be plewsed to state

(a) whether thce Alloy Steel Fxecutive
Association, Durgapur submutted two
memoranda to his Minstry on the 2nd
May 1972 and 12th June, 1972 regarding
the scope for the expansion of Production
of stainless stec] 1n the Alloy Steels Plant,
Durgapur,

(b) if so the arguments outlined in favour
of their contention, and
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{c) the reaction of Government thereto?

THE MINISTER OF STEEL AND
MINES (SHRI S. MOHAN KUMARA-
MANGALAM) : (a) to (c): A Statement
ig laid on the Table of the House.

Statement

(@) Yes, Sir,

(b) The main points made in the memo-
randa are as under :-

(i) The present product-mix of the plant
is not economically viable. The
finishing facilities  are inadequate.

(ii) The Alloy Steels Plant was always
intended to be, and should be,
expanded from the existing capacity
of 100,000 tonnes of ingots a year
to 300,000 tonnes a year. There
is built-in capacity for expansion.
Expansion should include manu-
facture of 60,000 tonnes of Stainless
Steel sheets, strips and plates and
should be on the lines of the decision
reported to have been taken in
the Ministry in March, 1971.

(iit) The cost of expansion of the plant
by another 200,000 tonnes of in-
gots will be around Rs. 50 crores.

(iv) The reported move to expand the
plant only with Seamless tubes
will not put it on a sound footing
without 60,000 tonnes of stainiess
steel flat products and 4,000 tonnes
high speed steel.

(c) After consideration of all relevant
points, it has been decided that the Alloy
Steels Plant should be expanded from its
existing capacity of 100,000 tonnes of Steel
ingots a year to 300,000 tonnes a year.
The product-mix in terms of finished pro-
ducts will be as follows :-

Tonnes/Y ear
() Die block 4,000
(i) High Speed Steel 4,000
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(iii) Alloy Tool Steel 7.500

(iv) Stainless Steel 13,000
{v) Alloy Construction and
Carbon  Construction

Stecl 176,350

or 204,850

205,000

Tt has also been decided to sot up a seam-
less tube plant in the Alloy Stecls Plant
which will utilise 74,500 tonnes of the
Alloy and Carbon Construction Steel
produced by the latter. The capacity for
stainless stec) production in the plant will
continuc to be 13,000 tonnes as at prsesent.
The Central Enginecering and Designs
Bureau have been commissioned to preparc
Detailed Project Report on this basis,

This product-mix has been decided on
overall technological and economic consi-
derations. 1t has been found that the most
economical method of utilising the in-built
blooming mill capacity and expanding the
production of the plant is to adopt the
product-mix now selected for expansion,
including the setting up of a Seamiess tube
plant.

SHRT SAMAR GUHA : In the state-
ment laid on the Table of the House, the
Minrster has made an observation that the
decision has been taken fo expand the Alloy
Steel Plant in Durgapur in regard to pro-
duction of seamless steel or tubes on over-
all cconomic and other considerations.
He has also stated in reply to a cerlain query
in the Rajya Sabha that production of
seamless steel will be more profitable and
also that it will provide more employment
potential. 1 challenge the statement of
the Minister that it is not only factually
incorrect but it is also unscientific. If it
is not politically motivated, it is a glaring
instance of error of judgment which will
spell disaster for the development of
infrastructurc industries in West Bengal.
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With this prelimmary observation, Y
want to know from the Mmister whether st
18 8 fact that M/s. Dastur and Company,
while designmg the plant for Durgapur,
observed that in the second atege of s
expans1on, even when xis production reached
50 per cent, stamless steel production would
be profitable  Is it also a fact that Durgapur
Ailoy Steel has developed a technique of
productien of stamnless steel without pickel
but with only chromum which 15 avail-
able in plenty in our country? In view of
these facts may [ know whether the Mints-
try, on 6th March 1971 decided to expand
Durgapur Alloy Stecl for production of
75,000 tonnes of stawnless steel? If so,
what 1s the reason, as to why, nstead of
expanding the alloy steel plant for production
of stainless steel, the Durgapur steel plant
18 going to be expanded for production of
seamless tube steel?

SHRI S MOHAN KUMARAMANGA-
LAM The hon Member has asked four
questions apart from his prehmunary ob-
servations which he s certainly entitled
to make

The first 1 whether Dastur and Co,
ongnally after dusigning the plant, suggested
that the second stage of expansion of Durga-
pur should include stamless steel  Yes,
at one time that was the plan

Secondly, he asked whether the Mimstry
had deurded in March 1971 when the pro-
duct-nmux  of expansion was considered,
whether or not stainless steel was included
m that The answer 18 yes, it was

The third question he asked s what
»s the reason for changing tlus decision
This 15 the gquestion which 18 1mportant
When the Minustry mm March 1971 took
a decimon that the product-nux for an
expansion of Durgapur should include
60,000 tonnes of stainless steel, we had not
laken mio consderation cerimn  other
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aspects of the matter What we were
planning for the country as a wholke
wis the estabmshment, not only
of a stawnless steel plant, buta searniess
tube plant What a searhless tube plant n
that there blocks of seamless steei in  which
you push as 1t were by extrusion process,
and the blocks are made ntc a tube with
out any seam, that 1s, without being welded
We were planning to have a scamless tube
piant 1t was found that if one wants to
have a scamless tube plant the best possible
locatton for the plant would be Durgapur
because we would be able to use the midd
steel available 1n the Durgapur Stee! Plant
on the one hand as well as the alloy and
constructional steel slabs which are available
in the Alloy Stcel Plant Therefore it
was (conpomually the best to have it in
Durgapur

The second reason why we decided that
stainless stecl would be better n Salem
rather than in Dusgapur is that i the Durga-
pur Blooming Mill, the alloy stecl plant
can only produce slabs of 4 firm width of
42° which, after tnmming, comes ‘o 40°
and we are planning to have not only 42°
but certainly 48 which comes down to 46”
and possibly, even 56° Therefore, wt
decided that it was better that we gut in a
continuous casting machine in Salem and
then a semui<contmuous hot strip muil that
can produce the type of flat products which
are necessary

S0, on a balance of ali these considerations
we found that, from the pomnt of view of
the nattonal economy, it would be more
advantageous to put 11 Durgapius a seam-
less tube plant and increase the production
of alloy and constructional steel upto
1,75,000 tonnes or so and the major area
for production of stamless steel to be m
Salem with a new continuous casting plant
on the one hand a semu-continuous hot
stip mull on the other  These are the ¢on-
siderations that led the Government ul-
timately to reverse the earfier decision
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SHRI SAMAR GUHA :1 want to
know whether it is a fact that expansion
of Durgapur Alloy Steel plant for produ-
ction of and additional quantity of 75,000
of stainless steel would have required only
an investment of Rs. 50 crores whereas the
production of the same capacity of stainless
stecl at Salem will requirc Rs. 340 crores.

Oral Answers

Ts it also a fact that whercas Durgapur
has the technology and the know-how of
producing the stainless stecl with chromium
only and without nickel and they have also
devel?ped the know-how technique, whether
or not all this technique of production of
stajnless steel is available at Salem? Is
it also a fact, that for the seamless tube
90% market of our country is in the south-
ern and western regions?

Itis not so in the eastera region of the co-
untry, If it is so, may I know on what basis
you say that seamless tubes could be pro-
fitably produced in that area? Is it a
fact that the stainless steel in the south is
meant mostly for the consumer industry,
whereas in Durgapw it can cater both to
the consumer indusiry as well as other
industries, like the chemical industry, the
fertiliser industry and the petro-chemicals
and for the infrastructural industrial poss-
ibilitics? May I know whatever to meet
the national requirements he would set up
a fresh Review Commitiee of experts to
go into the entire question whether Salem
and Durgapur both can produce stainless
steel for our country's consumption?

SHRI S. MOHAN KUMARAMANGA-
LAM : He now increcased the number of
questions from four to five. He is very
familiar with the memorandum sent to the
Government by Alloy Steel Executives
Association and he must have noticed that
calculation regarding alioy steel invest-
ment is put around Rs. 150 crores; it was
thought to be somewhat less, but at prescnt
prices, it was put somewhere around Rs.
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150 crores. So far as the present proposal
for expansion is concerned, according to
the product-mix as described in the state-
ment laid on the Table of the House, our
present assessment is that the investment
should be around Rs. 120 crores and we are
optimistic about that, There are certain
new suggestions made regarding the present
working of the Arc furnacc in the Alloy Steel
Plant. There is no question of invesiment
being on a very high scale, so far as the new
product-mix is concerned. Sir, nobody
will contradict the fact that the workers
and the officers are trying to do their best.
The rated capacity for stainless steel in
Durgapur is 13,000 tonnes. The production
of stainless steel there has been a low
figure, of 3,000 tonnes in 1971-72 and this
is a main consideration which should be
kept in mind. Wec are hoping that the
position will improve. Me asked whether
seamless tubes could be got produced pro-
fitably in some other area.—It is a question
of transport costs..

SHRI SAMAR GUHA : 90 per cent
market is m the southnern region and the
western region. There is no market in the
easiern region.

MR. SPEAKER : You are puiting a
question.  Still when he replied, you again
start interrupting. This is not fair.

SHRI SAMAR GUHA : 1 have a right
to ash; it will have a disastrous cffect on
West Bengal's economy.

MR. SPEAKER : T know this practice;
pleasc don't do it every day. Don't think
by using ttus technique you can over-awe
everybody.—Pleasc don’t interrupt him.
Please sit down.

SHRI S. MOHAN KUMARAMANGA-
LAM : I am sure he will explain what cx-~
actly is a thing which be thinks I did not
understand. 1 know this is a matter about
which there is a controversy in Bengal.
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1 would like to point out the facts in this
regard if he listens to, I do not want that
this should become an issue of conflict.
It is not. It is & very important technical
matter in which we want to do justice to all
parts of our country. That is why I am
sperdling so much time. I would request
you, Mr. Speaker, to permit me to put
it before the House in detail. It cannot
be a voided. It has to be faced.

The only difficulty about keeping the
seamless tube plant, if I wanted to, in
Salem, is that continuous casting is not a
good process for secamless tube; 1t 1snota
completely proved process; that is the way
in which it is used, and it is safer and better
to use the blooming mill that we have
the All&y Steel Plant at the moment for
that particular process.

The difficulty about putting the seamless
tube plant anywhere else in India isjthat
it s only in Durgapur that we have got
the blooming mulls and the alloy and cons-
tructional steel plant in the ASP. No
doubt, it will be used i different parts
of the country, but we have to decide about
the location of the plant on the basis also
of the raw materials that are immediately
available. The hon. Member asked me
whether we would have a fresh review of
the question. Everything can be freshly
reviewed., But we have gone into it with
very great care, and technical adviners have
gone into all aspects of the question, and
only after going into it with very great
care, we have come to this conclusion.
I would appeal {0 the hon. Member to look
at the matter as objectively as possible, and
I canassure him that whatever materials he
wants in respect of this matter, 1 am
willing to give to him,

o g e % ag wd won wEe g R
W T g g wiew ¥ o,
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SHRI B. V. NAIK : With regard to
Durgapur as well as the other public sector
undertakings, will the hon. Minister be
able to tell us whether the public sector
undertakings, in spite of considerable
efforts made during the last one and a half
yers have not been able to pick up in
their production, whether it be stainless
steel or alloy products or any other, and
if so what are the measures that Govern-
ment are contemplating to see that they are
able to function to their capacity? This is
inthe light of what we discussed today,
namely that we have been gomng ahead
with the punishment of those who are
producing beyond capacity. But here
we are at a stage where we are producing
much below capacity. What measures
are Government contemplating to improve
the production? It is too general and too
known a question which has to be
answered,

MR. SPFAKER : I have not been able
to follow his question.

SHRI S. MOHAN KUMARAMANGA-
LAM :1 have followed the question.
It is too wide a question. I would most
earnestly request the hon. Member to put
a separatc question on that matter. But
what he has asked 1s: What are the various
measures which we are taking for improv-
ing the production? That will involve
my going into a different area altogether,
I hope he would, therefere, excuse me,
I would request Inm to put a separate
question on that.

DR. RANEN SEN : All these consis
derations that arc exercising the mind of
the hon. Minister were discussed last year
in March by able technologists and the
secretaries to the Goverament of India who
went into all these things when this Sajem
plant was in the offing, and nobody had
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objected from West Bengal to the establish-
ment of the Salem steéel plant. In view of
the fact that there is an installed capacity of
3 lakhs tonnes of ingot and more than 60,000
tonnes of alloy steel of first grade, and the
need of the country all over India is quite
high may I know why instead of utilising
the built-in capacity, Government are
trying to pull it down, which ultimately
would result in loss and non-viability of
the Alloy Steel Plant in Durgapur?

SHRI S MOHAN KUMARAMANGA-
LAM : The hon. Member is not entirely
accorate in saying that Government are
trying to pull down the level of production
is Durgapur. On the contrary, the level
of production of the blooming mill, when
it was originally put in Durgapur, was in the
region of 240,000 tonnes, and the product-
mix that has been described in the state-
ment laid on the Table of the House will
lfead to a full utilisation of the blooming
mill.

The hon. member also asked me: why
is it that in the March 1971 meeting—I
think that is the one he has got in mind
when a conclusion had been arrived
at regarding a particular product-mix,
whether or not all matters were not taken
into cousideration at that time, and why
is it that the decision was later reversed?
The reason is that when the product-mix
provigionally was fixed in the March 1971
meeting, the total figure of 200,000 tonnes
of saleable steel——alloy constructional and
stainloes steel—had not been entirely filled
up. It was a provisional figure; Defence
requirement 20,000 tonnes, forgings 30,000
tonnes stainless steel plates, strips and shests
60,000 tonnes—which comesto 110,000ton-
nes. The other 90,000 tonnes was left vague.
At that time, on the question of what we
should do with the seamless tube plant, no
degision was taken. In fact, that was not
taken into consideration. It was only later
when we ecxamined the question of the
seamless tube plant, partiuclarly whether it
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should or should not be put into Durgapur
or Bhilai-the question of Bhilai was also
there—that we come to the conclusion that
the most effective way in which we could
use the various facilities which we had al-
ready got in existence or we were going
to put up would be to put up the stainless
steel plant at Salem, because it is not
possible to really divide between the two:
the new continuous casting equipment,
semi~continuous hot strip mill at Salem
and use the blooming mill for alloy and
constructional steel and the seamless
tube plant.

SHRI INDRAJIT GUPTA : He ha
not replied to the question of Dr. Ranen Sen,
The question is quite simple, whether or
not there is an installed capacity at
Durgapur of 60,000 tonnes of stainless
stee! sheets? If so, in view of the fact that
the demand in the country is much more
than the capacity, why this capacity in
Durgapur cannot be used in addition to
Salem?

SHR1 S. MOHAN KUMARAMANGA-
LAM: There is no installed capacity
of 60,000 tonnes of stainless stcel at Durga-
pur, and until Dr. Ranen Sen, joined now
by my hon. friend, Shri Indrajit Gupta,
had mentioned it, nobody had ever said
that there is such an installed capacity
there. The installed capacity was originally
thought to be 18,000 tonnes. The actual
capacity, ultimately when recalculated
owing to certain weaknesses in the equip-
ment that has been installed, is 13,00 ton-
nes. Jf one wants to increase the capacity
of stainless steel, then we have to put a lot
of additional equipment in. So there is
no question of non-utilisation of existing
capacity. The blooming mill, which is
really where we have got a big margin,
between 100,000 tonens and the present
capacity of the alloy steel plant at 240,000
tonnes that blooming of such capacity
i8 necessarly for stainles steel or any
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other type of steel, But it can be used for
stainless steel, Why we have not used 1t,
1 have explamned—because these particular
slabs of this size cannot be madein the
blooming mll

WRITTEN ANSWERS TO QUESTIONS
Techanical and Industrial facilities to depen-
dants to those whose Agricultural Lands
have been acquired for Development of Delhi

*406 SHRI DALIP SINGH Will the
Minister of PLANNING be pleased to
state

(a) whether there 13 any proposal to
provide technical and industrial fac hties
to the dependants of those whose agricul-
tural lands have been acquired for Plan
Development of Delhi, and

(b) if so, the main features of the propo-
sal drawan ftor their benefits?

THL MINISTER OF STATE IN THE
MINISIRY OF PIANNING (SHRI
MOHBAN DHARJA) (a) and (b) The
subject matter of the Question does not fall
withun the purview of the Planning Commi-
sston  However, action has been mmtiated
to oblamn the required information regarding
the Question rom the appropnate authori-
ties As soon as the reguired information
has been recerved, 1t will be laid on the
Table of the House
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kssential Commodities Corporation

*411 SHRI VLKARIA
SHRI & M BANERIFE

Will the Mmisier of INDUSTRIAL
DLVELOPMENT AND SCIENCL AND
TECHNOLOGY be pleased to state

(a) whether the Planning Commussion
15 considering to set up an Essential Commo-
diics Corporation, and

(b) if so, the functions of that Corpora-
tion?

THE MINISTER OF INDUSTRIAL
DEVFLOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C SUBRAM-
ANIAM) (a) and (b) . Government have
under consideration a scheme for man-
tasing price stability and ensuring  avata-
bility of essential commodities at reasona-
ble prices. This scheme includes, wrer-
alia, recommendations about the role of
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the public sector in the whole-
sale trade in certain essential consumer
goods.

Vividh Bharati Earnings

*412. SHRI RAJDEO SINGH
SHRI ISWAR CHAUDHARY :

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
refer to the reply given to Unstarred Ques-
tion No. 2949 on 23rd June, 1971 regarding
commercial Advertisements over AJLR.
amd state :

(a) what are the earnings of Commercial
Service of the Vividh Bharat during 1971-
72 and up to end of July this year;

(b) from how many centtes Vividh
Bharati Services are being operated; and

(c) when was the system of commercial
advertisements introduced on AH India
Radio?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND

BROADCASTING (SHRI 1. K. GUJRAL):

(a) The gross income carned from the
Commercial Service dunng 1971-72 was
Rs. 4,2236,696 and duning Apnl-June
1972 Rs. 1,13,54,570 (approximate).
Figures for July 1972 have not yet been
compiled.

(b) Twentynne.

(c) 1st November, 1967.

Implementation of Recommendations
contained i Mabajan Commission
Report
*413, SHRI PAMPAN GOWDA

Will the Muister of HOME AFFAIRS
be pleased to state :

(a) the steps Government have taken
to implement the Mahajan Commission’s
Report regarding the boundary dispute
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betwoen Maharashtra, Mysore and Xerala ;
amnd

(b) the time by when it is likely to be
implemented finally?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT): (a) and (b) : Attention is
invited to the statement made in this House
on the 18th December, 1970. Govern-
ment's desire has been to resolve this issue
amicably, if possible, by discussion with
the Chief Ministers concerned. Efforts
are bemng made to find out areas of agree-
ment between the Chief Ministers with a
view to evolving an agreed solution.

Survay of Bihar and Madhya Pradesh by
Geological Survey of India to assess the
quantity of underground water

*414. SHR1I SHASHI BHUSHAN
Will the Minister of PLANNING be pleased
to state :

(a) whether some survey has been made
to assess the quantity of underground water
m Bihar and Chhatisgarh and Nimar dis-
tricts of Madhya Pradesh;

(b) whether the Government have rece-
ived a report of this survey; if so, the mam
features thercol; and

{c) bow far the suggestions given in the
survey report conducted by the Geological
Survey of India have been accepted and
mmplemented for bringing out water for irri-
gation and other purposes?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) : (@) to (¢) . The
subject matter of the question does not fall
within the purview of the Planning Commi-
ssion. However, action has been initiated
to obtain the required ‘nformation regarding
the question from the appropriate authon-
ties. As soon as the required information
is reccived, it will be laid on the Table of
the House, by the Ministry of Agriculture,
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) '416 SHRI C. CH[’ITIBABU wil}
‘the Mimsker of - INFORMATION AND
: 'BROADCASTING be pleased to state :

@) the location of scven ALR. Corres-

- pondents in the foreign countries;

{®) the number of despatches sent by
.each one of them during 1971-72 ; and

(c) whether they are full-time or part-
time Correspondents ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHR11. K. GUJRAL):
(a) to (¢). AIR had, during 1971-72, two
full-time and five part-time Correspondents
abroad. Information relating to their
location and the number of despatches sent
by each during that year is given in a state-

ment which is laid on the Table of the House. —

In addition, a fulltime post of Corres-

pondent has been sanctioned for Bangla .. .

Desh. This post will be fitled very soon.
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mﬂmcs of car letmg in the Cnp:tﬂ,’
and

“{b) if so, numbers of the cars recovered
from them and action bemg taken' agamst
them ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C.PANT) : () Yes, Sir. A gang of car
lifters consisting of three persons has been
arrested in July, 1972, by the Delhi Police,

(b) Ten stolen Cars have so far been
recovered from them. Cases under the
Indian Penal Code have been registered
against them. Further investigation of
the cases is continuing. A statement show-
ing the numbers of these 10 cars is laid
on the table of the House,

Stateme nt

NUMBERS OF TEN CARS RECO-
VERED

Sratemem
Sl Locanon of Whetht-r fujl No of
No. Correspondent or part- despatch-
time es sent
during
1971-72
1. Hongkong  Full-time 492
2. Beirut ~do- 301
3. Bonn Part-time 80
4, Nairobhi -do- 43
5. Addis Ababa -do- 45
(Appointed on
1-5-1971) '
6. London ~do- 22
7. Moscow -do- 8
(Appointed on
1-9-1971)
Persons arrested for

Lifting of
Cars in the Capital :
*417. SHRI ARVIND NETAM : Will
the Minister of HOME AFFAIRS be
pleased to state :
() whether some persons have recently
een atrested in connec on. with several

SI.  Fictitious No. of the Origina] No. of
No. car the car
1 2 3
1. BRF-6004 DLE-3414
2. MPB-6723 HRG-5406
3. DHA-8471 DLK-6929
4. RJR-1766 DLI-6169
5. MHN-1523 DLK-6717
6. UPJ-1751 DLK-4342
7. RIZ-4069 DLV-5832
8. MPC-1647 DLJ-1762
9. MPC-4164 USL-6349
10. BRQ-5040 RMS-1831
Control on Essential Commodities

*418. SHRI D. P, JADEJA : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECHNO-
LOGY be pleased to state :

(a) whether Government are consider-
ing to control the esential commodities;

" (b) if so, the names of items which are
included as essentinl commodities; and
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{o) the date from winch the contro} will
be effective ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C.
SUBRAMANIAM) * (a) to (c). Govern-
ment have under consideration ascheme
for mantammng price stabiityand ensuring
availability of essential commodities at
teasonable prices

Applications for 1icences from Monopoly
Houses to st up Industries in West Bengal.
Bihar and Assam

*419 SHRT PRIYA RANIJAN DAS
MUNSI
SHRI A X M ISHAQUE

Will the Mimmister of INDUSTRIAL
DEVFLOPMLNT AND SCIENCL AND
TECHNOLOGY be pleated to state

(2) whether any Monopely liouse has
applied for industnial heences for the setting
up of industries 1n West Bengal, Bthar and
Assam after 1st March, 1972, and

(b) if 50, the number of apphcations
recejved and action taken thereon

THE MINISTLR OF INDUSTIRIAL
DEVELOPMINT AND SCILNCE AND
TECHNOLOGY (SHRI ¢ SUBRAMAN-
IAM) (a)and b) Yes,Sir Twoapphcations
from Larger Industrial Houses for licences
toset upindusiries 1nthese Statcs have been
recesved during the period 1st March to
3i1st July, 1972 Both applications are
under the consideration of Government
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fan few ggfr feife w@Tr )

Ultimatum by all party Aligarh Muslim
University Action Committee for Musiim
Ministers in U.P.

3980. SHRI M. S. SIVASWAMY:
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DR. LAXMI NARAIN PANDEYA :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the all-party Aligarh Muslim
University Action Committee had called
upon Muslim Ministers in Uttar Pradesh
to pack up and go failing which they would
be subjected to dharna at their houses;
and

(b) if so, the facts thereof and the reac-
tion of Government thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN) : (a) and (b) : According
to the information received from the Govern-
ment of Uttar Pradesh the All Party Aligarh
Muslim  University  Action Committee
had called upon the Muslim Ministers
of Uttar Pradesh to resign by 17th August,
1972 in protest against the Aligarh Muslim
University (Amendment) Act, 1972, failing
which they would be subjected to dharna
at their residences. Accordingly 259 volun-
teers offered dharna in batches at the residen-
ces of five Muslim Ministers at Lucknow
from 18th August to 23rd August, 1972
when the dharna was withdrawn. Gover-
nment feel that the agitation against the
Aligarh Muslim University (Amendment)
Act is based on misconceptions regarding
the scope of the Act and is completely unca-
lled for.

Investigation by C.B.I. of Charges of Corrup-
tion Against Ex-Ministers of Union Govern-
ment

3981. SHRI ROBIN KAKOTY : Will
the PRIME MINISTER be pleased to
state :

(a) The total number of Ex-Ministers
of the Union Government against whom
CBI made investigation into the allegations
of corruption during the last three years;
and

BHADRA 8, 1894 (S4KA4)
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(b) the results of such investigations,
and action taken in each of such cases ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF HOME
AFFAIRS, MINISTER OF INFORMATI-
ON AND BROADCASTING AND MI-
NISTER OF SPACE (SHRIMATI INDIRA
GANDHI) : (a) and (b). No investigation
into allegations of corruption was made by
by the Central Bureau of Investigation
during the last three years against any ex-
Minister of the Union Government.
However, the Central Bureau of Investiga-
tion investigated  certain allegations
involving a former Union Law Minister
in the Basumati Case. After completion
of the investigation, the case is under
legal scrutiny.

qrew gawy feam gog faavw e, af faeslt
qv gfea grar feedt gog aemn & =T
& & fwn s
3982. =Y FFW ER FOAW @ T T3
Al AE FA FOFA FA fE o

(%) Far 18 S@E, 1972 & WEA
tgey, af faeeft ferq faesft gog miwar &
g faaeor 3 9% FTH FET AT {D FA-
=it &1 gfas & F9arfat F d0 e
g fadr faar sorg & &% 9 9F AT
g % gfaw w€uw a% faedr § OF @05

(@) afs g, @ T FpT Ifas wrd-
agr & fau sowelr afwat & e @
@ F & FEARI &1 § ; WK

() afe @&, & wEF T O E WK
TH ax ¥ g afgsw § ;1 w9 SonT
ST @ og?

g Wﬁma‘t(q’t T%o THo
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¥ ge 72 g faar f& 3w foet gog dtsmn
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T | :

Capacity of Industrial Plants of Tractors
and Use of imported Components

3983. SHRI SADHU RAM : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECHNO-
LOGY be pleased to state :

(a) the dates of issue of Industrial Li-
cences and the capacities sanctioned to
Tractor Plants for Massey Ferguson, Inter-
national Harvester, Escorts, Ford, Echer,
Zetor (HM.T.), and T-25 (Harsha);

(b) the production achieved so far by
each plant and with what percentage of
imported and indigenous components;

(c) the break-up of indigenous compo-
nent produced at the Tractor Plants and/or
secured from other indigenous sources; and

(d) the number of Tractors in each case,
for which the imported components are
bzing allowzd during 1972-73 ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD) : (a), (b) and (d). A statement
showing the required information is laid
on the Table of the House. [Placed in
Library See. No. LT 3564/72]

(¢) The number of components required
for assembly of tractors is very large.
The manufacturing programme is different
for different manufacturers. It is, therefor
not possible to give item-wise break-up of
the components made by the manufacturers
themselves and those procured from outside
sources.

Monopoly Houses Manufacturing Engineering
Goods

3984. SADHU RAM : Will the Minister
of INDUSTRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be
pleased to state :

(a) the names of thefir ms falling under
Monopoly Act and which are manufacturing
engineering goods with Foreign collabora-
tion;

(b) the items of goods manufactured
by each and the percentage of financial
participation by Foreign Collaborators in
each case;

(¢) the number of foreign and/or Indian
Directors/Technical Staff drawing over Rs.
5000, employed by them;

(d) whzther thsre is any control over

price and distribution of items manufactured

by them; and )

(e) the steps taken by Government to
prevent over charging of the goods ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (Shri Siddheshwar Prasad)
(a) and (b). Engineering industries cover
a very wide range of products and a large
number of firms, ranging from small scale
units to big industries which have, or have

L %
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had mn the past, foreign collaboration,
techmical or technical and financial A
study published 1n June’ 71 by the National
Council of Apphed Eoonomuc Research
revealed that there were 1732 foreign
collaboration approvals, incjuding 219
proposals for foreign equity 1n the following
categories of the engmeering industry,
Iron & Steel, Metal goods, Machinery
Electricals Fngg, Railway Equipment,
Automobiles, Biycles and motor cycles
Instruments

An exclusive list of the firms falling under
the Monopolies and Restrictive Trade
Practices Act and cngaged in the manu-
facture of engineering goods with foreign
collaboration 1s not maintained Before
approval for foreign collaboration is given
the party has to obtain a letter of intent m
respect of all scheduled industries and also
obtain clear anee from the Monopohes and
Restrictine  Trade Practices Act wherever
necessary

(¢) As on 111971 the number of India-
ns and non Indians cmploved 1n the salary
group of over Ry 5000/ 1n foruign owned/
contiolled companies was 923 and 718
respectively

(d) «nd(c) Though Government have
adequate powers under the Indusinies
(Development & Regulation) Act and the
Essential Commodities Act to  enforce
control over prie and distribution of the
manufactured goods, considering the
wide range and varieties of the goods manu-
factured by the engmecring industry, in-
cluding those manufactured to given spe-
ofications, 1t 18 not feasible to enforce
a blanket control over prices and distri-
bution for the entire industry However,
controls on prices and dsstribution will
continue to be considered, on a case-to-
case, basis, depending on the overall re-
Quirements of the economy

BHADRA 8, 1894 (S4K4)
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Import of Tractor for Assembly by H.M.T.
Plant

3985 SHRI SADHU RAM Wil the
Miumster of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECHNO-
LOGY be pleased to state

(a) the number of Zetor Tractors being
mmported durmg 1972-73 for assembly by
HMT Plant,

(b) the condition of packs to be 1m-
ported, and whether this 1s SKD with
complete components or with ehimimnation
and the percentage of such elimtnation, and

(¢) whether any supply contract has
been concluded with Czech firm for said
mport and when ?

1HF DEPUTY MINISTER IN THE
MINISTRY OFINDUSTRIAL DEVELOP-
MLNT (SHRI SIDDHESHWAR PRASAD)
(4) An import licence for component packs
for 6 000 tractors has been granted to the
Pinjore Plant of HMT It 1s expected that
the bulk of these packs will be imported
during 1972 73

(b) 4,000 packs will be imported with
3259, delctton and the remaining 2,000
pichs with 45°, deletion

(¢) The supply contract with the Cze-
choslovakian firm was concluded on the
3rd March, 1972

Development of Iribunal Areas of Rajasthan,
Bibur and Orissa

3986 DR H P SHARMA Wiilthe
Minsster of INDUSTRIAL DLVFLOP-
MENT AND SCIENCE AND TECHNO-
LOGY be pleasted to state .

(a) Whether Government have  any
comprehensive schemes for industnalisa-
tion of the tribal areas of Rasasthan, Bihar
and Orissa which have been perennally
drought stricken and which suffer from
serious unemployment problem,
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(b) if so, the broad out lines of such
schemes if any submatted by the respective
State Governments, and

{c) if such comprehensive schemes have
not been chalked out, whether any mstruc-
tions/directions have been 1ssued to the
respective State Governments for making
special effort to industnialise these tribal
arcas ?

THE DEPUTY MINISTER IN THL
MINISTRY OF INDUSTRIAL DEVFI OP-
MENT (SHRI SIDDHES{IWAR PRASAD)
(a) to (©0 Neither Planning Commussion
nor this Ministry have chalked out any se-
parate schemes 1n this regard However,
the respective State Govts /Union Territory
Administrations have been advised frequen-
tly to tahe morc energetic stups lowards
the devclopment of backward areas i their
states with the assstance of the existing
Incentive Schemes for concessional hnance
& 10°%, Central Subsidy

Telephone wn Rajasthan Villages

3987 DR H P SHARMA
SHRIB V NAIK

Will the Minister of COMMUNIKC A-
TIONS be pleascd to state

(a) the purcentage of villages 1n Rajas-
than which have beun provided with Tele-
phone faciity and how 1t comparc with
corresponding  all India and  State-wise
figures,

(b) the percentage of population n
Rajasthan for whom Tilephone facility 1s
beyond reach and how 1t compared with
corresponding all India State-wise hgures,
and

(c) the schemes for extending Telephone
facaitties to vsilages in different States under
the Fourth Five Year Plan and targets fixed
n this regard ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI HN BAHUGUNA) (a) Th
percentage of villages in Rajasthan which
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have been provided with Telephone facility
18 116 Ths percentage for the country
as a whole 18 0.669% P&T Circle wise
percentages are reproduoed below ,—

T —

1 Andhra 123
2 Bthar 0.61
3 Gujarat 0 94
4 Jammu & Xashmir 0 68
5 Kerala 8 98
6 Madhya Pradesh 0 225
7 Maharashtra 0 817
8 Mysore 2 058
9 North East 0 719
10 Orissa 0 480
11 Punjab 0 554
12 Rajasthan 1 160
13 Tanul Nadu 1 542
14 Uttar Pradesh 0 320
15 Weost Bengal 0 198

All India Percentage 0 669

State wise fipures are not rcadily ava-
lable

() The Information 1s not available 1n
the torm wsked tor  However the number
of tcdephones oxistin, in cach state for
1000 persons 15 given bolow  —

N; of Te-

SI Nam of State

No lephones
pur 1000
persons

1 2 3

1 Andaman-Niobar Islands 4 45

2 Andhra 178

3 Assam 116

4 Arunachal (NLI A) 0 88

5 Bthar 075

6 Delht 33 05

7 Guarat (ncluding Dadra

& Nagar-Haveli) 289

8 Haryana 148

9 Himachal Pradesh 17

10 Jammu & Kashmir 201

11 Kerala 23

12, Madhya Pradesh 103
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P

1 2 3
13 Maharashtra  (including

Goa, Deman & Diu) 5 50
14 Manipur 118
15 Meghalaya 411
16 Mysore 228
17 Nagaland 317
18 Orwssa 072
19 Punjab 13
20 Rajasthan 143
21 Tanil Nadu  (ncluding 3 36

Pondicherry)
22 Tripura 119
23 Uttar Pradesh 1103
24 West Bengal 4 33

(c) It 15 proposed to open 2000 long
distance FCOs in the country during the
Fourth Five Plan Targets fixed for cach
cirele and provided upto 15-8-72 arc shown
below

BHADRA 8, 1894 (S4KA)
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AT
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42155,73.3,
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News-item ‘Qust these alliens from strategic
Border Areas’ Appearing in Blitz Dated 5th
August, 1972

3992, SHRI VAYALAR RAVI :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the attention of Govern-
has been drawn to report appearing in
*Blitz’ dated 5th August, 1972 regarding
the occupation of large plpts of land by
foreigners and missionaries, in the Northern
border areas of our country and the sus-
picious activities of foreigners in this area;
and

(b) if so, the reaction of Government
there to

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H, MOHSIN) : (a) and (b). The infor-
mation is being collected and will be laid
on the Table of the House.

RHADRA 8, 1894 (S4K.0)
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Selection of Sentor Administration Offi-

cers for Indian Space Research Orga-
visation, Trivandrum

3993, SHRI VAYALAR RAVI : will
the Minister of SPACE be pleased to
state :

(a) whether an interview for the selection
of senior administrative officers for Indian
Space Research Orgar.ication, Trivandrum
was held at Bombay in March, 1972 and
about a dozen highly qualified candidates
attended the interview;

(b) whether there was not even a single
administratively quilfied member in this
selection committee and whether any com-
plaint has been received by the Chaitman
in this respect; and

(c) whether the Chairman has ruled
out the selection of experienced and really
suitable candidates and if so, the reasons
therefor?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF HOME
AFFAIRS, MINISTER OF INFORMA-
TION AND BROADCASTING AND
MINISTER OF SPACE (SHRIMATI
INDIRA GANDHI ): (a) Yes, Sir.

(b) It is not true to say that therc was
no administratively qualified members in
in the Selection Committee. No complaint
has been received by the Chairman.

(c) 1n the light of the decision to merge
all the activities at Thumba into one Com-
plex (Vikram Sarabhai Space Centre) a very
senior and ecxperienced officer has been
appointed Controller to deal with all the
administrative and related matters at the
Centre.
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Invitation to Freedom Fighters for Award
of Tamra Patras In Delhl

3994. PROF, NARAIN CHAND
PARASHAR : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) the names of freedom fighters who
had been invited to Delht for the award
of Tamra Patra state-wise;

(b) the criteria for selecting those persons
out of the number of applications from
cach state :

(c) the basis for giving the number of
invitees from each state; and

¢d) the criteria for selecting the leader
of group ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(8HRI K. C. PANT) : (a) A state-wise
list is Jaid on the Table of the House.
[Placed in Library. See. No. LT 3565/72].

(b) Selections were made largely by the
State Govenm-i1*s The criteria for eli-

8iblity suggested to them were as follows :—

(1) The freedom fighter should have
undergone imprisonment in the cause
of the freedom of the country for
a period not less than six months;

(2) Perference should be given to those
that are senior in age and hold no
office and arc not otherwise pro-
minent in the public life;

(3) State  Governments may also
wish to consider specially those
cases in which the freedom fighters
had been sentenced to death later
commuted to life imprisonment o1
had been m jail for long periods
suffered otherwise.

(4) There should be at least one freedom
fighter from each district;
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(5) Eligible freedom fighters from areas
now forming Pakistan and Bangla
Desh who are now citizens of India
and are residing in the State,Umnicn
Territories, should also be consi-
dered;

(c) The basis was the number of districts
in a State and the expected number of free-
dom fighters in that State. Subsequently
some more names were also added.

(d) The State Governments/U. T, Admi-
nistrations suggested the names of the
persons who were to recewve the Tamre
Patra from the hands of the Prime Mini-
ster during the presentation function.

Financial Assistance to Bereaved Families
of War Victims of the Department

3995. PROF. NARAIN CHAND
PARASHAR : Wil the Mmster of COM-
MUNICATIONS be pleased to state

(a) the names of the employces of the
Department, who laid down their lives
while performing their duty during the
the Indo-Pak war (1971);

(b) whether any financial help has been
given to the dependents of those employces:
and

(c) if so, the broad outlines of the fin-
ancial help given to each employee's de-
pendents ?

THE MINISTER OF COMMUNI-
CATIONS (SHRI H. N. BAHUGUNA):

(a) (1) Shri Sushil Mardi, Class
Balurghat Head Officc (West Bengal).

(2) Shr1 Kalipada Chakraborty, Extra

departmental Branch Postmaster,
Jalghar (Balurghat.

(b) Yes.
(c) Rs. 350/ from Circle Welfare Fund
and Rs. 500/- in apmeciation of services of

v
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the officials paid to dependents of each
In addition to this Rs 1,000/~ from P&T
Compassionate Fund have been also
sanctioned to dependents of each

Art Teasure Stolen from Nawab's
Palace Hazardwari, Murshidabad

3996 SHRI K MALLANNA wili
the Minister of HOME ATFFAIRS be
pleased to state

(a) whether art treasures valued at about
Rs 1 crore have been stolen from Nawab's
Palace popurlarly known as ‘Hazardwart’
at Murshidabad 1in West Bengal, ’

(b) whether the (entre will place the
CBI at the disposal of State Goveinment
for enquiring into the theft, and

(«) whether the State Government had
suggested the Centre for taking over the
palace and mamtamning 1t under the
Ancient Monuments Act and if so,
the Governments reaction thereto ?

THF DEPUTY MINISTFR IN THE
MINISTRY OF HOMF AFFAIRS (SHRI
F H MOHSIN) (a) According to
the information recetved from the
Government of West Bengal one flower
vase decorated with gold and some
other vases were stolen from the
Nawab's Palace, Murshidabad The arti-
tles have antique value and their value has
been assessed at not more than rupees
five thousand

(b) No such request has been recesved

(c) No such proposal was sent by the
State Government to the Government
of India

Suspension of D. S. in Delhi

3997. SHRI CHANDRA SHEKHAR
SINGH . Will the Minister of HOME
AFFAIRS be pleased to state

(a) whether a DSP m New Delhi 15
under suspension even after the lapse

P.
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of five years and no decision has yet been
taken 1n this case,

(b) if so, what are the rules of suspension
of Government employees and for how
Iong the employee can be kept suspended
under these rules, and

(c) when this case 1s expected to be de-
cided and the reasons for delay of over
five years ?

THF DEPUTY MINISTFR IN THE
MINISTRY OF HOME AFF AIRS (SHRI
' H MOHSIN) (a) NoSir,no DSP 1s
under suspendion in New Delhi for five
years

(b) and (¢) Do not arise

Select List for 1972 Ffor Promotion
to the Selettion Grade of CS.S.

1998 SHRI HAR] SINGH . Wil
the PRIMF MINISTFR be pleased to
state

(s) whether a Selection Iist for 1972
for promotion to the Selection Grade of
the Central Sectetanat Scervice 1s being
prepared,

(b) if so, whether 1t 15 proposed to con-
sider the cases of some of the officers i
Grade 1 of the Central Secretarat Service
who have not put in the requisite pertod
of service of five years on the st July,
1972,

{c) 1f so, will 1t not be 1n contravention
of the provisions of the statutory Central
Secretariat Service Rules 1962 and the
Central Secretaniat Service (Promotion to
Grade I and Selection Grade) Re guctcrs
1964, and

(d) the reasons for considering the cases
of meligible officers ?
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" THE MINISTER OF STATE IN '[HE
MINISTRY OF HOME. AFFAIRS .AND
N THE DEPARTMENT OF PERSON-
NEL(SHRI RAM NIWAS MIRDHA) : (a)
Yes, Sir.

- (b) to (d). The eligibility for appoint-
ment to the Selection Grade is governed
by statutory rules and regulations and
only ‘such officers who satisfy the eligi-
bility criterion will be considered.

Accommodation for Workers of Bharat
~ Ophthalmic Glass Ltd., Durgapur

3999. SHRI KRISHNA CHANDRA
HALDER - : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND SCI-
ENCE AND TECHNOLOGY be pleased
to state :

(a) the number of workers working
in the Bharat Ophthalmic Glass Ltd.,
Durgapur;

[(:)] the total number of quarters con:
structed for the workers; and

(c) the steps being taken to provide
all -employees/workmen with accommo-
dation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRISIDDHESHWAR PRA-
SAD)-: (a) Inall 514 persons are at present
employed in the Bharat Ophthalmic Glass
Limited, Durgapur.

{b) - and (¢). The Bharat Ophthalmic
Glass Ltd,, does not have any township
of its own and so far it has not constructed
any quarters for the workers. However,
135 guarters have been obtained on rental
basis from .the neighbouring 'Mining and
Madnnery Corporatign, and have been
allotted to the workers of Bharat Ophtal-
‘mi¢  Glass Ltd., Durgaptr on the basis

" of seniority. For the present it is proposed

o cinstruct. 348 quarters for the employees
of Bhbarat’ Ophthatmic Glass Ltd.
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‘4000. SHRY DALIP SINGH

the Minister of INFORMATION AND '
BROADCASTING - be * plcased to refer
to the reply given to Unstarred Question
No. 3733 on the 20th March, 1969 re-
garding Work Munshis in A. 1. R Stmon
and state :

(a) the progress since been made to
absorb Work Munshi in Regular - Establi-
shment in AJLR. New Delhi; and -

(b) the number of persons absorbed
in each Zone of A. I, R. ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA): (a) and (b). In view of the ban
on creation of posts, it has not been possible
to process the proposal further for the
absorption of Work Munshis in the regular
establishment of All India Radio.

Absorption of Grade Il Clerks against
Work Munshis in A. L R,

4001. SHRI DALIP SINGH : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) total number of Clerks Grade M
who have been absorbed agaiast the Work
Munshis (Work~- Charged Staff in AIR,
New Delhi);

(b) number of cases still pending with
the Department; and

(¢) time likely to be taken to decide
the pending cases ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA): (a) The post of Clerk  Grade
II in All India Radio is a regular post and
the question of their absorption as Work:
Munshi which is a Work-Charged estab-
lishment does not arise !

Will o
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@®) and () The question does not

arme,

Nowdaclusion of INA. Mea in the

List of Freedom Fighters who Received

Awards on  25th Amlversary of Inde-
pendence

4002 DR H P SHARMA Will the

Miuster of HOME AFFAIRS be pleased
1o state

(2) whether none of the INA men were
wcluded in the hst of freedom fighters
who received Awards on the 25th anmi-

versary of the Independence of India,
and

(b) whether a delegation led by an Ex-
General of the INA called on the Prime
Mmister in this regard and if so, what
was the delegation’s precise demand and
Government’s reaction thereto ?

THE MINISTER OF STATF IN THE
MINISTRY OF HOMF AFFAIRS (SHR1
K C PANT) (a) No Sw, Several INA
men were included in the list of freedom
fighters to receive Tamra patras on 15-8-1972
in the Red Fort at Delhi

(b) A delegation met the Prime Mini-
ster This was followed by a letter from
General Mohan Singh to the Prime Mim
ster 1n which an appeal was made to the
effect that INA men should be treated as
other political sufferers who underwent
mprisonment on the mainland INA men
who fulhi! the criteria laid down for other
freedom highters (¢ ¢ 6 months sentence of
imprisonment m ersiwhile India) are being
given Tamra Patras and where ehgble,
pensions

Other aspects of the request are being
exammed

Shifting of Satellite Systems Division from
Thumba to Bangalore
4003 SHRI M M JOSEPH Will
the Minister of SPACE be pleased {0 state

(a) whether QGovernment have taken
the decssion to shift the entire Satelhite
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Systerns Davimon of Space Centre from
Thumba to Bangalore; and

{b) 1f s0, the reasons therefor ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF HOME
AFFAIRS, MINISTER OF INFORMA-
TION AND BROADCASTING AND
MINISTER OF SPACE (SHRIMATI
INDIRA GANDHI) * (a) No, Sir

(b) Does not arise

Expenditure Incmred on the Presentation
of Tamra Patras to Freedom Fighters

4004 SHRIB K DAS CHOWDHURY .
Will the Minister of HOMF AFFAIRS
be pleased to state

(a) the approximate amount spent on
the function held at Red Fort for present-
g Tamra Patras to the Freedom Fighters,

(b) the amount hkely to be spent m
this regard during the year-long programme
chalked out, and

(¢) the main features of the programmes
to be held during the year 1n this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFT AIRS (SHR1
K C PANT) (a) A sum of Rs 98,000
approximately was spent on the function at
Red Foit for presentation of Tamra Patras

(b) The 25th Jayant: Programme 1s to
last a whole year beginning from August
15, 1972 Therefore at this stage 1t 1s not
possible to state the amount of expenditure
hikely to be 1acurred

Besides the Programme includes the
mimmum of ceremonies Most items are
on developmental welfare and educational
activities most of which are already included
m the Plan and m the case of some of which
some additional funds may be allowed
No such thing as a “Jayanti Celebrations
Budget was posstble or necessary for
these reasons
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(c) A printed book-let “25th Indepen-
dence Jayanti-National Programme Guide”
18 laid on the table of the House (Placed

m Library See LT-3566/72)

Sale of Newsprimts in Blackmarket

4005 SHR1 ROBIN KAKOTI Will
the Mimster of INFORMATION AND
BROADCASTING be pleased to state

(a) the number of allegations received
agamst the allottees regarding sale of News
prints allotted to them n Blackmarket
during the last three yeais and

(b) the broad outhnes of action taken
against those found gty ?

THE. DEPUTY MINISTLR IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA) (a) and (b) Ten cases of alleged
sale and mus-utihsation of imported news
print came to the notice of the Chief Con-
troller of Imports and Fxports during the
years 1969, 1970 and 1971 Six are still
under nvestigation, action to tnstitute
legal and debaiment proceedings 15 in pro-
gress in respect of one The publishers
of two newspapers have been dcbarred
from applying for licences for two years
and the publisher of one newspaper has
been debarred for a year to the extent of
50% of his entitlement

Underground Naga, Mizo, Kuki and Manipur
Rebels in Jails In The Country

4006 SHRI ROBIN KAKOTI  Will
the Mimster of HOME AIFAIRS be
pleased to state

(a) the number of underground Naga,
Mizo, Kuki, Manipur Rebels who are at
present 1n various prisons 1 the country,

(b) the approximate number ol Chinese
and trained rebels among the above prison-
ers, and

(c) whether there are any China, Arra-
kenes rebejs as pnsoners m India ?

AUGUST 30, 1972
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THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F H MOHSIN) (=) to(c) The details
are being ascertained from the concerned
State Governments

Proposal For Setting Up Project In Joint
Sedtor In West Bengal

4007 DR RANFN SEN  Will the
Minister of INDUSTRIAL DEVFLOP-
MENT AND SCIENCF AND TRCHNO-
LOGY be pleased to state

(a) whether the Chief Minister of West
Bengal proposed to set up a project jointly
with monopoly concerns 1n West Bengal,

(b) 1f so the main features of the pro-
posals, and

(v) Central Government s reaction there-
to ?

THE DEPUTY MINISTFR IN THL
MINISTRY OF INDUSTRIAL DEVL-
1 OPMENT (SHRISIDDHESHWAR PRA-
SAD) (a)to(¢) The Government of West
Bengal has reported that the West Bengal
Industrial Development Corpn 15 spon-
soring the following projects in the joint
sector -~

1 Cement Plant at Puruha

2 Watch factory at Darjeeling

3 Tyres and tubes plant at Haldia

4 Nylon-6 filament plant

5 Scooter Project

6 Light commeicial vehicle project

As the Corporation 13 not 1n a position
to finance the entire expenditure on these
schcmes 1t proposes to associate private
capttal in implementing these schemes
Specific proposals i this regard have not
yet been finalised by the Corporation

Instructions have been issued by the
Central Government that where State
Industrial Development Corporations wish
to associate other parties in the projects
licensed to them, the Corporations
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: cftlueqm:ymdmotherm should hold
" more than . 25%. - Larger Industrial Houses
: cnmot be associated without the permission

of the Central Government. Proposals
for associating private capxtal if and when
. received from the Corporation, will bo
considered in the light of these instructions,
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NEWS iTEM ‘EK SANSAD SADASYA
JISNE DAKUON KO BHI MAT DE DEE’
APPEARING IN DAINIK AVANTIKA

-OF UJJAIN DATED 4672

4009, SHRI ONKAR LAL BFRWA :

Will the Minister of HOME AFFA]R? be
pleased to state :

(a) whether Government attention has
been drawn to a news item pubished in a
daily newspaper Dainik Avantika . of
Ujjain the 4th June, 1972 captioned ‘EK
Sansad-Sadasya Jisne Dakuon ko bhi
mat de dec ;

(b) if so, whether Government have
made any inquiry into this ; and

(o) if so, th: outcome thereof and action
proposed to be taken by Governmmt in
this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN) : (a) : Yes, Sir.

(b) and (c) : According to the infor-
mation received from the State Govern-
ment, since the allegations made in . the

news item are vague, they do not contem-
plate any inquiry into the matter.
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Foreigners Allowed to Take War
Plctures

4011. SHRI G. Y. KRISHNAN - wii!
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government of India have
framed any law regarding taking pictures
m the war by foreigners ,

(b) if so, an outline thereof ; and

() whether there has been any instance in
the recent Indo-Pak War where foreigners
were allowed to take photos ?

THE DEPUTY MINISTER IN THEL
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN) (a) and (b). Rule 52
of the Defence of India Rules, 1971, lays
down restrictions on photography of pro-
hibited or protected places or areas or any
other areas that may be notiied by the Cen-
tral Government

(©) The duly accredited foregin corrcs-
pondents and camera men were taken to
different theatres of war by specially de-
signated conducting officers They were
permitted to take photographs and despatch
them abroad after the necessary security
clearance.
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Setting up of Industrics by Monopoly
House in Mysore

4013 SHRI B. V NAIK: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECH-
NOLOGY be pleased to state :

(a) whether his attention has been drawn
to the recent statement made by the Mimister
of Industries , Mysore State that he would
mvite monopoly houses to establish in-
dustries 1n bis state ,

(b) if so, whether his statement 18 In
conformity with the policies of the Central
Government ; and

(c) whether powers of licensing industries
13 proposed 1o be decentralised for the
purpose ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD): (a) The Mmister of Industries,
Mysore is reported to bave made a statement
recently to the effect that the Govern-
ment of Mysore would have no objection
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for monopoly houses to ostablish industries
in the backward areas of the state if the
Government of India approves the scheme.

{b) Applications, if any, received will be
dealt with in accordance with the policies
of the Government of India already in force
including the industrial licensing policy
and the Monopolies and Restrictive Trade
Practices Act,

{) No, Sir,

Burning of Santhal Habitation in
Saharsa District, Bthar

4014. SHRI MUKHTIAR SINGH
MALIK : Will the Minister of HOME
AFFAIRS be pleased to state :

{(a) whether entire Santhal habitation was
burnt in Saharsa District, Bihar;

(b) whether there were complaints of
persecution of Santhals in this district for
past some months ; and

(c) if so, Government’s reaction theron
and the steps proposed to prcvemt such
happenings in future ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS SHRI
I'. H. MOHSIN) : (a) to (¢) * The State
Government have reported that during
the recent years, arising out of some jand
disputes, there have been a number of
Itigations between the land owners and
the Santhals of village Brahsher, district
Saharse. On 23/24 June, 1972 some armed
persons allegedly surrounded the Santhal
Tola of the village Brahshar and after or-
dering the inmates out. set fire to 17 houses.
The investigation of the case was taken in
hand and 26 persons were arrested, The
police have since submitted the charge-
shoots and the case is sub-judice, Pro-
ceedings under sections 107/117 of the Code
of Criminal Procedure have also been
instituted against some persons. State
Government have undertaken relief meas-
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ures by way of distribtuing cash, grain,
tarpaylin and sarees to the victims of the
incident. A labour scheme has also been
started to provide employment to th mem-
bers of the affscted families. The State
Government have further reported that,
after the incident a Magistrate, along with
police force, was posted, as a protective
measure, inside the Santhal Tola.

Allied Statement by Chief Minister
of UP Re Education Youth from
Aligarh Muslim University

4015. SHRI P. K. DEO : Will the Minis-
ter of HOME AFFAIRS be pleased to
state ¢

(a) whether attention of the Govern-
ment of India has been invited to a state-
ment made by the Uttar Pradesh Chief
Minsster, that a selected band of educated
youth form Aligarh Muslim WUniversity
had spread all over the state to wreck the
secular image of India and thereby adversely
affect the forthcoming Indo-Pakistan sum-
mit talks at Simla (Hindustan Times 22nd
June, 1972) ; and

(b) if so, whether Government have
studied the implications of the observations
of the Uti.r Pradesh Chief Minister and
the reaction of Government of India there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN) : (a) and (b) . Govern-
ment have scen the relevant report that had
appeared in the Hindustan Times of 22nd
June, 1972. Details in this regard are
being ascertained from the Government
of Uttar Pradesh.

Technical and Financial Collaboration
with U. S. Parties

4016. SHRI DHARAMRAO AFZAL-
PURKAR : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to state:

(a) the number of proposals involving
technical and financial collaborations with
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the parties from U. 8. A. approved during
the last three years ; and

(b) the pattern of investment envisaged in
these proposals and the classification of
these proposals, statewise ?

THE DEPUTY MINISTER IN THE
MINISTRY 'OF INDUSTRIAL DEVE-
LOPMENT (SHRISIDDHESHWAR PRA-
SAD): (a) 93 proposals involving tech-
nical and financial collaboration with parties
from the U.  A. for setting up new units,
or for manufacture of new articles
existing units have been approved by
the Government during the last three years
le. 1969, 1970, and 1971,

(b) Total American investment as en-
visaged in the approvals 1ssucd by the
Government in respect of the above pro-
posals during the Jast three years 1 e. 1969,
1970, and 1971 1s Rs. 499 63 lakhs in 33
cases. Out of these 33 cases foreign ma-
jority participation has been permitted
only in one case for the limited purpose of
facilitating exports of machine tools and
engineering products to the U.S. A The
break-up of these figures state-wise 15 given
in the Statement enclosed. The State-wise
information 15 according to the addresses
of the Indian parties as given in the approval
fetters.

Starement
List of State wise Approvals of Foreign
Collaboration Proposals

Sr. Name “of state No. of
No approvals
1. Maharashtra 38
2. Delhi . . . 25
3. West Bengal . . 10

4 Andhra Pradesh . . 4
Tamil Nadu . . . 4

6 Gwarat . . . . 3
Mysore . . . . 2

8. Uttar Pradesh . . . 2
9, Haryana . . . . 2
:xl). Blharm . . . . }

Rajasthan . . .

12. Madhya Pradesh . . 1
Total : . 93
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Cases Investigated by C. B. 1. on

reference from Mgdhya Pradesh
Government

4017. SHRT RANA BAHADUR SINGH:
Will the PRIMEL MINISTER bhe pleased
to state :

(a) the number of cases directed to Cen-
tral Government by the State of Madhya
Pradesh from July, 197} to June, 1972 and
how many of them have been investigated
by the Central Bureau of Investigation ;

(b) the number of cases on the State
investigated by the Central Buteau of In-
vestigation suo moto during the said
period

{c) the action taken by State Government
after the comphance of such investigations?

THE MINISTER OF STATE IN THF
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA):
(a) to (1) : 7 cases were referred by the
Government of Madhya Pradesh to Central
Bureau of Investigation during the period
from July, 1971 to June, 1972 Investiga-
tion has been completed m one case which
has been filed i court, 3 cases are under
mnvestigation while the other 3 cascs are
pending regwstration for nvestigation.

During the same period Centtal Bureau
of Investigation took up swo-moto for
investigation in Madhya Pradesh 20 cases
of Preliminary Enquiries and 54 regular
cases.

As the cases which have been registered
suo-moto by the Central Bureau of Invsti~
gation relate to the employee of the Central
Government or to those of the public under-
takings of the Central Government, the
question of the State Government iaking
any action in regard to those cases does
not arise.
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Production of Sodium Sulphate, Soda

Ash and Ammonla Fertilisers by Sgmbhar
Salts Limited

4018. SHRI C. CHITTIBABU + will
the Mumister of INDUSTRIAL DFVELOP-
MENT AND SCIENCE AND TECHNO-
LOGY be pleased to state .

(a) whether Sarabhar Salts Limited has
started production of Sodium Sulphate,
Soda Ash and Ammonia Fertihisers, and

(b) if not, the reasons for delay ?

THE DEPUTY MINISTFR IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHR1 SIDDHESHWAR
PRASAD) (a) No, Sir

(b) The Company 1s, as yet, exploring
the possibiities of production of these
tems

News Item ‘Various Minority Communities
in Siliguri in West Bengal Live in Fear’
Appearing in I;indu!lanz Times Dated

4019 SHRI I M PATIL
SHRI B K DASCHOWDHURY

Will the Mimister of HOME AI'FAIRS
be pleased tp state

(a) whether attention of the Government
of India has been invited to a report m
the Hindustan Times of the 31st July, 1972
(page 6) that various minority communities
in Siigur1 1n West Bengal live 1n  fear ,

(b) whether the Government of India
have studied the report carefully , and

(c) 1f s0, the reaction of the Government
of India 1n this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHR1
RAM NIWAS MIRDHA) (3) to (©):
Acpording to the information received from
the State Government, the press report m
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question does not furnish the correct facts,
On the 25th June, 1972, a dispute regarding
payment of wages between a hotel proprietor
and a local employee gave riseto alaw and
order situation Prompt action was taken
by the Adminustration and the situation
was 1mmediately brought under control. It
would not be correct to state that minonty
communities 1n  Sithguri live in fear,
Harmony between different communities
was immediately rcstored as a result of the
efforts of the local Peace Commuttees and
administrative action

Foreign Agents Inciting Communal Forces
Warning Allegedly Given by Chief Miunister
of Rajasthan
4020 SHRI M M JOSFPH
DR H P SHARMA ,

Will the Minister of HOME AFFAIRS
be pleased to state

(a) whether the foreign agents are trying
to incite communal forces 1 the country
and the Chief Minister of Rajasthan had
warned m this regard in Kanpur on 30th
July, 1972, and

(b 1f so, the facts theieof and the reaction
of Government thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHR}
F H MOHSIN) (a) and (b) The Chief
Minster of Rajasthan, 1n the course of his
speech at Kanpur on July 30, 1972, referred
to the possibility of attempts by hostie
foreign clements and reactionary forces
with in the country to dispute communal
harmony Utmost vigilance 1s maimtamned
to safeguard against the activities of foreign
agents
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Nuclear Power Propulsion for Marine
Application

4022. SHRI SAMAR GUHA : Will the
Miususter of ATOMIC ENERGY be pleased
to refer to the reply given to Starred ques~
tion No. 1070 on the 31st May, 1972, re-
garding the experimental work for develop-
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ing nuclear power propulsion for marine
application and state *

(8) whether the purpose of outhming the
project report 18 merely for acquiring the-
oretical knowledge about the subject , and

(b) if not, when the project report will
be used for the purpose of marme appli-
cations ?

THE PRIME MINISTFR, MINISTER
OF ATOMIC ENLRGY, MINISTER OF
ELECTRONICS, MINISTER OF HOME
AFFAIRS, MINISTER OF INFORMA-
TION AND BROADCASTING AND
MINISTER OF SPACL (SHRIMATI
INDIRA GANDHI) (a) and (b) The
project report prepared by the Bhabha
Atomic Research Centre, outhiming the de-
velopment work on nuclear propulston for
marine application, 15 undergoing further
scrutiny  Further action with regard to
practical application will depend upon the
results of the studies which are now being
carried out
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Process Developed by National Chemical
Laboratory, Poona for the Manufacture
of Gaskets from Coir Plth

4025. SHRI RAJDEO SINGH : will
the Minister of SCIENCE AND TECH-
NOLOGY be pleased to state

(a) whether National Chemucal Labora-
tory, Poona has developed a process for
the manufacture of gaskets from coir pith
which wili thereby replace the imported
cork granules ; and

(b) if so, whether Government are con-
sidering any proposal to take up the manu-
facture of such gaskets on commercial
basis under import-substitution progamme”

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM) : (a) Yes, Sir

(b) The porcess has been referred to
National Research Development Corpora-
tion of India, New Delh: for its release to
mdustry for commercal exploitation

Privileges of Former Rulers

4026. SHRI PRABODH CHANDRA :
Will the Minister of HOME AFFAIRS
be pleased to state whether in spite of the
directive from the Government, certain
former Rulers are still enjoying their old
privileges, such as posting of guards, free
electnicty etc ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS {SHRI
F.H. MOHSIN) * Information s being
collected and will be laid on the Table
of the House.

Expenditure on Technical Teams going
Abroad for Tehnical Know-how

4027. SHRI SAROJ MUKHERIJEE -
Willthe Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND TECH-
NOLOGY be pleased to state how much
mogey has besn spent forsendmng technical
terms and know-how groups fram India
to learn from countries abroad during
the years 1970-71 and 1971-1972 ?

AUGUST 30, 1972
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THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD) : Information is being coliected
and will be laid on the Table of the House.
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F AArAan fael § ogAwr  SAder qqn
F%T sfawa faawow & fear war & Sy g
TEA 9T TET AT £ [Wurem R T@v Tar )
gk @err umo Ao 3568/73]

Plans for Creating Employment for
Scientists
4030. SHRI YAMUNA PRASAD

MANDAL : Will the Minister of PLAN-
NING be pleased to state :
(a) whether Government have formulated

any plan for creating employment for
scientists ; and
(b) if so, the broad features thereof

and the time by which these are likely
to be implemented ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI MO-
HAN DHARIA. (a) and (b). An
allocation of Rs. 60 crores has been made in
1972-73 for Special Employment Schemes—
Rs. 13 crores for continuation of the pro-
grammes for educated unemployed (other

" than elementary education for which the

provision has been increased from Rs. 12
crores in 1971-72 to Rs. 30 crores in 1972-
73) and Rs. 47 crores for new schemes.
Of this, an amount of Rs. 20 crores has
been ear-marked for generating employ-
ment and training opportunities for highly
qualified personslike engineers, technologists
and scientists. The Depresentment of Science
and Technology is at present engaged in for-
mulating certain schemes specially designed

for employment of engineers and scientists

in the following areas :

(i) Research and development pro-
jects for technological self reliance ;

(2) Technological upgradation of exist-
ing planning and implementation
machinery ;

(3) Natural resources survey, explo-
ration and assessment ;

(4) Agricultural soil surveys ;

(&) .Mﬁufacture, erection, operation
and maintenance of future plants

142 LSS./72—4.
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envisaged in the Fourth and Fifth
Five Year Plans ;

Creation of new employment orient-
ed schemes like entreprencurship
development, rural engineering sur-
veys, technology evaluation centres,
industrial promotional facilities, re-

(6)

training programmes ; etc.

These programmes will be taken up for
implementation as soon as they are for-
mulated.

In addition, the programmes for educated
unemployed initiated in 1971-72 will pro-
vide increasing employment opportunities
to engineering graduates and graduates
of other subjects. The enclosed statement
gives scheme-wise progress of expenditure
on special  Schemes for  educated
unemployed.

The intention is that, through the imple-
mentation of the various schemes that have
been formulated as well as those under
preparation, the unemployment problem
among qualified scientists, engineers and
graduates of other subjects would be solved
to a substantial extent in the coming years.

Statement

Schemeswise Progress of Expenditure
on Special Schemes for Educated Unemplo-
yed Initiated by Central Ministers in

1971-72

(Rs. crores)

1971-72 1972-73

S. Schemes Am- Am- Am-
No. ount ount ount
Allo- Re- Allo-
cat- leas- cated
ed ed
1 2 3 4 5
i ; VMinistry of Education
Expansion and
Improvement of
quality of Pri-
mary Education 4.42 2.76 29.48%
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Scrutiny of Apphcation of Messrs Maruti
Ltd , by Directorate General of 1echnical
Development

4031 SHRIJAGDISH BHATTACHAR
YYA Wil the Minister of INDUSTRIAL
DLVLLOPMENT AND SCIENCE AND
TECHNOLOGY be pleased 1o state

(a) whether Govcinment have received
any apphcation for 6 000 tonnes of stru

AUGUST 30, 1972
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ctural steel fiom M/s Marut Ltd  with
a forwarding cover bearsngembossed stamps
of the Prime Minister s Secretariat ,

(b) if so when the applcation was re-
cewved and when the steel way  alloited

(¢) whether thorough stiutiny was made
by the Directorate of Techmical Duvelop
ment on this application  and

(d) 1f so the outcome thereof?

THE DLPULlY MINISTER IN THE
MINISTRY OF INDUSTRIAL DLVH
LOPMENT (SHRI  SIDDHESHWAR
PRASAD ) (a) and (b) An appliation
for 6 000 tonnes of structural steel from
M's Maruti 11d was received mn the Dire
ctorate General of Jechmal Develop
ment on 25372 The type of cover 1n
which this apphcation was received cot ld
not be asccitamed as such vovers tre not
required 1o be preserved

(0) Yes, Sir

(d) A tccommendation for  allouation
of a total quantity of 4 152 tonncs of struct
utal steel 1o the appheant hds been made
to the Joint Plant Committee

Representations from Members of Parlia-
ment Regarding “epah I anguage

4032 SHRI RATIANI AL  BRAH
MAN Will the Mruuster of HOME
Al FAIRS be pleawd 1o state

(a) whether the Pume Minister has
tecetved a representation fiom 74 Members
of Parhament reptesenting all the maym
political parties of India n the month of
December 1971 urgimg her to take neces
sary action to recognisc Nepalt anguage
and include it in the Lighth Schedule of the
Constitution of India atter amending the
Constitution as may be necessary for the
same, and

{b) if so what action has siee been taken
by the Government to accord Constitu-
tional recognition to the Nepali Language’

¥including the addiiional Rs 18 crores for expansion of the programme 1 1972-73
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“THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN) (a) Yes, Sir.

(b) It is the considered view of the
Government of India that in the wider
national interests the FEighth Schedule of
the Constitution should not be enlarged
further. In this connection attention is
invited to answer given to Lok Sabha
Unstarred Question No. 1406 on 29th
March, 1972.

Forward Trading in Coconut Qil

4033. SHRI C. M. STEPHEN : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECHNO-
LOGY be pleased to state whether Govern-
ment propose to stay the Forward Market
Commission’s directive suspending future
trading in Coconut Oil?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR PRA-
SAD) : No, Sir.

Agreement between US Government and
Madras Firm for production of Auto-
mobile Tyres and Tubes

4034. SHRI ARVIND NETAM : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECHNO-
LOGY be pleased to state:

(a) whether an agreement has recently
~ been signed between U.S. Government and
a Madras Firm for expanding production
of automobile tyres and tubes; and

(b) if so, the terms and reference there-
of ?

" THE DEPUTY MINISTER IN THE
MINISTRY. OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR PRA-
SAD) : (a) An agreement was signed on

" the 26th July, 1972, by M/s. Madras Rubber

' Factory Limited with the U.S. Aid Authori-

ties for obtaining a loan of Rupees onc
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Crore from P.L. 480 Funds for expansion
of their production of Automobile Tyres
and tubes.

(b) The loan bears an interest of {2
per-cent per annum and is repayable in 15
equal semi-annual instalments.  The first
instalment is payable 12 months from the
date of the first Disbursement.

Conversion of Palaces of Ex-Rulers into
Hospitals

4035. SHRI M. M. JOSEPH : Will the
Minister of HOME AFFAIRS be pleased
to state:

(a) whether any palaces of Ex-Rulers
have been converted in the country into

hospitals, hotels or handed over to trusts;
(b) if so, the facts thereof ;

(c) whether Central Government have

taken any decision in this regard; and
(d) if so, the main points thereof and the
reaction of State Governments thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : (a) and (b). Information is
being collected and will be laid on the Table
of the House.

(¢) and (d). Government of India had
informed the former rulers as early as in
December, 1954, that it was for them to
decide whether it would be in order to
dispose of by sale or otherwise any of the
items recognised by the Government as
private properties. However, Government
would welcome the utilisation of some of
these buildings for public purposes.

Educational Crisis in Kerala

4036. SHRI M. M. JOSEPH : Will the
Minister of HOME AFFAIRS be pleased
to state:

(a) whether any delegation of the Educa-
tion Rights Protection Committee met the
Prime Minister on 10th August, 1972 in
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New Delln to present their case on educa-
tronal crists in Kerala, and

(b) if so, the man features thereof and
the reaction of Government thereto?

THE DEPUTY MINISIER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
FH MOHSIN) (a) and (b) Such a dele-
gation met the Prime Minster on 12th
August, 1972 and sought’her good offices
i resolving the controversy which has siwe
been amicably settled

Nationahzation of Japala Cement
Factory, Palamau (Bihar)

4037 KUMARI KAMLA KUMARI
Will the Mimister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCF AND TiCH-
NOLOGY be pleased to state

{a) whether Government propose to
nationalize the Japale Cement Factory
(Bihar) in District Palamau, and

(W) 1f s0, when?

THF DFPUTY MINISTFR IN THT
MINISTRY OF INDUSTRIAI DFVF-
LOPMFNT (SHRI SIDDHFSHWAR PRA-
SAD) (a) The Government of Tndia have
no such pronosal under consideration

(b) Does not arse
Nationaliration of TFLCO

4038 KUMARTI KAMI A KUMART
Will the Minmister of INDUSTRTAL DFVi -
LOPMENT AND SCIENCFE AND TFCH-
NWOLOGY be pleased to state

(a) whethet TFLCO s proposed to be
nationahsed m the near future and

(b) 1f so when*

THL DCPUTY MINISTER IN THE
MINISTRY OF INDUSIRIAL DEVE-
LOPMENT (SHR! SIDDHES HWAR PRA-
$AD) (a) and (b) There 13 no such proposal
dnder consiieration at present

AUGUST %, 1972
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Ordinance of Keraln Government for
Taking over Educational Institutions
In Kerala

4039 SHRI C K CHANDRAPPAN
Will the Minister of HOME AFFAIRS
be pleased to state-

(a) whether a final decision has since
been taken with regard to an Ordinance,
sent by Government of Kerala, for the
approval of the Centre regarding the take-
over of educational mstitutions unlawfully
closed by the management, and

(b) If so the main features thereof ?

THF DCPUTY MINISTER IN THF
MINISTRY OF HOME AFFAIRS (SHRI
I H MOHSIN) (a) and (b) The matter
15 under correspondence with the State
Government and 1t will not be desuable at
this stage to disclose the nature of corre-
spondence
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Damage to Crops and Houses in Delhi due
to Breaches in Najafgarh Drain

4043. SHIRI DALIP SINGH Wil the
Mmsster of HOME AFFAIRS be pleased
o statc:

(1) whether standing crops and many
paa buit-up houses of poor Harjjans
in many villages of Dethi have been damaged
or destroyed due to the breaches in Naal-



gurh dmim Mn!upalpur Bm_ldh and Asoh-
-.Bandh in the recent rainsi

Wrmm &mwm

(h) u' s0, whether lood victims havc been

glveu compensition; and *

. {¢) If's0, the nature and exterit thereof ?
- THE DEPUTY MINISTER IN: THE

. MINISTRY OF HOME AFFAIRS (SHRI

'F,.H. MOHSIN) : (a) Yes, Sir.. ‘
(1) and (¢). No compensation to the ﬂoud

" viclims ‘has ‘been given, but on occurrence

of the calamity, free ration, fodder, bamboos
and. sitkees costing Rs. 13,000 were dis-
tributed amongst the affected people.
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. «us SHRI LALJL BHAI : Will the
Mlmmex ‘of INFORMATION AND

. MIOADCASHN(: be pleased to state:

* (a). whether technigal siall such-as sound

Cameramen, - Editors in. Tele-

(vb) nrso.whether thm tsmywopoﬂl s
to make them reguiar Government mnw B

THE DEPUT?{ MTNISTER IN THE‘. B
MINISTRY OF INFORMATJON AND_ .
BROADCASTING (SHRT DHARAM BIR
SINHA) : (n) Yes, Sll’

(b) There is no such proposal at presem
undel consideration,

Scnior Technical Assistants working in the
Physical Research Laboratory, Ahmedabad

4046. SHR1 LALJI BHAI : Will the
Minister of SPACE be pleased to refer to
the reply given to Unstarred Question
No. 7252 on 24th May, 1972 regarding
Senior Technical Assistant in Physical
Research Laboratory, Ahmedabad and
statc:

(a) the number of Senior Technical Assis-
tants working in the Physical Research
Laboratory, Ahmedabad who are degree
holders and have completed 10 years of
service; and

(b) the reasons for not considering them
for next grade or next promotion?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF HOME
AFFAIRS, MINISTER OF INFORMA-
TION AND BROADCASTING AND
MINISTER OF SPACE (SH‘RIM_AT‘I
INDIRA GANDHI) : (a) There are no
Senior Technical Assistants in the Physical
Research Laboratery. There are Scientific
Assistants A, B and C of these, only one
person is a degree holder who has complcted ‘
ten years of service. . -

(b} This indmdua! was hlst promoted in REh

'1967. 'He was considered for the. XY

promotion in 1970 and found unfit. |~ U




4047, SHRI IISHAQUE s»mnmu
wm {he Minister of PLAN\!NG be plemd
m siate 3 :

“(a). wheﬂm' there is a proposal to vonduct
a detailed survey of Western Ghats spanning
the five. States- of - Kerala, Mysore, Famil
Ngdu, Maharashtra and Goa to-assess the
potential for irrigation, power generation,
natural resources and afforestation;

(b) if so, the broad features of the pro-
posal; and

() the estimated cost of the survey?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a)to (c). Yes, Sir,
Ih pursuance of the accepted approach in
regard to the accelerated development of
the economically backward areas including
hitly regions of the country, the Planning
Commission have requested the States of
Muharashira, Mysore, Kerala and Tamil
Nadu and the Union Territory of Goa,
Daman & Diu to identify the areas of Wes-
tzrn Ghats region with a view to under-
taking a detailed study of the potentialities
of the area in various fields of economic
development such as mincrals, power,
irrigation, afforesiation, dairies, horticul-
ture, hisheries, tourism etc. The Planning
Commission have suggested in this connec-
tion the creation of a Special Cell of technical
experis in each of the States. The proposed
Cell, besides demardating the areas which
should constitute the Western Ghats region

. will undertake studies in various fields and
colect necessaty information with a view to
hetping in the formufation of an integrated

“deselopment - pfan for the region, The
matter s still at 2 preliminary stage and the
scheme has stifl 1o take a definite shape.
Neither the broud features of the schemie nor
entimated msr uf surwy can bg mdmated
at hnﬂtagg. Y L Lo -
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Examination of Foreign Majority Com-
panies by Foreign Inmvestment Board

4050 SHRI VFKARIA Wil the Mins
ter of INDUSTRIAL DILVLLOPMENT
AND SCIENCE AND TFCHNOIL OGY be
pleased to state

(a) the number and names of foreign
majority Companies which have recently
been examined by Forugn Investment
Board, and

(b) the names of the Companies whose
remittance was found higher as compared
to their Investment

THF DEPUTY MINISTER IN THF
MINISTRY OF INDUSTRIAL DFVE-
LOPMENT (SHRISIDDHFSHWAR PRA-
SAD) (a) A fist s attached

(b) There 15> only one foieigh company
M/s Colgate-Palmolive (India) Pvt Ltd
which 1s manufacturing cosmetics cxclu

sively They have remtted dividends

abroad as foilows
1963 24 50 lakhs
1964 23 91 lakhs
1965 36 01 lakhs
1966 38 00 lakhs
1967 16 00 lakhs
1908 24 00 lakhs

The capital of this company was Rs 1 §
fakhs only

Statement
1 M/s Beecham (indsa) Ltd, Bombuy

2, M/s Briish Drug House (indsa) Pvt
/Ltd , Bombay

AUGUST 38, 1973

Wrirten Amvvers s )

3 Mp. Burroughs Welicome & Co. (Indm)
Pvt Lud , Bombay

4 M/s Colgate-Palimolive {Indna) Pvt
Ltd, Bombay

5 M/s CIBA of India Lid, Bombay

6 M/s Duphar Interfran, Bombay (}or-
merly known as M/s Crookes Inter-
fran Ltd )

7 Mfs Gooffrey Manners & Co Ltd
Bombay

8 M/s Johnson & John on of Incdialid
Bombay

9 M/s Reckitt & Colman Lid Caloutta

10 M/s Smuth & Nephew (Inda) Ltd,
Bombay

11 Ms Hindustan Iever Ltd Bombay

Recommendation by National { ommittes on
Science and Technology to shift empl asiy
from Ofl to Conl

4051 SHRIVLKARIA
SHRI D P JADEJA

Will the Minister of SCIHENCE AND
TECHNOLOGY be pliased to state

(a) whether the Nutional Commutiec on
Scienwe and Technology has recommended
to ift the emphasss from o1l to coal and

(b) what progress has been made by the
Government 1n implementing the £cLom
mendations?

THE MINISTER Of INDUSTRIAL
DEVELOPMENT AND $CIFNCE AND
TECHNOLOGY (SHRI C  SUBRA-
MANIAM) (a8) Yes, Sir The National
Commuttee on Science and Technotogy has
recommended the exploration of how
India 8 advantage 1n the abundance of ¢oal
could be utihsed to some extent for substi~
tuting petroleum products with hquid fugl
derived from coal The Fnginetrs india
Lid have been asked by the Commuttec to
prepare a feasibiity report A piot
plant proposed to be set up by the CH IR
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ml&cme of ‘Electric. Typewm« by

Hlnlmn Tdmm Limlud
4052 "SHRI RAJDEO SlNGH '
‘DR. SANKATA' ?RASAD :

Will the Minister of COMMUNICA-
TIONS be pleased to state:

@) whether the Hindustan Teleprinters
Limited “will -star{ manufacturing Electric
typewriters by the end of this year;

{b) whether all the parts will be indige-
nous;

() if noi, the percentage of imported
parts to be used in the typewriter; and

(d) the time by which it is expected to
be made available in the market?

THE MINISTER OF COMMUNICA-
TIONS (SHRI1 H. N. BAHUGUNA) : (a)
The Hindustan Teleprinters Ltd., are ex-
pected to commence manufacture of electric
typewriters by end of this ycar ot early next
year.

{b) Al the parts, except two, will be
indigenous.

(¢) About half per cent of the total num-
ber of parts.

(d) During next year.

Setting up of Small Ilndustries around
o Industrial Complexes
- 4053. SHRI RAJDEO SINGH :
. SHRIM. KATHAMUTHU :
Will the  Minister .of INDUSTRIAL

'HEVELOPMENT AND SCIENCE AND
TECHNOLOGY be. pleased to state:

(a) whether the setting up of a hrge_

__num!m -of small -industries ' around  big
_ mdmtrw co:apkxcs for amp!oymt gene-

pam xnd llw' Pluming Commissi&n

) reforms in the' country

.(B) whethor Government have studied the

" possibility .of developing - more...anciliary o

industries amon; b:s mdusmal complcms,
and

@ it 50, lhc regction of Gowmmtnt_
thereto?

' THE DEPUTY MINISTER IN THE -

. MINISTRY OF INDUSTRIAL DEVE:
. LOPMENT (SHRI SIDDHESHWAR PRA-

SAD) : {a) A “Joint Workship on employ-
ment generation” organised by the Expert
Committee on Employment and the Inters
national Lbour Organisation has, among
other things, made certain recommendatwns N
relating to the planning of anulmy indus-
tries around major industrial projects with
a view to creating additional employment.

(b) and (c). Government have been consi-
dering ways and means of accelerating the
pace of growth and development of ani;ill_ary
industries and suitable steps have been taken
in this dicection.

Study made by Planning Comission on
Progress of Land Reforms '

4054. SHR1 PAMPAN GOWDA :
SHRI NARENDRA SINGH :

Will the Minister of PLANNINC.
pleased to state : .

(a) whether any study has been made by N
the Planning Commission. on the mgrcs_s_ i
of land reforms in the country; and -

(b} if so, the nmportam l‘eamrec. thm-uf"l

THE MINISTBR‘OF ,.STATE m_.ml—:.'
MINISTRY . OF PLANNING . (SHRI
MOHAN DHARIA) :.(8) The Planning
Commission has not made any such study,:
The concerned division of the Planning -
Commission bas, however; prepared a work- -
ing puper reviewincthe pmgnm of'land- y

be
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(b) A statement is laid on the Table of

the House. [Placed in Library. -~ See No.
LT—3570/72].
Share-holding of S.T.C. in Small Scale

Industries Development Corporation

4055. SHRI PAMPAN GOWDA : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECHNO-
LOGY be pleased to state:

(a) whether State Trading Corporation
has decided to become a sharcholder in the
Small Scale Industries Development Cor-
poration in every State; and

(b) if so, the salient features of the deci-
sion?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRISIDDHESHWAR PRA-
SAD): (a) and (b). The State Trading Cor-
poration has recently considered the request
of the Small Scale Industries Corporations
of Maharashtra and Gujarat for participa-
tion to the extent of Rs. 10 lakhs each in
their Equily capital.

Inquiry into allegations of Misuse of Funds
for P.T.I. Building

4056. SHRI SHASHI BHUSHAN
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether the inquiry ordered into
allegations of misuse of funds by the General
Manager of Press Trust of India and the
contractors and architects of the Press
Trust of India Building in New Delhi has
since been completed;

(b) if so, the particulars thereof and whe-
ther Government propose to refer the matter
to the Central Bureau of Investigation for
further inguiry; and

(c) if not, the specific reasons therfor?

THE DEPUTY MINISTER IN THE

MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR

AUGUST 30, 1972

Written Answers 108
SINHA) : (a) An inspection of the books of
accountsof Press Trust of India was con-
ducted under section 209(4) of the Com-
panics Act, 1956. After a detailed exami-
nation of the report, certain clarifications
were asked The company’'s reply,
which has been received, is being looked
into by the Department of Company
Affairs.

for.

(b) and (c). There is no such proposal at
present under consideration.

Reconstitution of P.T.I.

4057. SHRI SHASHI BHUSHAN
Will the Minister of INFORMATION AND

BROADCASTING be pleased to state:

(a) the present composition of the Press
Trust of India organising body:

(b) whether there is any proposal to
reconstitute the organisation of Press Trust
of India so as to save it from the clutches of
monopolists; and

(c) if
Government is giving maximum financial
assistance to the P.T.1. and if so, when?

not, the reasons therefor, when

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA) : (a) The names of the Directors of
Press Trust  of India are g\iven below :—

1. Dr. N. B. Parulekar, Sakal, Poona.
Chairman.
2. Shri  A. K. Sarkar, Ananda Bazar

Patrika, Calcutta.
3. Shri G. Kasturi, The Hindu, Madras.
4. Shri Ramnath Goenka. Indian Express,
Madras.

. Shri C. R. Irani, Statesman Ltd., Cal-
cutta.

wn

6. ShriP.C. Gupta, Daily Jagran, Kaunpur.
7. Shri G. N. Sahi, The Hindustan Times,
New Delhi.

8. Shri K. M. Mathew, Malayala Mano-
rama, Kottayam.
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‘ Coleman & Co. L,

-12. Shn A, K.. Roy, former Cmnptrnllcr
. aud .Audlmr General ‘of India.

13. ShﬂG Plrthasarmm. Vide-Chancellor,
Jawaharlal Nehru University, New
Delhi. :

(b) ‘and (c), These proposals are under
consideration.

Arrest of Hoarders and Black-Marketeers
in the Country

4058. SHR1 SHASHI BHUSHAN :
SHR! S. M. BANERJEE :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

- (a) the total number of Hoarders and
Blackmarketeers arrested in various States
and Union Territories in the country in
June, July and Aagust, 1972;

{b) the names and other particulars of
these persons and the action taken against
theny; and

(c) whether it is proposed to bring for-
ward ‘some legislation so that these anti-
national and anti-social elements could be
awarded severe punishment?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT. - (SHRI SIDDHESHWAR
PRASAD) : (&) and (b). The information
has been called for from the State Govern-
ments/Union Territories and will be 1aid on
the Tablc of the House, i

(u) Tha questmn of, makmg thc law

more ‘stringent . s under. cemsidemuon of

Govcmmmt T

nmm ‘of_fodia | Rules..
4059 smu SHASHI, BHUSHAN

" SHRI SATPAL RAPUR @ -
“Will the, Minister -of HOME APFAIRS '
be pleased 1o state : :

(a) the names and other pamwlars of .
persons arrested in the country, State-wise

and Union Territory-wise, under the pro--

visions, of Defence of India. Rules during
the last three years, uptil date; and .

(b) how many of them have s0'far begn
released along with their ‘names and the
action taken against each of the persons_
arrested? : i

THE DEPUTY MINISTER - IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN) : (a) and (b). A statement
based on the information furnished by State
Governments is laid on the Table of the
House. [Placed in-Library. See No. LT-—
357172} ’ '

Panel Surveys conducted by Listener
Rescarch Ofticers .

4060. SHRI C. CHITTIBABU : Will -
the Minister of INFORMATION AND
BROADCASTING be pleased to state : -

(a) the number of Panel Surveys con-

ducted by the Listener Rcseayélt Ofﬁcm '

during 1971-72;

(b) the number of ad hoc tuall mrvwn
conducted by the Listener Research Ofﬁcers .
during 1971-72; and

(c) the action taken by A.LR. on such-
surveys conducted during 197§-722

THE DEPUTY MINISTER IN'THE

MINISTRY OF [NFORMATION AND"

BROADCASTING (SHRI DHARAM Bﬂl o

SINHA) : (a) 238.
(b) 124.

- (¢) Findings of Panel Surwys ;mﬂ mall
surveys arc cosidered, by ‘the Ln,_tener Ren
-search Committee at’ each Stalion.and ‘sui-.




1 Mmta'

7 Readers

405! “SHRI'C. Cmmn.u!u Will 'the

) cof INFORMATION ' AND

" "BROADCASTING be pleased to state: *

" (8) whethét Government have taken
npte 6f the wrong pronunciations of names

.. and.'other words being made by the News-

readers of Television, such as the name of

Shri P.N. Haksar has been pronounced for

* diys as “Husker” and that of Mrs. Sushila

Rohtagi as *Mrs. Sushila Rohtangi™;

’ (B) if so, the action taken to rectify the

defects; and ;

) {c¥ the basis of selection of personnel
" for-different programmes on Television ?
"THE DEPUTY MINISTER IN THE

MlNlSTRY OF INFORMATION AND

BROADCASTING (SHRI DHARAM BIR

"ntNHA) (a) Yes, Sir.

(b) Cases of mispronunciation are re-

-gularly reviewed in daily programme meet-

mqs and remedial measures taken to cnsure

cofrect pronunciation.
£©) Selection of personnel for different
ptogmmmcs on TV is made on the basis

" of " the candidate’s telegenic personality,
fluency of expression, adequate educational

-background and professional experience
bésldés expemse on a subject as required.

Dchy ln sendlog Indlap Films to Berlin
Film Festival

',4062. SHRI C. CHITTIBABU : Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

. ‘Ray's. “Seemabaddha™ and other -films

ngmed “Phir Bhi”, “Dastak™ and “Do
- Rpha" 10, the -Berlin Film Festival in con-
w uq&wnnebfwiﬂchtmﬁrst thrceﬁlmsrcached

" Berin three weeks after the festival and the -

'lh#i'-‘.ﬂm did not reach at all;

. mme CMmFi}mFmivah, '

’ng!‘mmiqﬁm by TV !‘ '_ 5o lnfemml Admory Gnmmé for Film :

) the reasons for the delay in' sending:

(©) the cmnposmon and: fmm ng

Festxvals"

THE DEPUTY MlNlSTER IN THE"-

MINISTRY -OF INFORMATION "AND

BROADCASTING (SHRI DHARAM: BIR
SINHA) : (a) A statement. is laid on the
table of the House

(b) AsIndia was not invited in the Cannes
Film Festival, no Film was entered cfiicially.

(c) The existing composition of the Ad-
visory Committee is as follows:

1, Shri K.M. Amladl——-i‘-‘tlm Critic *Hin-
dustan Times".

2. Shri Mohammed Shamim—Film Cri-
tic ‘The Times of india’.

3. Shri R. Ganapathy-—Information Offi-
cer (Films) Ministry of Exlernal
Aflairs (X. P. Division).

The functions of the Committee are 1o
adjudge the suitability of films for eniry
in the International Film Festivals after
previewing them. -

Statement

The Rules of the Berlin Film Festival
were received in. the Ministry on 28-8-1972
and as per usual procedure were circulated
to the Film Associations on 7th February,
1972. The last detc for submission of
entries was 20-4-1972, that for the view
prints to reach the Festival authorities was
10-5-1972; and for the prints of accepted
films to reach them was 31-5-1972. None
of the Film Associgtions suggested entry
of any film upto the lagt date. However,

a request was received on 15-5:1972 from: - L

the producer. of ‘Seemabaddha® for entry
in the festival. The:Consulate ‘General
of India in Berlin was :mmcdiately appronch-» .
ed by a’cablé for the extension of the dite
of entiy to- 3i~5-1972 On recmpt of
faveiirable reply the pmduccr was: ashd' o
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on JS-1972 to send the ety form and the
print 10 Bérlin immediately. On 31.5.1972,
the producer informed the Minjstry that the
prmt had been despatched to Berllin on
30-5-1972. It appears the film did not
reach Berlin by 31-5-1972.

The producer of the film ‘Phir Bhi’
requested for entry of his film on 9-5-1972.
The film was previewed by the Advisory
Committee on 10-5-1972 A request was
sent to the Consulate General of India in
Berlin for the acceptance of thiy film by
festival authorities by a cable on 11-5-1972,
Consulate General of india in Berlin in-
formed this Ministry on 15-5-1972 that the
film was acoeptable 1o the festival autho-
ritics.  On the same day the producer was
telegraphically informed to despatch the
print so as to reach Berlin before 31-5-1972,
It appears though the film reached there
far too late, the Selection Committee
viewed the film but did not approve of it
for competitive showing.

In his letter dated 29-2-1972 to Films
Division. Bombay, Dr. Bauer, Director,
Berlin Film Festival inter-alia had invited
films ‘Dastak’ and ‘Do Raha". The pro-
ducers of the film ‘Dastak’ were provided
facilities for despatch of their print on
24-4-1972 but it appears that the print did
not reach Berlin before 31-5-1972,

The fitm ‘Do Raha’ was not conswdered

suitable and was not approved for “entry.

Reserved Posts in Heavy Electricals
{India) Ltd., Bhopal

4063. SHRT ARVIND NETAM : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECHNO-
LOGY be pleased to state:

(8) whether a number of reserved posts
for Scheduled Castes and Scheduled Tribes
of Lower Division Clerks and Typists are
lying vacant in the Heavy Electrwals (Indin)
Limited, Bhopal; and

(b} if so, the reasons therefor?

BHADRA 8, 1004 (SAKA)
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THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD) ; (x) and (b). In Heavy Electricals
(india) Limited, Bhopal, no pests of Lower
Division Clerks and typists teserved for
Scheduled Castes are lying vacant; arrange-
ments have been made to have them fitled
up by repeated advertisements and certain
relaxations in the standards ordinarily
prescribed. A few posts of L.D.Cs and
typists reserved for Scheduled Tribes are,
however, lying vacant as suitable candi-
dates from Scheduled Tribes to fill these
posts have not been found in spite of repeated
advertisements and relaxations in the
standurds prescribed. The Management
are making further efforts to locate suitable
candidates belonging to Scheduled Tribes
by issuing advertisements again

Telephoue Service in Raipur Division of
M.P,

4064. SHRI ARVIND NETAM : Will
the Minister of COMMUNICATIONS

be pleased to state:

(a) whether Government are aware abous
the inefficient service of Telephones in
Raipur Division District Bastar in Madhya
Pradesh;

(b) whether keeping in view the general
complaints in the whole Division, Govern-
ment are considering to have a new separaie
exchange in the Raipur Division; and

(©) if so, the time by which the new
exchange will start functioning and if not,
the reasons therefor?

THE MINISTER OF COMMUNICA-

TIONS (SHR1 H. N. BAHUGUNA) :
(a) Yes, but the complaints generafly re-

late to delayed trunk service. The single
copper wire trupk line between Raipur
and Jagdalpur Is being supplemented by
one more ACSR trunk line.



'mmm m:hm is under’ comtrueﬂon in
‘Rﬁm*mw& “The new exchange is lkely
) w su.rt f‘uncnomng by the end of 1973

Dnmdhynnmtor wriduoﬂh
l’olﬁcy by Centre foralvilmuuwaidto
: Mmrds&wl

'4065 SHRI ARVIND NETAM : Will
the Minister of PLANNING be pleased to
| state:

(a) whether Ra;asthan Government have
urged the Ceéntre to revise its aid policy to
the States for the Five Year Plans so that
Backwnrd States got a major share of its
asslsumcc and

(b) if so, the reaction of the Centre
zhmo"

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a)-and (b}, No speci-
fic" réquest -has been received from the
Government of Rajasthan for revision in the
euigting procedurc of assistance to States.
Hopwaever, in the Approach document of the
State Flftl\ Plan recently submitted by the
‘Govemmcnt of Rn_pasthan a teview of the
existing procedure has been urged in the
comtext of the Fifth. Plan. The Govern-
meot of India have yet to take a view on the
mtter relating to.the Fifth Plan including
‘the - procedure - for allocation of Central
assistance, The views of the Government
of<Rajasthan will, no doubt, be taken into
cmdemmn at the appropriate time.

En-h:ﬂon of Foreign Companies
‘ Mnﬁctm Cosmetics by . Foreign
 Tnvestmient Board i

4066. SHRI D. P. JADEJA Wlll the
..hiimﬂ;t of INDUSTR(AL DEVELOP—
MENT AND SCIENCE AND TECHNO-
WGY be pleased to refer to the reply given

w Unsmred Quesuon No. 430"cn the nd

mnufacmﬂng é:osmuc& and mm i

(a) tlw nunes of the 1 Forc:gn -mejor. o

companies manufacturing cosmetics which

have been examined by Forengn Invastmgmt o

Board; -

(b) the names of the companies whose
remittance was found higher -as compared
to their investment; and

(c) the actual amount remitted by these
Companies during the period examined by
the Board"

THE DH’UTY MINISTER. IN THE
MINISTRY ' OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR Pra-
SAD) : (a) to (). The Foreign Investment
Board recently examined generally several
aspects of the, cosmetics industry in India.
Among the firms manufacluring cosmetics
of various kinds either exclusively or along
with other articles like drugs etc., five are
1007 foreign owned subsidiaries and in 6
there is substantial foreign equity partici-
pation. The names of these 11 companies
are attached. There is only one foreign
company, M/s. Colgate-Palmolive (India)
Pvit. Lid. which is manufacturing cosmetics

exclusively. They have remitted dividends
abroad as follows :—
1963 24.50 lakhs
" 1964 23.91 lakhs
1965 36.01 Jakhs
1966 38.00 lakhs
1967 . 36.00 lakhs
1968 . 24,00 lakhs

Thc capital nf this company was Rs. 1. 5
lakhs only

Statemenr -

1. Mls ‘Beecham (India). 1td.,’ Bomhay.r
2 M. _Brmsh Drug. House Ondm) Put,, -
©1ad., Bombay. = . .
3. M/s. Colntc-Palmohve (lndil)Pvt L
Bombay :




. M/n Mkm & cmw C‘.ﬂcmta
6 Ms. L1BA of . Todis: Ltd., anbay

g 7 ‘M/s: Johnson & Johnson of India Ltd.,

© . Bombay. ' ..

- 8.'Mjs. Mindustan Lever Ltd., Bombav

..9. Mis. Smith & Nephew (India) ~Ltd.,

_ ..Bombay. .

10 M/s. Duphar lnterfran Bombay (form-
erly knnwn as M/s. Cmol.cs Inlerfran
“1ad)

11, M/s. Gcoﬂ'rcy Manners & Co.

" “Bombay. '

Study Group on Communication set up
by the Indian Space Research Organisa-
 tion

4067. SHRL D. P. JADEJA ; ‘Will the
Minister of SPACE be pleased to state:

(a) whether attention of the Govern-
ment has beea invited 10 the news-item
appearing in the ‘Hindustan Times' dated
the 8th August, 1972 regarding the proposal
of the Study Group on communication, set
up by the Indian Space Research Organisa-
tion; and \

(b if so, the steps being taken by the
Governiment in this regard?

Ltd.,

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF HOME
AFFAIRS, MINISTER OF INFORMA-
TION AND BROADCASTING AND
MINISTER OF SPACE (SHRIMATI
INDIRA: GANDHI) : (a) Yes, Sir.

{b) The study ‘group was one of the six
study growips set up in connection with the
Seritar on the. National Programme of
Space Science and - Applications  held: at
Ahmedabad between 7th and 12th of August,
1972, The' recomemendations of . the semi-

nar ‘will be examined 'in ‘due course taking -

into dceount various fictors including, ‘in
pariicular, * the” relutionship of the ‘cost
mvolvn& o thc boneﬁh that will accrue to
the nation, - . S
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Number of Central Government Emp!oym o
. 4070. SHR1L AXK.M. ISHAQUE : Will -
the PRIME 'MINISTER . be pleased, to
state: o '

(a) the number of employecs under the - '
Central Guvernmcm

(b) thc number of ﬂnployees drawing
more than Rs. 1,000 per mertsem, &8 mﬂum‘
ments inclusive of allowances;. and . -

() the number ‘of Class. v emp!oyeea"
and their pn,y scafes? .

THE MINISTER OF STATE IN THE_ )

MINISTRY ‘OF HOME AFFAIRS AND

IN' THE DEPARTMENT OF PERSON
NEL (SHRT RAM. NIWAS M!RDHA)
Wro) Ancqrdinmo the Census af Oantm




o meht and Twning-;

‘(a) the toul mm;her of ull mcgones of
CMIM Central (iuvemmmt Employm was
”8 3t lﬂkhs. ‘ :

" (b) the numbcr of Civilian Central

‘Guvetnmient employees drawing more than

: Ri. 1,000 per ‘mensem (which includes basic

. pay plws dearness pay and special/personal
E pay. but not allowances) is 13,604.

{¢). the number of Class 1V employces is
12 54,639.

The standard scales of pay for Clnss v
emplcgees are as under; — ’

70—l-85
75-1-85-2-95
: 95--3~HO
TV at Bangalore

4071 SHR! C. XK. JAFFER SHARIEF :
Wiit the Minister of. INFORMATION AND
BROADCAS‘!TNG be. pleased to State:

(;;) whether Government of Mysore has

. wqmswd the Central Government. to set up
a Felevision Centre at Bangalore; and .
{b) if s0, by when the Television Centre
‘ vu!l be'set up there?

"AME DEPUTY, MINISTER IN THE
'MINISTRY OF ‘INFORMATION - AND
B&OADCAST ING (SHRI DHARAM BIR
smum (8) Yes, Sir, .

4b) ‘The establishment of a TV Ccmrc at
Bangatpre will be considered at the time of

. rmululaa proposals for the Fifth Plan.

!nﬂltrlﬂnn of Razakars from Bangla Desh

into lllllh

72. SHRI C. K. JAFFER SHARIEF :
Wil the Ministor_of HOME. AFFAIRS

 from Bangladesh have. inilirated
ber into, West Bongal, Bibar

arrested and unt hck ) M‘

(b)«ﬂ' m..how mbay of: them ‘v been, -

() the s(:ps Govemmem luve uhm .to‘
stop inﬁltuhon? ) v

THE DEPUTY ‘MINISTER IN' THE"-”'

MINISTRY OF HOME AFFAIRS (SHRI | k
F. H. MOHSIN) :

(@) No,'Sir. -~

() It is bemg ‘ascertained from the State -
Governments concerned whether any Raza-
kars are known to have infiltrated into India
during the last thres months.

() Utmost vigilance is being exermsed
and necessary measures have been taken to
check unauthorised 'movements of persons
across the Indo-Bangladesh border.

Development of Farakka Barrage ares as
a Growth Centre

4073. SHRI C. K. JAFFER SHARIEF:
SHRI HAR! KISHORE SINGH :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether Government have prepared
any scheme for developing Farakka as a
growth centre; and | .

{b) if so, what are the schemes or projects
for the development of the Barrage area of
Farakka?

THE DEPUTY MlNlS.TBR ‘IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRA-
SAD) : (a) and (b). No.specific schemes or .
projects have been Pl'epﬁﬂ}d for the develop- - -
ment of Barrage area of Farakka. However, -

under (hé West Bengal Incentives Scheme, .
1974, - Far&kka has . been oax:mnrkod FTIE N

new growth centre. The, now. indmmu '
units and’ cases of substential expazision in
that. area will be ellcible for dze immtim
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AT GH B 9T (F A7 § Fo=meay THE MINISTER FOR COMMUNICA-
# qarmty TIONS (SHRI H. N. BAHUGUNA) :
(a) No. of post offices in Panna and Satna

4074, =} SYHTC T AT 2 T @G qA Districts are as follows:—
ag AT FF FAT H4 (5

(a) Panna District :

(%) 7 TSTEATT GEHA FT @@ TR qay § (i) sub-post offices 7
<0 AT F FY T FAATTAL D1 T T G215 (ii) Branch post offices 70
T&! T T § SrafE SN ader aw 1970 F
9T FT AT @Y 77

(=) afz gf, a1 96 &1 920 & 92 &

‘ R (b) Satna District :
o awa Mifeq F29 & T w100 8 0%

(i) Head Post offices 1

(w) afs 578 awe =@ifug & o o & A (ii) Sub-post offices 18
I, WHAT: o T qRrAfaAt ¥ & s ? (iii) Branch post offices 140
/AT Aell (=0 guadivee agaom) ¢ () 159

ST AieT 1 3-3TF JaT A=l H T 33
T s e 9, %T?T’f?[ 3 W Tt 5}1 (b) and (c). Yes, Sir. Itis proposed to
T 9% fawmit qder § a6 S SHIRATN  gpen five Branch Post offices in Panna Dis-
T T@T AT ST J1aT & %9 § o trict and one sub-office and five branch

. post offices in Satna District during 1972-73.
(=) #@fF az us gfgEel oder g6 2,
gty e fod T €19 & 99 9 g% Swie-

IR F ¥ A & sl w @efy @ Impact of Land Reform Measures on the
problem of Rural Poverty
TFAT & |

(W) T () AR (@) ¥ g U STTHF  4076. SHRI NARENDRA SINGH : Will

T TR TG §U TAFT NI &7 A1 9T | the Minister of PLANNING be pleased to
state :
Post Offices in Satna District, M.P. (a) the steps taken to assess the impact

of the contemplated land reform measures

4075. SHRI NARENDRA SINGH on the problem of rural poverty; and

Will the Minister of COMMUNICATIONS
be pleased to state: (b) the progress made so far?

(a) the number of Post Offices and sub-

post offices in Panna and Satna Districts THE MINISTER OF STATE IN THE
of Madhya Pradesh; MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) and (b). Most of
the State Governments have yet to enact
legislation in accordance with the recom-
mendations of the Chief Ministers’ Confer-
ence held on 23rd July, 1972. It is too early
(c) if so, the broad outlines thereof? to assess their impact.

42 L.S.S./72—5.

(b) whether there is a proposal to in-
crease the number of these post offices and
sub-post offices during the year 1972-73;
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Demands of Exployees Usion of NS.I.C.,
in respect of Hoose Rent Alowance

4077. SHRI MUKHTIAR SINGH
MALIK : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to state:

(a) whether the demands of the Em-
ployees’ Union of National Small Industries
Corporation Okhla regarding the reviston
of Recruitment and Promotion Rules have
since been accepted by the Management;

(b) whether, despite instructions issued by
the Bureau of public Enterprises of the
Government of India to raise House Rent
Allowance to 30 per cent, the N.S.1.C.
Management has not enhanced rate of House
Rent Allowance to that level though it was
approved by the Board of Directors of the
Corporation in November, 1971; and

{c) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOBMENT (SHRI SIDDHESHWAR PRA-
SAD) : (a) The management of N.S.I.C.
bave accepted the demands subject to
Government approval. As the Corporation’s
pey scales are more or less the same as pre-~
vailing in the Government and as the
revision of scales of pay for Government
employees is being considered by the Pay
Commission, it was decided by the Govern-
ment that a review may be made after the
recommendations of the Pay Commission
have been received and decision taken there-
on.

(b) and (). The Bureau of Public Enter-
prises have issued a circular to the effect
that instructions regarding the increase in
house rent allowance would remain in-
opetative 50 long as their orders issued in
October, 1971 againt a general revision of
wages and fringe benefits remains in force,
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Schemes for Posts and Telographs Staff
Quarters in Tamil Nadu and U.P.

4079. SHRI JAGANNATH MIEHRA :
Will the Minister of COMMUNICATIONS
be pleased to state:

(a) whether any detailed schemes for cons-
truction of staff quarters for Posts and Tele-
graphs employees in Tamil Nadu and Uttar
Pradesh States have been prepared; and

(b) if so, the main features thereof?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA) :
(a) Yes, Sir.

(b) The detailed schemes during the 4th
Plan provide for the following:—

(1) Tamil Nadu : Construction of 869
quarters at a cost of Rs. 160.35 lakhs
at 18 stations.

(i) U P. ;: Construction of 714 quarters
at a cost of Rs. 159.45 lakhs at 30
stations.

Repairs to Tarapwr Atomic Power Plant

4080. SHRI JAGANNATH MISHRA :
Will the Minster of ATOMIC ENERGY
be pleased to state:

(a) whether the Tarapur Atomic Power
Plant requires major repairs to save it from
total condemnation;

(b) whether Government had called for
the advice of American experts who have
demanded Rs. 10 millions for secuting re-
placement of the plant; and

(c) if so, the decision taken by Govern-
ment and the future plans to save the
plant?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF HOME
AFFAIRS, MINISTER OF INFORMA-
TION AND BROADCASTING AND
MINISTER OF SPACE (SHRIMATI
INDIRA GANDHI) : (a) No, Sir.
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() No, S The advice of the manufac.
turers, General Electric Company of US A,
has, however, been obtained, free of cost,
whenever needed, for carrymg out repairs
and design improvements in certain areas
Some hardware has algo been obtained from
General Electric free of cost and some at
reduced prices

(c) Does not arise

Reopeaing of Indostries in West Bengal)

4081 SHRI JAGANNATH MISHRA
Will the Minuster of INDUSTRIAL DEVE-
LOPMENT AND SCIENCF AND TECH-
NOLOGY be pleased to state

(a) how far the present policy of industrial
development has checked the fight of capatal
from West Bengal, and

(b) the number of industries reopened n
the State?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRA-
SAD) (a) and (b) With the implementa-
tion of the 16-Point Programme and the
State Government’s announcement of a
new scheme of incentives and other measar
es éntreprencurs have shown interest in
new investments in West Bengal and 135
closed units mvolving 57,311 workers were
reopened from 1-1-1971 to 30-6-1972

Fooane % Ty & v wfadd W awtew
4082 =i fivw e Wl .
ot fto gwo wgw

wr wieitfre frere Wl ag T W g
w4 fis:

(%) =y wwitfors fawre & evafvaa wren-
ot q¢ fiywre 7Y & fad gw € § Eeoame
# wodt ¥ v Afed w1 R g o,

(@) wr v § Ok a2 el e ot @,
it
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() ‘aft wi, oY wemaEdY qor i v § ?

sitwitfior fawrer  wwrwrg §  wandt (v
fdrwe www) () o

(@) & (7). 5w 7 TH)

W et e sfidt ot § e wel 2o
g

4083, st firw gwre wedt  waT were Sl
4% ¥ary Y o TG e

(%) W ST | FETITCAET & gt
I FATATC W A feamay war @ faad swe
wewa s afra €1 € any are 2w gt
w1 & vy fed s Y fimeraa € T §,

(w) afz g, o T S & qE wTon
Wy Jard T, W

(1) ® ww @ gy ¥ av fdg
Cedindis @ ack R g R iR 3

wuTC Wt (it geeeitee wgeon) . (%)
st agt 1 qufr @ wAE ¥ $O wew aeEn &
g fadr &)

(@) wa% ag 9w far oy § o wfe
F IR & g S 5 9T ik s
& 8, eufay wog el & fod W T
TAR-HA & e SE ¥ swrn 5400
FT T T FY FoET @y 5w § gl
Vg T & A

() wrw-are fawmr ol vty W &
fae vl ae e ¥ fwifey @
TN NI AW FT ¥ @6 9ER 9O
THERT ¥ N i W o §, 9wl
Wy Ik wafay qax gt <@ §)
waz aven ¥ fow forme Y gy B §, W
9T qredt & daw Wi welt & forg wiw dqe
afafe WK gaw wrd-fearr § frare v g
4]
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Telephone Comaections fs Gaya District,
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Written Answers

4084. SHR1 SUKHDEQ PRASAD VER-
MA : Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the total number of applications re-
ceived for providing Telephone connections
1n Gaya District of Bihar during the years
1970-71 and 1972; and

(b) the number of applications still pend-
ing for providing Telephone connections and
the reasons therefor?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA) :
(@) Number of applications for new tele-
phone connections in Gaya District of Bihar
received during 1970-71 and 1971-72 was
236 and 199 respectively.

(b) Two applications are still pending
As these demands are for long distance con-
negtions requiring a large quantity of stores
which are not readily available the same
could not be complied with so far.

Printing of P&T Manual in Languages
other than Egglish

4085. SHRI SUKHDEO PRASAD
VERMA : Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether Posts and Telegraphs Manuals
are printed in English language only;

(b) whether Government are considering
to print it in Hindi and other regional
languages also; and

(c) if so, the action taken in this regard?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA) :
(8) No Sir. These are being printed in
Hindi also.

(b) Yes Sir. Heads of Circles have been
atthorised to get Branch Offices Rules
printed in Regional Languages also.
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{c) Seven P&AT Manuals and three perio-
dical publications le. Telegraph Guide
Telegraph Message Code and Telegraphic
Code for use in Service Telegrams have
already been printed in Hindi. The print-
ing of other Manuals in Hindi is in pro-
gress.

Attack on Harijans Colony near Visha-
khapatnam (Andbra Pradesh)

4086. SHRI JAGANNATH RAO
JOSHI : Will thc Minister of HOME
AFFAIRS be pleascd to state:

(a) Whether a Harijan Colony near
Vishakhapatnam in Andhra Pradesh was
attacked on 11th June last and a similar
attack was also made on Harijans m Yarda
Village; and

(b) 1f so, the full details and the action
taken in this regard?

THF MINISTER OF STATE IN THE
MINISTRY OF HOMF AFFAIRS AND
IN THE DFPARTMFNT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA) :
(a) and (b). According to information re-
ceived from the Government of Andhra
Pradesh on the 11th June, 1972 thcie was
an incident in Vishakhapatnam in which a
group of eight persons were allcged to have
attacked some members of the Harijan
community causing injurics to eleven of
them, The police rcgisiered a case under
sections 147, 323 and 324 of the Indian
Penal Code and arrested the accused. The
case is pending trial. Strained relations
among the residents of the area since the
General Elections and other minor disputes
are reported to be the cause of the incident.
The police have taken precautionary mea-
sures to maintain peace in the area.

The State Government have no informa-
tion about any incident of attack on Hari-
jans in Yarda viliage. Some disputes how-
ever arose between the Nagara community
and Yatha community when a Yatha boy



129  Written Answers

wearing chappals passed through a lane on
the village where the people of the Nagara
community were taking food at a marriage
fonction The matter 13 reported to have
been amicably settled

Gaog engaged in forging and sale of
Entertaloment tax Stamps

4087 SHRI SUKHDEO PRASAD
VERMA Will the Minsster of HOME
AFFAIRS be pleased to state

(a) Whether the Dethi Police has un
carthed a gang engaged m forging and sale
of entertainment tax stamps and

(b) if so, the number of persons arrested
in this connection and the action  taken
agamst them ?

THF DIPUTY MINISTER IN THE
MINISTRY OF HOML AFFAIRS (SHRI
1 H MOHSIN) (a) Yes

(b) Five persons have been arrested Case
FIR No 687 dated 21 7 72 u/s 255/256/257/
2587259 and 120 B of the Indian Penal Code
has been registered at Police Station, Karol
Bagh 108,416 fake entcrtanment tax
tickets worth Rs 97,574 40 pame were
recovered Film trace papers film plates
and chppings used for manufacturing these
12he stamps weie alse recovered  The inves
tigation of the casc 15 m progress

Telephone Bills i arrear in North
tastern P&T Circles

4088 SHR1 JHARKHANDE RAl
Wil the Minister of COMMUNICATIONS
be pleased to state

{a) whether telephone bills totalhing Rs
127 crores are 1n arrears in the north
eastern Posts and Telegraphs circles,

(b) whether there are a number of Central
and State Government Departments among
the defaulting subscribers,

{c) the total amount of outsianding arrears
from these Departuments, and

(d) the steps taken to recover the arrears?

BHADRA 8, 1894 (SAKA4)
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THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N BAHUGUNA)
{a) The position as indicated m the books
of account shows the arrears to be Rs
129 17 lakhs as on 1-6-72 However more
than threc months old arrears on that day
were Rs 80 75 lakhs

(®) Yes Sir

(c) State Government Depaltments Rs
19 83 lakhs Central Govt Departments
Rs 28 33 lakhs

(d) 1elephones of defaulting subscribers
(barring the telephones of exempted cate-
gory) arc disconnccted Ffforts to reahise the
outstandings are however made by corrcs-
pondence and personal contacts In the case
of Private subscribers whose conn¢ctions
have been closed legal action s also resort
ud to wherever necessary

Methodologyv to Fstimates the extent of
Unemployment 1n the Country

4089 SHRI JHARKHANDL RAI
Will the Minicter of PLANNING be pleased
1o state

(a) whether no acceptable methodology
has been found out to estimate the extent
of unemployment 1n the country and confu-
ston still prevatls regarding the number of
unemployed and under-employed persons
and

(b) 1l so the steps taken by Gosetnment
10 evolve a proper methodology to estimate
the catent of uncmployment in the country?

THF MINISTFR OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) (a) and (b) Plannng
Commussion used to work out estimates of
backlog of unemployment at the beginning
of the Plan, additions to the labour torce
during the Plan period and the additional
employment likely to be created thraugh
implementation of the Plan programmes
As there was considerable divergence of
opmion regarding the appropriate defini-
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tions of and suitable yardsticks for measur-
ing unemployment and under-employment
in rural and urban areas, and in view of
the widely differing magnitudes of unemploy-
ment worked out on the basis of the various
available data such as the Census, National
Sample Suivey and the data regarding job
seckers available from Employment Ex-
changes, the Planning Commission set up
a Committee of Experts to advise on the
methodological aspects regarding estimation
of unemployment and employment gencra-
tion. This Committee, which submitted
its Report o the Planning Commission in
March, 1970, observed that:

(1) the concepts of labour force and of
measurement of unemployment and
under-employment in terms of man-
years as adopted in developed eco-
nomies are unsuitable for an eco-
nomy like ours with its preponder-
ance of seif-employment and produc-
tion within the household enter-
prises;

(2) cstimates of unemployment and

under-employment presented in one

dimensional magnitude are neither
meaningful nor useful as indicators
of the economic situation:

(3) studies should be undertaken to ob-
tan data on different segments of
the labour force, taking into account
important distinguishing characteris-
tics such as region, rural-urban resi-
dence, status of workers, educational
attainment, age and sex; and

{4) various 1mprovements should be
magde in the collection and prescnta-
tion of data by agencies such as the
Census, National Samplke Survey and
Employment Exchanges.

The suggestions made by the Committes
wore examined in consultation with the vari-
ous agencies engaged on employment and
manpower wotk and some of the suggestions
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have already been implemented by the data
collecting agencies.

In pursuance of suggestion No. (3) above,
a comprehensive labour force survey is be-
ing undertaken by the National Sample
Survey in the 27th Round commencing from
October, 1972. The main objective of the
survey is to collect data on employment,
unemployment and under-employment in
urban and 1ural areas of the country. Inqui-
ries will be made to obtaina compichensive
account of the employment status of all the
members of the household selected with
reference 0 preceding week as  well
as to preceding year. From each work-
ing member of the selected household,
a complete account ‘of the distiibution of
time among different activities during the
weck will be obtamed. This will make it
possible to study thc unemployment in its
varying degrees obtainable in the country,
Detatled information wiil also be coflected
during the suivey on basic characteristics
of the households such as industry, occupa-
tion, education standard, skill, salaries and
wages and willingness to accept work at
distant places, with a view to relaling these
factors to the intenstty of employment.

e win wie fagre & wawfr giot & fvg
e ewm]

4090. &Y TRo gWo Judt :

st s SEw

w1 gwAT Wi sarew Aet T AT W g
w3 f

(%) wr woee & faarodw e de
wears ¢ forad wvaT % sy saw s fanc
¥ fawd Ty & o nfr Gt § ey et
¥ TgyonT W ST fawre gy o weat
11

(@) afe g, @ sowr er WA ?

gwn vt gavew dwew ¥ geshlr (oh
wiire fg) : (F) oY, 3t
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() rey ot afvovrrardin i o v
wiwr wite fagre & sfianddy Y & forg sramamr
¥ar % gfy wch & fog Preaferfier droremet
wraifay s w7 s § -

(1) wsg sRw & wrwyge, WAy, sae-
3¢, W Qur & g B o et
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Suggestions for change in Economic and
Industrial Policies by J.R.D. Tata
4092. SHR1 M. KALYANA.-

SUNDARAM :
SHRI S. M. BANERIJEE :

Will the Mmster of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TFCHNOLOGY be pleased to state:

(a) whether Shr1 J R D. Tata has sub-
mitted a memorandum suggesting certam
changes n the economic and industnial
policies pursued by Government;

(b) if 50, the broad outhnes thereof; and
(c) the reaction of Government thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR PRA-
SAD) (a) to (c). Shri Tata’s memorandum,
containing a review of the current problems
of industnal growth and his suggestion for
accelerating 1t, has been recently receive
n the Minsstry and 1s under examination.

wafen unher fawrw afcciver & fog ‘zres
«l

4093 oft sftygwor qumrwy T Sy st
g qET A FuT ET e

(%) war e s ¥ aRfew avfer
fawere afrdioen & saw F foivd ¥ & fay
F ‘zren Brd’ A sqroer i 8, Wit
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Srapr stwrera ¥ ren shlt (ot shgw wrfowr) ;
(%) o, w1
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weafew Fedté @ dor) oy § s wd S wen o
v wiew Fovd € )
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Telex link between India and Nepal
4054. SHRI NAWAL KISHORE

SHARMA : Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether a direct telex link between
India and Nepal has been introduced recent-
ly; and

(b) if so, the names of the Indian cities
which will have dircct telephone, telegraph
link with Kathmandu ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BARUGUNA) :
(a) Yes, Sir

(d) The new telex link operates between
Kathmandu and Bombay and provides
telex, telephone, and tclegraph services
mainly for international traffic. The names
of cities in India which already have direct
telephone/telegraph links with Kathmandu
are -

{i) Telephonelink Calcutta, Dcthi,
Patna and Bombm

(if) Telegraph link Delhi and Patna

S.T.D. between Delhi and neighbouring
Cities

4095. SHR1 NAWAL KISHOR!
SHARMA : Will the Minister of COMMU-
NICATIONS be pleased to state:

{a) whether there 15 a proposal under the
consideration of Government to introduce
S.T.D. between Delh: and some of the
neighbouring cities 1n Haryana, Punjab an+!
Rajasthan State;

(b) if so, the name of these citics which
will have such facilities; and

{c) the time by which the facility 1s expect-
ed to be extended to these cities?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA) .
() and (). Connection of the following cities
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to Delhi on point-to-point STD has been
planned and works are in various stages of
progress :—

Gurgaon, Sonepat, Rohtak, Karnal,
Panipat, Hissar and Alwar.

(c) Gurgaon & Sonepat are expecied to
be linked to Delhi on S.T.D. basis during
1973-74. The other routes are expected to
be commissioned progressively during the
next plan.

Indian Scientists selected by NASA for
working in space Laboratory

4096. SHR1 NAWAL  KISHORI
SHARMA Wil the Minister of SPACE
be pleased to state

{a) whether American Space Agency
(NASA) has selected some Indian scientists
10 vork shylab,

(b) if so, the number of Indian scientists
who will partictpate m the experiment,

(c) whether these scientists wiil function
at the Indian Space Research Organisation
{ISRO) Ahmedabad or will go to UUS.A |
and

(d) who will bear the research cost 1n
Tndia and the expenditure to be wncurred
in supplying information to NASA

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF HOME
AFFAIRS, MINISTER OF INFORMA-
TION AND BROADCASTING AND
MINISTER OF SPACE (SHRIMATI
INDIRA GANDHI) : (a) to (d). The ques-
tion of Indian participation in the Skviab
experiments is under examination.
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Indin’s participation in Jatermational Fliim
Festivals ja Germany and Vesice

4097. SHRI NAVAL KISHORE SHAR-
MA : Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state !

(a) whether - India is participating in
the International Film Festivals to be
held in the near future in West Germany
and Veaice;

(b) if so,the number of films to be ex-
hibited there and the criteria for selecting
such films;

(c) whether there is also a proposal to
hold such festivals in India in the near
future; and

(d) if so, the broad outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) and (b). Yes, Sir. The
films entered in the Mannheim Film Week
and the International Exhibition of Cine-
matographic Art, Venice arc as follows:—

Mannheim Venice
9th to 14th October,  2ist August to 3rd
1972, September, 1972,
Feature Films Feature Films
1. Vamsha Vriksha 1. Calcutta-71
2. Phir Bhi 2. Badnam Basti
3. Shantata  Cout
Chalo Ahe
4. Samskara
Documentaries Documentaries
1. Creationsin Metal 1. Mayura-Our
National! Bird.
2, Mayura-Our 2. Nine Months to
National Bird. Freedom.

The criteria for selection of films is the re-
quirement of each film festival as indica-
ted in their Regulations and the suitabi-
lity of films duly adjudged by an Advi-
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sory Committee set up by e Govern-
ment for the purpose.

() and (d). There is a proposal to
hold an International Film Festival in
India. The matter is, however, still under
consideration and mno final decision has
yet been taken.

Utilisation of Capacity of Bharat Oph-
thalmic Glass Ltd., Durgapur

4098. SHRI KRISHNA CHANDRA
HALDAR : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state.

(a) the rated capacity of Bharat Oph-
thalmic Glass Ltd., Durgapur;

(b) to what extent the capacity of the
plant is being utilised at present in terms
of percentage; and

(c) the steps being taken to utilise the
full capacity of the Plant?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD): (a) to (c). The rated capacity
of the Plant is 300 tonnes of opthalmic
Glass per year (three shifts). The present
production i1s about 5 tonnes per month.
This works out to about 20% of the rated
capacity. The low utilisation of its capa-
city is largely due to the serious labour
unrest. In order to improve the utilisa-
tion of capacity, a series of steps have been
taken. A comprehensive wage settlement
has been arrived at with the labour. In-
troduction of incentive scheme in order
to motivate workers towards highet pro-
duction is being finalised.

Fditing of speeches of Eminent persous
Broadcast over A.LR. New Delhi
4099. SHRI SAMAR GUHA : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

() whother  attention of Govemment
has been drawn to a Jetter 0° Shh  H.V
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Kamath, published in the statement, dated
5th August, 1972 under the headline
“Speaking freely with prior approval”;

(b) whether the All India Radio, New
Dethi, did not agree to record his impres-
sion and broadcast it without ‘Editing or
tampering’ with his speech;

(c) if so. whether all other similar speech-
¢s are edited; and

(d) the details of the incident?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) to (d). Shri H.V. Kamath,
was contacted to record an interview for
a feature entitled “Tryst with Destiny™.
He agreed to do a recording on condition
that his speech would not be edited be-
fore broadcast. This, however, could
not be agreed to for the reason that Shri
Kamath’s was one of nearly 30 speeches
proposed to be recorded for a 28-minute
feature programme. Owing to the limi-
ted time available and in order to main-
tain the symmetry of the programme, all
similar recordings had to be edited.

Plan for developing National Talents in
Science and Technology from
amongst youths and students

4100, SHRI SAMAR GUHA : will
the Minister of SCIENCE AND TECH-
NOLOGY be pleased to state.

(a) whether the Department of Science
and Techpology has formulated any plan
for developing national talents in Science
and Technology from amongst the youths
and students and if so, the facts there
sbout; and

(b) the general principles of the pro-
postd expenditure for developing science
snd technology during the next Five Year
Pian?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C, SUBRAMA-
NIAM): (a) No. Sir. But the Ministry of
Education and Social Welfare formulated
as far back as 1963 a National Science
Talent Search Scheme to identify a group
of promising students in Science and to
provide them with necessary encourage-
ment for pursuing higher studies in basic
sciences. This Scheme was first tried out
in 1963 as a pilot proiect in the territory
of Delhi and was extended all over the
country in 1964, Since then suitable
number of scholars (upto  maximum of
350) are selected each year for the award
of scholarship on the basis of a written
examination and interview. The seclec-
ted scholars are awarded scholarship for
3 years in the first instance i.e. upto B.Sc.,
then for another 2 years for the M.Sc.
Course if they secure first class in B.Sc.
and agasin for further 3 years for Ph.D.
if they get a2 good division in M.Sc. About
10 scholarships are given to the students
who pursue studies in Mathematics and
who show exceptional talent in Mathe-
matics. On the average the expenditure
on this scheme is 34 lakhs. 25 lakhs (Non
plan) 9 lakhs (plan), annually.

(b) Science and Technology compo-
nent of the Fifth Five Year Plan is being
formulated and the proposed outlay is
being worked out.

Scanning of newspaper Advertisements by
Press Councll

4101. SHRI SAMAR GUHA: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether the Press Council made
scanning of various vulgar advertisements
recently appearing in many dailies and
periodicals;

(b) if 8o, salient features of such scan-
ning;
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(c) the remarks and observations made
m this connection by the Press Council,
and

(d) the steps taken by Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHR1 DHARAM BIR
SINHA) (a) Yes, Sir The Press Council
recently adjudicated on nine complants
recerved from the Cme Film Reform Asso-
cation of India, Calcutta against several
newspapers and periodscals, alleging the
publication of vulgar and obscene pictures

(b) and (¢) The Council did not find
anything objectionable 1n the advertise-
ments of certain products, accompaned
bv figures of women, appearing in some
newspapers, namely the ‘Statesman’, the
Amrita Bazar Patrika’, the ‘Dharmayug’,
and the ‘Vishwamitra’, which were alleged
to be an exploitation of sex , and rejected
all the complaints as wholly unsustainable
(ommenting on this category of advertise
ments, the Council said, ‘If these pictures
cause sex-excitement 1t must be a case of
the abnormal and pathological condition
of the reader and not of anything mtrinsic
in the pictures themselves While saying
that these are erotic, the complamant
must in mind those people who are deter-
mined to get excited and merely waited
for an opportumity to do so”

The Council, however, ruled that two
pictures, one of a waitress in a Sydney bar
and the other titled “Home Comforts'
appearing i the Bifz of Bombay in its
1ssues of December, 1971 and January, 1972
‘serve no purpose and could easily have
been avoided by the Blitz, which 1s a serious
paper”

In regard to pictures published in the
Cine Advance International, alleged by the
complamant to be “‘rspugnant to the sense
of modesty of Indian women™, the Council
pomted out, “It 18 common knowledge
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that st 13 a journa  dealing with the film
world and carries stills of pictures exhi-
bited in cinema houses” Having regard
to the nature of the journal, the Council
did not consider any of these pictures in-
decent or falling below the standards of
public taste

(d) The observations of the Press Coun-
cil have been noted.

Legisiation on monopoly of the Press

4102 SHRf SM BANERJEE Wil
the Minister of INFORMATION AND
BROADCASTING be pleased to state

(a) whether some of the Business House
controling daily newspapers are persua-
ding the Government not to bring the legis-
lation curbing monopoly of the Press,

(b) 1if so,
houses, and

which are those business

(c) the reaction of Government”

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHR!I DHARAM
BIR SINHA) (a) No, Sir

(b) and {¢) Do not arise
U.N.I. Employees’ charter of demands

4103 SHRI SM BANFRJEE Wil
the Minister of INFORMATION AND
BROADCASTING be pleased to state

(a) whether the employees of ‘United
News of India' have submitted a charter
of demands to Goverament,

(b) 1f so, nature of their demands, and

(c) steps taken by Government to re-
dress the same?

THE DEPUTY MINISTER IN THRE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA) (a) No, Sir, but two Memo-
randa were submitted recently to the Prime
Mimster jomntly by the Delhi Union of
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Journalists, Delhi Newspaper Employees*
Foderation, P.T.I. Employees EUnjon,
Delhi and U.N.I. Employees Union, Delhi.

(b) and (c). Do not arise.

Consultations with Opposition Parties be-
fore finalisation of Fifth Plan

4104. SHRI S. M. BANERIEE: Will
the Minister of PLANNING be pleased
to state

(a) whether before the finalisation of
the broad lines of the Fifth Plan, all Oppo-
sition political parties will be consulted;

(b) if so, whether any meeting has}been
fixed; and

(©) if not, the rcasons for the same?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) to (c). It is pro-
posed to constitute a committec of Mem-
bers of Parliament on Planning as in the
past. Opposition political parties will
be duly represented on this commuttee,
A meeting of the commuttec would be called
after it 15 constituted. The appropriate
ume for the meeting of the committec
would appear to be after the document
on Approach to the Fifth Plan has been
issued and before the Draft Outhine i
finalised.

Production of Printing Press in HM.T.

4105, SHRI MUHAMMLED SHERIFE.
Will the Mimster of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether the H.M.T. started produc-
ing machinery for printing press;

(b) whether any machine has recently
been sold to a Cochin firm, if so, the valye
thereof; and

{¢) the outlines of the programme for
producing the printing press machines
in the Kalamassery unit (Kerala)?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR.
PARSAD): (a) Yes, Sir.

(b) A printing machine has recently
been sold to @ firm in Ernakulam (Kera
at a price of Rs. 84,600 (tax-factory price).

(¢) During the year 1972-73 the Company
has programmed the assembly of Auto-
matic Cylinder Letter Press and Paper
Cutting  Machines worth about Rs 53
lakhs.

Atrocities and Exploitation of Members of
Scheduled Castes and Scheduled Tribes

4106. SHRI KARTIK ORAON : will
the Muister of HOME AFFAIRS be
pleased to state:

(a) whether Government are aware of
the various atrocities and exploitation of
the members of Scheduled Castes and Sche-
duled Tribes; and

(b) 1f so, whether 1t 1s considered ncces-
sary to take the Department of Sociat
Welfare under the Ministry of Home
Affairs for direct control, better manage-
ment and speedy amelioration?

THE MINISTER OF S1AT¢E IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA) :

(a) Instances have come to the notice of
Government.

(b) Ministry of Home Affairs view with
concern the occurrence of such incidents
and are even now m constant touch with
State Governments in regard thereto. The
National Integration Division in the Minis-
try of Home Affairs, the constitution of
which was announced by the Prime Minis-
ter in the course of a reply to the demands
for grants of the Ministry of Home Affairs
is required to deal with the general prob-
lems affecting Scheduled Castes and Sche-
duled Tribes as well as grievances of Sche-
duled Castes including problems “arising

-4
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out of violenco against Harijans. There
is, however, no proposal to transfer to
the Ministry of Home Affairs items of
business allotted to the Department of

Social Welfare.
Expansion of Scooter Production

4107, SHRI M. KATHAMUTHU: Wil
the Minister fof INDUSTRIAL DEVE.
LOPMENT AND SCIENCE AND TECH-
NOLOGY be pleased to state:

(a) whether the applications for expan.
sion of scooter production submitted by
the Automobile Products of India and the
Bajaj Auto have been considered by Go-
vernment; and

(b) 1f so, the decisions taken thereon?

THE DREPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
I.OPMENT (SHRI SIDDHESHW AR
PRASAD): (a) and (b). Both the appli-
cation are still under the consideration of
Government.

Mobilisation of Additional resources by
States

4108. SHRI M. KATHAMUTHU: Will
the Minister of PLANNING be pleased
to state:

(a) whether States have mobilised addi-
tional resources for the Plan during this
year; and

(b) if so, in what manner?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA). (a) Yes, Sir. A
number of States have announced meausres
for mobilising additional resources for the
Plan in the current year.

(b) The meausres announced relate to
revision of sales tax, land revenue, motor
vehicles tax, tax on passengers and goods,
entertainment tax, property tax, stamp
duty, irrigation rates, electricity trariffs
and duty, etc,
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Statement of Punjab Chief Minister on
Boundary Displutes between Punjab,
Haryana and H.P.

4109. PROF. NARAIN CHAND PARA-
SHAR: Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether the attention of Govern-
ment has been drawn to a recent statemen
of Chief Minister, Punjab that there are
no border disputes with Himachal Pradesh,
Haryana; and

(b) if so, the reaction of Central Govern-
ment to this statement specially when the
Gover. s of Himachal Pradesh and
Haryana have been demanding a fresh
Boundary Commission to settle the Dis-
putes?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F.H. MOHSIN). (a) Government have
seen Press reports of certain observations
made by the Chief Minister regarding thesc
matters. The Government of Punjab,
who were consulted have clarified that
the Chief Minister did say that the three
sister States, where the same party is in
office, had no dispute between them, but
this was not said in the context of the border
disputes.

(b) Does not arise,

Provisions of P.C.Os. in Community
Blocks

4110. PROF. NARAIN CHAND PARA-
SHAR : Will the Minister of COMMU-
NICATIONS be pleased to state:

-

(a) whether it is proposed to link the
Hend-gmarters of the Community Deve-
lopment Blocks in the countryside with
sub-Divisional Headquarters by provi-
ding Public Call Offices; and

(b) if so, the likely date by which this
wouid be done?

/
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THE MINISTER OF COMMUNICA-
TIONS (SHRI H.N. BAHUGUNA) : (a)
No, Sir, there is no such general proposal
under consideration. However the Public
Call Offices can be so provided if they are
remunerative and justified.

(b) Question does not arise.

Prohibition of sale or Transfer of land in
Delbi

4111. SHRI BIRENDER SINGH RAO:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether as per Delhi Lands (Res-
triction on Transfer) Act-30,1972, the sale
or Transfer of land which has been ac-
quired by the Central Government under
Land Acquisition Act, 1894 was prohi-
bited under the said Act with effect from
15th June, 1972;

(b) whether the Registration of the
acquired plots was done il the 26th
July, 1972 and if so, the reasons therefor;
and

(c) whether Government propose to take
any action against the Sub-Registrar,
Delhi or any other authority responsible
for this lapse?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN). () Yes, Sir.

(b) and (c). The matteris being looked
into.

Rockets retrieved after successful firing

4112. SHRI SAT PAL KAPUR : Will
the Minister of SPACE be pleased to state:

(a) the number of rockets that were
picked up after successful firing; and

(b) the time by which a frog or other
fiving creature would be sent in the rocket

for experiment ?
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF ELECTRONICS, MINISTER OF
HOME AFFAIRS, MINISTER OF IN-
FORMATION AND BROADCAST-
ING AND MINISTER OF SPACE
(SHRIMATI INDIRA GANDHI): (a)
Nil. No attempt is made to pick up
rockets after firing as they are not required.

(b) There are no proposals on hand.
Consumer Industries in Public Sector

4113. SHRI C. JANARDHANAN :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND TECH-
NOLOGY be pleased to refer to the reply
given to Starred Question No. 579 on 26th
April, 1972 regarding consumer industrics
in public sector and state the progress
made so far in regard to the setting up of
consumer industries mn the public sector ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD): In pursuance of the decision
to expand the role of the public sector
and extend it to new fields including con-
sumer industries 1n which major produc-
tion gaps are likely to develop. Govern-
ment have been actively pursuing propo-
sals for the manufacture of the following
items:—

(1) Graphite Electrodes & Anodes;
(u) Lamps and Lamp Making Machi-
nery;

(iii) Dry Cells for Torch Light
Transistor applications;

(iv) Storage Batteries;
(v) Tyres & Tubes,

and

Preliminary feasibility studies have been
completed in respect of practically all the
proposals. In the case of Graphite Elec-
trodes & Anodes, the possibility of setting
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up the unit in the joint sector is being ex-
plared now. In the case of Lamps &
Lamp Making Machinery Project, the
question of setting 1t up as an adjunct to
the Hindustan Machines Tools Unit at
Hyderabad is being pursued. Prehiminary
feaibility reports received in respect of
Dry Cells, Storage Battertes, and Tyres
& Tubes are at various stages of exami-
nation.

Ministerial Committee’s Recommendations
on diffusion of ownership of Newspapers

4114. SHRI RAM PRAKASH : Wwill
the Minister of INFORMATION AND
BROADCASTING be pleased to state
the broad outlines of the recommenda-
tions of the Ministerial Committee on
diffusion of ownership of newspapers?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA) : Proposals are under con-
sideration.

Unrecovered telephone bills of pre and post
Tndependence Period

4115. SHRT RAM PRAKASH : will
the Minister of COMMUNICATIONS be
pleased to statc -

(a) whether huge amount of atrears
of Telephone bills remain unrecovered
relating to post and pre-Independence
period; and

(b) if so, the reasons therefor and the
steps proposed to recover the arrears?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA): (a)
There is no unrecovered amount of tele-
phone bills relating to pre-Independence
period.

However, arrears amounting to Rs,
606.14 1akhs are outstanding as on 1-4-72
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against bills issued during the last several
years upto 31-12-71.

(b) The P & T Department provides
telephone service to subscribers on a credit
basis—the credit allowed to a subscriber
in the shape of unprepaid local and truck
calls being virtually unlimited. Therefore,
in a Department where the system of post
billing is 1n vogue and where the amount
billed during 1970-71 was of the order
of Rs 124 crores, some arrears are inevi-
table. However to recover the arrears,
telephones of defaulting subscribers (bar-
ring the telephones of exempted catego-
ries) are disconnected. Efforts to recover
the arrears are made by correspondence
and personal contacts., In the case of
private subscribers whose connections have
been closed, legal action is also resorted
to whereever  necessary.

Statement made by Dr. K. N, Raj on Plan-
ning Commission’s failore to make use
of available resocurces

4116. SHRI RAM PRAKASH : will
the Minister of PLANNING be pleased
to state:

(a) whether Government’s attention has
been drawn to the observations made by
Dr. K. N. Raj on Planning Commission’s
failure to ensure reasonably efficient use
of the available resources; and

(b) if so, the reaction of the Govern-
ment?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA). (a) Yes, Sir.

(b) The views expressed by Dr. K. N. Raj
while delivering the Thirtecnth Walchand
Memorial Lecture before the Maharashtra
Chbamber of Commerce, Bombay on
Monday, the 24th July, 1972 are his per-
sonal views and the Government bas no
reaction to offer.
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Instructional T.V. Programme via Satel
lite Commnmication

4117 SHRI VISHWANATH PRATAP
SINGH
SHRI P NARASIMHA REDDY

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state

(a) the area and the number of villages
that will be benefited by the Instructional
Telension programm> wa satellite com
munication, which 1s going to be started
in 1974 and

(b) whether this satellite communica-
tion will be operational 1n monsoon season
also?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA) (a) Out of a total of 5000
villages to be covered under the Satellite
Instructional TV Lxpcriment of 1974-75
3000 villages will be located within the
service range of conventional VHE TV
tran>mitters which will bz  operational
by the time the Satellite 1s launched The
remammg 2000 villages 1in six  clusters
will be provided with augmented commu-
mty TV sets for direct reception from th
Satellite The location of these clusters
for indirect reception 1s still under consi-
deration

(b) Yes, Sir

Maunpower requirements for Space Programme

4118 SHRI VISHWANATH PRATAP
SINGH Will the Minster of SPACE
be pleased to state the manpower
requirements 1n the coming ten years for
our space programme with particular
reference to special trammng  facilities
to mzet our immszdiate objects in space
tachnology and the future plans for our
long term objectives?
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF HOME
AFFAIRS, MINISTER OF INFORMA-
TION AND BROADCASTING AND
MINISTER OF SPACE (SHRIMATI
INDIRA GANDHI) An assessment of
the manpower required for the Space
Programme and the traming programmes
to be put through in order 10 meet the long
term objectives can be undertaken only
after the programmes to be vndertaken
1n the coming ten years are finalised The
programunes arc currently being  drawn
up

Scaling down of the Target of Generation
of Electricity through Atomic Sources

4119 SHRI VISHWANATH PRATAP
SINGH Will the Minister of ATOMIC
ENERGY be pleased to state

(a) whether the target of 2,700 MW
generation of electricity by Atomic source
has been scaled down, and the project
of building 500 MW capacity reactors
abundoned, and

(b) if so, the reasons therefor?

THF PRIME MINISIIR, MINISTER
OF ATOMIC ENERGY, MINISTER
OF ELECTRONICS, MINISTER OF
HOME AFFAIRS, MINISTER OF
INFORMATION AND BROADCAST-
ING AND MINISTER OF SPACE
(SHRIMATI INDIRA GANDHD) (a)
According to present indications, the
target of 2,700 MW generation of elec-
tricity through atomic sources 1s planned
to be achieved by 1984 It 1s also planned
to establish a 500 MW reactor by that
time

(b) The modification in the programme
has become necessary 1n view of certamn
reasons which have become evident smce
the formulation of the profile for Develop-
ment of Atomic Energy during the decade
1970-80
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Self-sufficlency in Rocket Propellants

4120 SHRI VISHWANATH PRATAP
SINGH Will the Minister of SPACE
be pleased to state

(a) the progress so far made n attain-
ing s<elf-sufficiency in rocket propeliants ,
and

(b) the success achieved m  develop-
ing hquid-hybrid system of propellants ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF HOME
AFFAIRS, MINISTER OF INFORMA-
TIONS AND BROADCASTING AND
MINISTER OF SPACE (SHRIMATI
INDIRA GANDHI) (a) Considerable
progress has been made in the development
and manufacture of solhd propellants
The progress achieved has been set out n
the annual report of the Depjartment of
Atomic Energy, copy of which 15 avail-
able in the Library of Parhament

(b) We have not done any work till now
on hquid-hybrid system of propellants

Punjab 1elephone Directory

4121 SHRI VISHWANATH PRATAP
SINGH *+ Will the Minister of COM-
MUNICATIONS be pleased to state

(a) the names and past experience of
translating agencies which applied for
Hindi translation work of Pumjab Tele-
phone Directory mentioning which of
them were registered and which of them
were unregistered,

(b) whether persons serving in the Posts
and Telegraphs Department having qua-
lifications equivalent to the persons to
whom translation work was finally
given had apphed for doing the transla-
tion work and were refused, and

©) if so, the reasons therefor?
42 L. 5.8./72-6.
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THE MINISTER OF COMMUNICA-
TIONS (SHRI H N BAHUGUNA) * (@
names of the translating agencies who
applied for Hindi translation work of
Puryab Telephone Directory are given
below —

(1) Anuwad Sansthan,

B-2/147, Safdarjung FEnclave
New Delh

(1) Dr Jai1 Bhagwan Goel,

Reader, Punjab University,
President, Haryana Hind: Sahitya
Parishad,

27, L-Model Town, Rohtak

The P&T Department, however, approa-
ched the following two agencies for this
work —

() Delhi Pradeshik Sahitya Samellan,
20, Theater Communication Build-
ing, Cannaught Place, New Delhi

(iv) Nagn Pracharnt Sabha,
42, Ashoka Road,
New Dethi

The P&T Department 1S not aware
whether they are registered or unregs-
tered

(b) No

(c) Does not anse
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Employment of Retired 1.C.S. Officers in
big Companies

4123, SHRI PRABODH CHANDRA :
Wil the PRIME MINISTER be pleased
to state :

(a) whether a number of 1.C.S. officers have
taken up employment with big companies
and business houses after their retirement,
if so, their number ; and

(b) whether they are appointed by the
big houses with which these officers had

connections when they were in the Govern-
ment?

THEL MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : (a) The
retired members of the Indian Adminis-
trative Service including those who, before
becoming such members, were members
of the Indian Civil Service are not required
under the Rules t0 obtain the permission
of the Government of India before accep-
ting commercial employment, unless such
employment is within two years from the
date of retirement., During the period from
the 1st November, 1969 to-date, only four
officers, who retired from the Indian Ad-
ministrative Service, having been members
of the Indian Civil Service, have been per-
mitted to accept commercial employment,
within two years of the retirement.

(b) Permission is granted to retired mem-
bers of the Indian Administrative Service
including those, who before becoming
such member were members of the Indinn
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Civil Setvice, only if Government is satis
fied that the officer/pensioner concerned
while in service, had no such dealings with
the proposed employer as may create the
suspicion that he had shown favour to the
latter.

Losses Incurred by Consumers due to
Tarapore Atomic Power Station’s
Failare

4124. SHR1 PRABODH CHANDRA :
Will the Minister of ATOMIC ENERGY
be pleased to state the Josses incurred by the
consumers because of the part failure of the
working of the Tarapor Atomic Energy
Plant ?

THE MINISTER OF ATOMIC
ENERGY, MINISTER OF ELECTRO-
NICS MINISTER OF HOME AFFAIRS,
MINISTER OF INFORMATION AND
BROADCASTING AND MINISTER OF
SPACE (SHRIMATI INDIRA GANDHI) :

Power generated at the Tarapor Atomic
Power Station 1s fed 1nto the mter-connected
grid system of Maharashtra and Guajrat.
Shortage of power, if any, 15 the combed
result of operations of all power stations
supplying the gnid. It would not be possible
to quantify the losses to consumers arising
from the performance of any particular
station in the grid.
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Allisd Refusal By Sub-Registrar to
Registrar Certain Plots of Narela

4126. SHRI HARI KISHORE SINGH :
will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the Sub-Registrar, Delhi re-
fused to register certain plots of Narela
as early as on 8th May, 1972 on one pre-
text or the other while the registration
of the same Khasra was done in favour
of some other parties ;

(b) if so, the reasons for such partiality ;
and

(c) whether Government propose to
hold enquiry into the matter and if not,
the reasons thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN) : (a) According to infor-
mation available from records the Sub-
Registrar concerned did not make any
refusal order on 8-5-1972 in respect of plots
situated 1 Narela although he recewved
10 documents for registration n respect
of plots of that area on the said date.

(b) and (c) . Do not anse.

Taking over of National Sample Survey
Sector of Indian Statistical Institute

4127. SHRI HARI KISHORE SINGH.
Will the PRIME MINISTER be pleased
to state ¢

(a) whether Government of India have
since taken any decision for taking over the
National Sample Survey Sector of the
Indian Statistical Institute; and

(b) if not, the reasons for delay ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTRY OF
HOME AFFAIRS, MINISTER OF IN-
FORMATION AND BROADCASTING
AND MINISTER OF SPACE (SHRIMAT1
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INDIRA GANDH)) : (a) The take aver of
the National Sample Survey Sector of the
Indinn  Statistical Institute was decided
on 5th March, 1970 and the decision has
been implemented.

(b) Does not arise,

Bond for Staff Artistes of Song and
Drama Division on Tour to
Border Areas

4128. SHRI N. K. SANGHI : Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether the Staff Artistes of the
Song and Drama Division while on tour
of the border areas are required to sign
a bond that in the event of any accident
causing personal injury or death, they or
their relatives have no claim on Govern-
hent;

(b) whether some Artistes have been sus-
pended for refusing to sign the bond ;

(©) if so, the number of Artistes so sus-
pended and the number of those who hed
suffered injuries or death during their
tour of border areas in the last three years
and whether any compensation was paid
to such persons or their relatives ; and

(d) whether any change in the existing
provision is contemplated ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA) : (a) Under the Armed Porces
regulations Civilians carried as passengers
by Service transports have to sign bonds
undertaking not to prefer claims or demand
compensation from Government except
as admissible under any statute or statu-
tory or other rules applicable to them
Artistes of the Armed Forces Entertain-
ment Wing of the Song & Drama Division
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who have to travel from the nearest rail-
head to the places of entertsinment by
conveyance provided by the Armed Forces
have to sign such bonds.

(b) and (c). Ten artistes who refused to
sign the bond despite clarifications and
assurances gnen lo them by the officials
of the Song & Drama Divison were placed
under suspension on charges of non-ful-
filment of legitimate obligations of the
work for which they were employed.
During the last three years, there has been
no case of death during the tours of border
areas, There were three accidents in which
a total of 13 artistes received injuries
all of them minor. In no case was any
compensation claimed or paid.

{(d) The Central Civil Services (Extra
Ordinary Pension) Rules which apply to
Government Servants who suffer personal
injuries or death in the course of perfor-
mance of cuty, have teen made applicable
to the stafl a1 1stes of the Song & Drama
Division with effect from 26th July, 1972.
No furthe: change in this regard is contemp-
lated.

Tenure of Service of Staff Artistes of
" Song and Drama Division

4129 SHRI N. K. SANGHI : Wil the
Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether while the Staff Artistes of
the All India Radio have been given a long
term tenure of service, running up to 55
years of age, the same benefits have not
been extended to the Staff Artistes of Song
and Drama Davision ;

(b) in what way the terms of service differ
between the two wings ;

(c) whether any pension or gratuity is
paid to the Artistes of the Song and Drama
Division when their services are terminated
or their terms of contract expire ; and

AUGUST 30, 1572

Written Answers 160

(d) the reasoms for having two different
standards in the terms of service and steps
contemplated to introduce uniformity in
the service conditions of staff artistes of
ALR. and the Song and Drama Division ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA) : (a), (b) and (d). While the staff
artistes of the All India Radio are given
long term contract up to the age of 55 years,
the staff artistes of the Song and Drama
Davision have a different tenure of contract.
This is for the reason that while in broad-
casting what counts is the voice, in the Song
and Drama Division, the artistes have
to give live presenation, undertake “tours
1n difficult terrain and perform under varying
conditions. Voice projection, mobihty of
body, facial expression, figure, physical
fitness etc. do not remain the same over a
period of years. Therefore it is not feasiblc
to introduce service contract up to the
age of 55 years for artistes of the Song and
Drama Division. This is also the main
difference in terms of service between the
two wings.

(¢c) No, Sir. The artistes are, however,
eligible to participate in the Contributory
Provident Fund.

Association of Private Organisations
and Trade Unions with Goveroment
of India for Removing Poverty

4130, SHRI RANABAHADUR
SINGH : Willthe Minister of PLANNING
be pleased to state :

za) whether private organisations and
trade unions are officially associated with
the Government of India programme of
removing poverty ; and

(b) if so0, the main features thereof ?
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TdE MINI STER OF STATE IN THE st oY §, 3o siew weit & apdy fafas

MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) : {n) and (b) Even
though some social organisations have been
officially associated with the Government
programmes of removing poverty, private
orgamsations and trade unions have not
been so far officially associated In the
Fifth Plan, 1t 18 proposed to launch a direct
attack on the problems of unemployment,
under-employment and massive low-end
poverty by stretching adminustrative, 1nsti-
tutionaland financial efforts to the maximum.
Taz dstaled exercises regarding the
measures to be taken for eradication of
poverty have still to be worked out
Government would consult and associate
all concerned organisations and bodies
wherever necessary 1n formulating and imp-
lementing such measures
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Registration of Scientists in
Scientists’ Poo

4132 SHRI RANABAHADUR SINGH
Will the Munister of SCIENCE AND TE
CHNOLOGY be pleased to state

(a) the number of scientists who have
iegistered their names 1n the scientists’
pool, so far, and the number of those who
have secured jobs during the last one year,
and

(b) the time by which the remaining scicn-
tists will be 1n a position to have their jobs?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM) (a) Since the inceptron of
the Pool Scheme, 8,863 Scientists, Enginecrs,
Technologists, Doctors, etc. were selected
to the Scientists’ Pool upto 1-8-1972 of them,
3,907 joined duty as Pool Officers.
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Ruring the last one year 213 Pool Officers
left the Pool on securing regular employ-
ment in India Besides, 57 persons se-
lected to the Pool were able to find emp-

loyment and therefore did not join the
Pool

(b) Poo! Officers generally secure regu
lar employment tn course of a year or two
Of the 409 Pool Officers working in the Pool
as on 1-8-1972 only 17 were continuing
i the Pool for over two years

Use of Hand-Made Pgper for Post
Cards and Envelopes

4133 SHRI P NARASIMHA REDDY
Will the Minister of COMMUNICATIONS
be pleased to state

(a) whether a study has been made to
assess the savings and other advantages
in wing hand-made paper for Post Card
and Envelopes, and

(b) 1f not, when will such a study be
undertaken °*

THF MINISTER OF COMMUNICA
TIONS (SHRLH N BAHUGUNA) (a)
No indepth study was made 1n view of the
fact that higher cost of hand made paper
2 basc deterrent in the way of such a
change

{b) The question does not aisc

Cases Regpistered by C B
4134 SHRI G Y KRISHNAN Wil
the PRIME MINISTER be pleased to
state

(a) the number of cases registered by
the Central Bureau of Investigation during
the last two years, year wise, and the number
of persons prosecuted as a result thercof ,
and

(b) whether Central Bureau of Investi-
gation has also decided to register less
wtimber of case tavolving fraud and em-
ebzzelment ?
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THE MINISTER QF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA)" (a)
During the years 1970 and 1971 the Central
Burcau of Investigation registered 2144
and 1,466 cases (including prehminary
enquiries) respectively  The number of
persons prosecuted in courts upto 22-8-72
arsing from the cases registered 1n 1970
and 1971 are 705 and 250 respectively

(b) No such decision has been taken
Although the Central Bureau of Investi-
gation can investigate any case 1n which it
has jurisdiction to inquire, it generally
concentrates on relatively more important
cases Trivial and petty cases are ordinarily
handled by the Departments concerned or
the local police

Complaint From Some M.Ps Agamst
Certain Officials of Parlinment Street
Police Station, New Delln

4135 KUMARI KAMLA KUMARI
Will the Minister of HOML AFFAIRS
be pleased to state

(a) whether some Members of Parliament
wrote to the Minister of State in the Minis-
try of Home Affairs ShnK C Pant duning
May last complamning against the high-
handedness and msbehaviour of certain
Officials of the Parhament Strcet Police
Station, New Delh: and

(b) 1f so the action taken in the maiter
to redress the grievance of the M Ps

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F H MOHSIN) (a) Yes The
complaints were  regarding nvesti-
gation of case FIR No 755 dated 4-5-1972
u/s 448/380 Indian Penal Code, Pohce
Station Parliament Street The case 1s
concerming a land-lord tencnt dispute,
1n which there were complaints and counter-
complamts against the police by both the
part'e involved
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(b) The investigation of the case has been
transferred from the police station to the
Crime Branch of the Delhi Police.

Central Class I Services Having No  Officer
In The Central Secretariat

4136. SHRI KARTIK ORAON : Will
the PRIME MINISTER be pleased to
state

(a)the names of Class I services of the
Centre which have no officer working in
the Central Sccretariat under the Orders
issued in 1957 ; and

(b) the reasons for not taking any offi-
cers from Class 1 services ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND

IN THE DEPARTMENT OF PERSONNEL

(SHRI RAM NIWAS MIRDHA): (a) A
statement 1s laid on the Table of the House.

(b) Posts in the Central Secretariat
are not reserved for members of any parti-
cular Service. These posts are filled on
the basis of requirements of the job and the
qualifications, experience and availability
of officers in the field of selection. There
are 445 officers of various Class 1 Services
who are already holding posts in the Cen-
tral Secretariat.

Statement
The following Central Services have no
officer working in the Central Secretariat :—
1. Archaeological Service, Class 1.
2. Botanical Survey of India, Class I.
3. Central Health Service, Class I.

4. Central Revenue Chemical Service,
Class 1.

5. Geological Survey of India, Class 1.

6. Indian Meteorological Service, Class 1.

7. Indian Sait Service, Class L

8. Mercantile Marine Training Ship
Service, Class I

BHADRA 8, 18 (SAKA)

Written Answers 166

9. Directorate General of Mines Safety
Class 1.

10. Overseas Communications Service,
Class I,
11. Survey of India, Class 1.

12. Zoological Survey of India, Class I.
13. Railways

Inspectorate  Service,
Class 1.
14. Delhi & Andaman and Nicobar

Islands Police Service, Grade I.
15. Indian Inspection Service, Class I.

16. Telegraph Traffic Service, Class I,
(including Indian P. & T. Traffic
Service, Class I).

17. Labour Officers of the Central Pool,
Class 1.

Appointment of Engineer-In-Chief of
Central P.W.D. and Chief Engineers of
State P.W.Ds. As ex-Officio Additional
Secretary and Secretariats Respectively

4137. SHRI KARTIK ORAON : Will
the PRIME MINISTER be pleased to
state :

(a) whether a Committee on Plan Pro-
jects had recommended that for efficient
execution of plans, Engineer-in-Chief of
Central P.W.D. should be made ex-officio
Additional Secretary to the Government
of India and Chuef Engineer of State P.W.Ds.
appointed ex-officio Secretaries in the
State Goveinment; and

(b) if so, the action taken on this re-
commendation.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHR1 RAM NIWAS MIRDHA) : Ac-
cosding to the information furnished
by the Ministry of Works & Housing who
are primarily concermed with the subjept
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matter of the question, the reply is as fol-
lows

(a) Yes, Sir.

(b) The recommendation of the Committee
on Plan Projects for appointing the
Engineer-in-Chief of the CPW.D. as
Ex-officio Additional Secretary to Govern-
ment was not implemented as this matter
had already been considered on a number
of occasions in the past and not agreed
to. Further, the Administration Reforms
Commission, who have alto gone mnto
the question, are of the view that the status
quo in this regard should be maintamned.

P
»

The recommendation for grant of
ex-officio status of Secretary to the Chief
Engineers in the State P.W.Ds. was to be
examined by the various State Governments.

Lps. officers given the rank of
Secretaries

4138. SHRI JYOTIRMOY BOSU : Will
the Minister of HOME AFFAIRS be
pleased to state the number of 1.P.S. Officers
given the rank of Secretaries during the last
three years ?

THE MINISTER OF STATE IN THE
MINISTRY HOME AFFAIRS
{(SHRI K.C. PANT) : No Indian Police
Service Officer has been given the rank of
Secretary to the Government of India
during the last three years. However,
one officer of this service has been appointed
special Secretaty.

Issue of Licences and Laotters of Intent to
Modi Group

4129, SHRI JYOTIRMOY BOSU : Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND TECH-
NOLOGY be pleased to state the number
of Licences and Letters of Intent given,
industrywise, and productwise , to the
Modi Group during the last three years ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD) : A statement showing the num-
ber and type of letters of intent and industrial
licences issued during the last three years
1n favour of concerns belonging to the Modi
Groupis enclosed. Details of all industrial
licences and letters of intent 1ssued by the
Government from time to time are given
in the “Weekly Bulletin of Industrial
Licences, Import licences and Export
Licences™, Weekly “Indian Trade Journal”
and the monthly “Journal of Industry and

Trade”. Copics of these publications are
available in the Parliament Library.

STATEMENT
YEAR LICENCES

NU SE_NA COB_Total
1969 .. .. .. e
1970 .. 1 . .. 1
197 e .. 1 1

L __»1__- _._.__1__2 }

YEAR LETTERS OF INTENT
. _NU__SE__NA Total
1969 e 1 1 2
1970 .. .
19N i 2 3

1 1 3 5

Utilization of Licences by larger Business
Compgnies and Foreign Companies in
" Backward Areas
4140. SHRI JYOTIRMOY BOSU : Will
the Ministe of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND TECH-
NOLOGY be pleased to state :

(a) how many large independent Com-
panies and foreign Companies have, during
1970-71 and 1971-72, utilized the licences
granted to them to set up industries in the
Yackward areas giving a list of such large
independent and foreign Companies ; and
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(by types of industries set up by each of
them in the backward areas of sach State
during the years 1970-71 and 197172 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHR1 SIDDHESHWAR
PRASAD) : () and (b). During this
period only one such licence has been issued
and also implemented. The licence is
for substantial expansion in a backward
area of Mysore State and has been issued
to M/s. Indian Aluminium Co. Ltd., Cal-
cutta, a foreign majority Company.

Licences for Industrial Units with
Foreign Collaboration

4141. DR. H.P. SHARMA : Will the Minis-
ter of INDUSTRIAL DEVELOPMENT
AND SCIENCE AND TECHNOLOGY
be pleased to state :

(a) whether Government have lately de-
cided to issue Licences for industrial units
with foreign collaboration which are
specially export-oriented ;

(b) if so, the main points of the decision ;

(c) the number of applications for such
ventures pending with Government in the
beginning of this year and how many of
them have been approved/sanctioned and
the details of the industries permitted under
this decision ; and

(d) whether Government have also de-
cided to allow foreign participation in
trading activities and if so, the nature of
trading activities to be so allowed and the
reasons for liberalising the attitude towards
foreign collaborations ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD): (a), (b) and (d). Government's
approach to foreign collaboration has been
spelt out in the guide-lines framed in thig
regard in Janusey, 1969. It continues to
pe & selective approach which keeps in view
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the need for importing know-how in those
fields where technological or critical pro-
duction gaps exist, while meeting the basic
objectives of ensuring rapid technological
development within the country; opti-
mising the utilisation of indigenous re-
sources.

Under the guidelines, while proposals
for foreign collaboration in low-priority
or non-essential fields are generally not
considered, a relaxation may be made in
cases where the foreign collaborator agrees
to undertake a major share of the production
for exports. The general policy of not
allowing foreign collaboration in trading
activities may also be relaxed where such
collaboration is exclusively aimed at aug-
menting the export sales. These relaxa-
tions are guided by the importance of the
nead tor promoting Indian exports, parti-
culariy of non-traditional products.

There has been no change in Government's
policy recently in regard to foreign colla-
boration of export-oriented units.

(c) As on 1-1-1972, 12 proposals for
foreign coliaboration where the firms had
proposed to undertake an export commit-
ment of 50% or more of their products
were under consideration. During the
period January-June, 1972 Government
have approved nine such proposals. There
details are given in the Statement lzid on the
Table of the House (Placed in Library See.
No, LT 3572/72)

Inter-State Disputes

4142, SHRI K. LAKKAPPA :
SHRI P. GANGADEB :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Union Government have
initiated moves to settle the Inter-State
disputes; and

(b) if so, the main points thereof and
whether the States have agreed to Centre’s
proposals in the satter. .



Com Written Answers
-THE DEPUTY MINISTER IN THE
MIN&STRY OF HOME AFFAIRS (SHRI
F.H. MOHSIN) : (a) and (b) . Presumably
the Members have in mind inter-State
boundary disputes arising out of terri-
torial claims. The three such disputes,
which exist at present, relate to :—-

(1) Assam Nagaland Boundary

(2) Boundary between Punjab, Haryana
and Himachal Pradesh.

(3) Boundaries between Maharashtra
and Mysore, and Mysore and Kerala.

An Adviser has been appointed to ascer-
tain the facts regarding the Assam Naga-
land boundaiy and the need for any ad-
justment and also to bring about an agreed
solution, His recommendations are awai-
ted . So far as the other two disputes are
concernod, the possible areas of agreement
between the Chief Ministers concerned
are being explored. No concrete proposals
have emerged as yet.

Ereezing of B wder Disputes Between States

4143. SHRI K. LAKKAPPA :
SHRI P. GANGADEB :

Will the Minister of HOME AFFAIRS
be - pleased to state :

(a) whether some Chief Ministers have
suggested the freezing of border disputes
between the States ; and

(b) if so, tﬁe reaction of Government
thereto ?

THE DEPUTY MINISTER IN THE

MINISTRY OF HOME AFFAIRS (SHRI

. F.H. MOHSIN) :(a) No suggestion for the

freezing of border disputes between the

States has been recsived by Government
t'rom any Chief Minister.

:(b) Does not arise.
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Per. Capits iacome in Uttar Pradesh -

4144 ‘SHRIMATI SAVITRI SHYAM :

Will the Minister ol'PLANNING be p!aawd
to state :

(a) the average per capita income in
Uttar Pradesh during ‘the last three years;
(b) the average per capita income of

Madras, Bombay, Punjab and Haryana;
and

(c) the reasons for low percentage in
Uttar Pradesh and steps taken by Govern-
ment to bring this State in line with the
better  off-States ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) : (a) 1o {¢). The
estimates of per capita income of States
during the last three ycars of the Plan
period are not yet available. However,
according to the comparable estimates of
per capita income of States furnished by the
Central Statistical Organisation for the period
1962-63 to 1964-65, the average per capita
income of Uttar Pradesh, Tamil Nadu,
Maharashtra, Punjab and Haryana is indi-
cated below :

L JRSUUE SR VU

Average per
States capita State
incomes during 3
years-—1962-65
’ (at current
prices)
(Rupees)
Uttar Pradesh 306
Tamil Nadu (Madras) 400
Maharashtra (Bombay) 478
Punjab 492
Haryana 445
The relatively low per capita income of

Uttar Pradesh is generally due to a variety
of complex reasons including histerical
factors, physico-geographical -conditions,
lack of adequate-infra-gteuctural faoilities,
weak institutional structure, etc.
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The priocipal measures taken by the

Government of India to accelerate the pace

of economic development in Uttar Pradesh

are as follows :

() Additional Central Assisiance :

The formula of Central assistance to
the States for their Fourth Five Year Plans
as approved by the National Development
Council has been designed to help the less
affluent States like Uttar Pradesh as may be
seen from the following facts :

(a) 60% of the Central assistance is
allocated on population criterion.
Uttar Pradesh is a heavily populated
State and therefore has benefited
under this criterion.

(b) 10%, of the assistance allocable to
States had been distributed among
the States whose per capita income
15 below the national average.
Uttar Pradesh being one of such
States, has been given special
assistance under this criterion.

(ti) Central subsidy for selected industrially
hachward dustricts :

An important measure for reducing
disparties is accelerating the pace of indus-
trial  development in backward areas.
In Uttar Pradesh, two districts —Ballia and
Jhansi, have been sclected for Central
subsidy in pursuance of the criteria laid
down by the Pande and Wanchoo Commit-
tees’ Reports. Proposals for the selection
of four more districts have been invited
from the State Government.

(iri) Concessional Finance from Financial
Institutions :

The 36 districts mentioned below have
been selected for concessional finance from
public financial institutions for industrial
development during the Fourth Plan
period;

Almora, Azamgarh, Badaun, Bahraich,

Ballia, Banda, Barabanki, Basti,
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Bulandshahr, Chamoli, Deoria,
Etah, Ftawah, Faizabad, Farruk-
habad, Fatehpur, Garhwal, Ghaji-
pur, Gonda, Hamipur, Hardoi,
Jalau, Jaunpur, Jhansi, Mainpuri,
Mathura, Moradabad,  Pilibhit,
Pithoragarh,  Pratapgarh, Raec
Bareli, Shahjahanpur, Sultanpur,
Tehri Garhwal, Unnao and
Uttar Kashi.

(iv) Bachward areas :

There are a large number of markedly
Backward areas in Uttar Pradesh. In
view of this, the State Government have been
advised to give special attention to the
speedy development of these areas which
are : Allahabad, Mirzapur, Varanasi,
Jaunpur, Pratapgarh, Sultanpur, Faiza-
bad, Ghazipur, Balha, Azamgarh, Deoria,
Gorakhpur, Gonda, Basti, Baharaich;
Jalaun, Jhanst, Hamipur, Banda;
Nainital, Almora, Tehri Garhwal, Garhwal,
Chamoli, Uttarkashi, Pithoragarh and
Dehra Dun.

(v) Special Central Schemes :

The following special Central Schemes
for the weaker sections of the rural popula-
tion and for the development of arid and
drought-prone areas are also in operation :

(a) Small Farmers Development
Agencies : There are Four projects
one each in the district of Badaun,
Rae-Barels, Fatehpur and Partap-
garh,

(b) Marginal Farmers and Agriculiu-
ral Labourers Projects : There are
two projects— one each in the district
of Mathura and Ballia.

(c) DryFarming : There are three
projects for dry farming in the
districts of Jhansi, Agra and
Ghazipur.

(d) Drought prone area  programme :
There aresix projects, one esch in
the districts of Jalaun, Hamipur,
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Banda, Allahabad, Varasnsa: and
Mirzapur

(®) Crash programme for rural em-
ployment All the districts of
Uttar Pradesh are covered under

this scheme
(f) Pilot Intensive Rural Employment
Project *One project under

PRIFP will be implemented m
one block of Ballia district of the
State

Unfilled posts 1n Government of India Oftices

4145 SHRI BANAMALI PATNAIK
DR LAXMINARAIN PANDEYA
Will the PRIME MINISTER be pleased
to state

(a) whether there have been a number of
promotions in the various offices of the
Government of 11dia, of and above the
rank of , Section Officers during the years
1971 and 1972,

(b) whether the corresponding  posts
below the grade of Section Officers have
either been left unfilled or have lapsed for
want of timely promotions, and

(c) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSO-
NNEL (SHRI RAM NIWAS MIRDHA)
(@) Yes, Sir 1t 1s presumed that the question
seeks information n respect of the promo-
tions made to the various grades in the
Central Secretariat Services

(b)and(c), The grades of Section Officer
and lower grades in the Central Secretariat
Services are decentralised grades and pro-
motions therein are made by the respective
Cadres, subject 1o the provisions of the
relevant Statutorv Rules This Department
1s not awarc of any post in the de-
centralised grades having remamded unfilled
or having lapsed for want of timely promo-
tion
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Expenditure likely to be incurred on Anni-
versary Celebrations of Independence

4146 SHRI BANAMAL] PATNAIK
Will the Mmster of HOME AFFAIRS
be pleased to state the expenditure likely
to be incurred on various programmes chal-
ked out to celebrate the Silver Jubliee of
Independence ?

THE MINISTFR OF STATE IN THF
MINISTRY OF HOME AFFAIRS (SHRI
K C PANT) The 25th Jayant1 Programme
18to last & whole year beginnmng from
August 15, 1972 Therefore at this stage
1t 1s not possible to state the amount of
expendsture hikely to be incurred.

The programme includes the minimum
of ceremonies Most items are on develop-
mental, welfare and educational activitics
most of which are already included in the
Plan and 1n the case of some of which som¢
additional funds may be allowed No
such thing as a *“‘Jayant: Celebrations
Budget” was possible or necessary for these
reasons
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Functioning of Private Sector in Fertiliser,
Steel and Aluminium Industries

4148. KUMARI KAMLA KUMARI :
Will the Minister of INDUSTRIAL DE-
VELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state the
reasons for allowing private sector to func-
tion m the fertihzer, steel and aluniinium
industries ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRADSAD) : The items fertilizers and
aluminium appear in Schedule ‘B’ to the
Industrial Policy Resolution, 1956, according
to which private enterprise will also have
the opportunity to develop in this field
cithzro11tsowa or with State partticipation.

Manufacture of steel from iron ore in
an integrated stes! plant has not been
allowed in the private sector after the
Industrial  Policy Resoution of 1948.
Manufacture of pig iron within set coiling
of capacity has, however, been allowed, as
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thisis generally for captive use or for mooting
local needs of pig iron.

Magufacture of Scooter by Mysore State
Industrial Investment and Development
Caorporation

4149, KXUMARI KAMLA KUMARI :
will the Minister of INDUSTRIAL DE-
VELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state :

(a) whether Central Government have
issued a letter of intent to Mysore State
Industrial Investment and Development
Corporation to set up a Scooter factory;
and

(b} if so, the progress made by the Cor-
poration so far ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DE-
VELOPMENT (SHRI SIDDHESHWAR
PRASAD :

(a) Yes, Sir.

{b) There has not been much progress
so far.
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Setting up a T.V. Station at Kolhapur

4152. NIMBALKAR : Will the Minister
of INFORMATION AND BROADCAST-
ING -be pleased to state whether Govern-
ient propose to sel up a T.V. Station at
Kolhapur during the Fifth Five Year Plan ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA) : No, Sir.

Introduction of Telex to Kolhapur

4153. SHRI NIMBALKAR : Will the
Minister of COMMUNICATIONS be
pleassd to state the difficulties experienced
in introdycing Telex to Kolhapur in Maha-
rashtra  ?

AUGUST 39, 1972
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THE MINISTER OF COMMUNICA-
TIONS (Shri H.N. BAHUGUNA) : Certdin
building modifications are required in the
present exchange building to accommodate
the telex equipments, After the modifica-
tions are carried out the exchange will be
instalied.

Introduction of Dialling System of Tele-
phoning at Kolhapor, Maharashtra

4154, SHRI NIMBALKAR : Wil the
Minister of COMMUNICATIONS be
pleased to state :

(a) whether Government propose to
introduce dialling system of ' telephoning
Kolhapur, Maharashtra ;

(b) whether jobs of these at present
operating the existing system of telephoning,
will be threatened after the conversion;
and

(c) whether Kolhapur will then be
directly lmnked with Bombay and other
major cities of India ?

THE MINISTER OF COMMUNI-
CATIONS (SHRI H.N. BAHUGUNA) : (a)
Yes, Sir. Tt is proposed to convert the
existing manual exchange at Kolhapur into
an automatic exchange; equipment for this
is being manufactured in 1972-73 and the
automatic exchange is likely to be com-
missioned in 1975.

(b) No, Sir.

(c) Kolhapur is proposed to be linked
to Bombay and some other major cities of
India as part of Fifth Five Year Plan sche-~
mes of P & T.

Absorbing employees of Erstwhile Princely
' States

4155. SHRI  PARIPOORNANAND
PAINULY : Will the Ministr of HOME
AFFAIRS be pleased ‘to state :

(a) whether several hundred employees
of the erstwhile States of Tehri-Garhwal,
Rampur and Benares have not yet been
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absorbed in the Uttar Pradesh  services
in terms of merger agreements between
the Gavernment of India and the former
Rulers of these States ;

(b) if so, the reasons thereof; and

(c) the number of such unabsorbed
employees including those who have since
retired or died without enjoying retire-
ment and other similar benefits applica-
ble to the State Government employees ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F H. MOHSIN) : (a) to (c). The information
is being collected and will be laid on Table
of the House.

Selections made at T.V. Centre of AIR
Delhi during Past six months

4156. SHRT RAJDEO SINGH :
SHRI S.M. BANERJEE :

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether some selections have been
made at the T.V. Centre AIR Delhi
during the last six months;

(b) the number of relatives of the em-
ployees and officers of Al India Radio
who have been selected;

(c) whether most of the persons selected
for these posts were given training by book-
Ing them on long term casual basis at T.V,
Centre of AIR Delhi; and

(d) the names of the persons who are
related to AIR employees and who were
booked on casual basis before their selec~

tion may be placed on the Table of the
House 7

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINGH) : (a) Yes, Sir.
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(b) to (d) . Out of 71 persons selected
for 9 categories of posts in the TV Centre,
Delhi, 16 have so far been appointed.
Out of these 16, six are relatives of AIR
employees of whom four, whose names are
mentioned 1n the attached statement, were
being booked on casuai basis before their
selection.

Statement
Sl. Nameofthe Post app- Remarks
No.  persons ointed to
1. Sh1 AK. Lighting=  —
Chaturvedi man
2. Shri Subash -do-  Shri
Chandra Subash
Chandra
has since
resigned.
3. Shn P.P. Singh -do- —
4. Shri Bhunesh -do- —_
___Kumar Offices

Functioning of Regional/Branch
of Press Information Bureau

4157. SHRI JAGANNATHRAO
JOSHI : Will the Mmister of INFORMA-
TION AND BROADCASTING be pleased
to state :

(a) the places where Regional/Branch
Offices of Press Information Bureau are
located, annual expenses incurred on these
and their functions; *

(b) the number of items, per year, during
the last three years, Publicity Officers
from Delhi were sanctioned air journeys
up to these placesto accompany Ministers
for publicity purposes even when respective
P.IB. Regional/Branch Offices were there
to take care of the same work;

(c) the annual expenditure thus incurred
on these accompany.ng Publicity Officers;
and

(d) the steps bemg taken to munimise
these expenses ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINGH): (a) A statement giving the
requisite information is attached.

STATEMENT

(g) The places where the Regional/
PBranch Offices of Press Information Bureau
are located are given below :—

1. Jullundur, 2. Lucknow, 3. Varanasi,
4. Jaipur, 5. Bhopal, 6. Srmagar,
7. Jammu, 8. Indore, 9. Calcutta,
10. Cuttack, 11, Patna, 12. Gauhati,
13. Agartala, 14 Imphal, 15.
Shillong, 16, Bombay, 17, Ahmeda-
bad, 18 Nagpur, 19. Poona,
20. Panay, 21 Ragkot, 22 Madras,
23. Bangalore, 24 Hyderabad,
25. Tnivandrem, 26. Cochin, 27.
Viayawada

(b) Expenditure incurred on Regional
Branch Offices during the year 1971-72 .—
Rs. 31,58.446 40

(c) The functions of the Regional/Branch
Offices are to —

(i) maintain liaison with State Informas
tion Durectorates;

(ii) promote and develop publicity for
Central Government departments
organisations and undertakings/
located in their areas:

(iii) cover Central Ministers visits m
their region,

(iv) distribute publicity material received
from headquarters after translat-
ing them in the language or lan-
guages in which the newspapers
are published in the area;

(v) maintatn ligiston with the local
editors and representatives of the
Press to ensure the widest possible
dissemination of information con-
veyed through publicity material
released by the office;
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(vi) provide answers to querits of the
local Press;

(vii) keep Central Ministries informed
of the reactions and opinions as
reflected in the regienal press thro-

ugh regular reports to Headquar-
ters.

(b) and ().
Year No. of Amount &

tours expenditure
196970 25 Rs 17,229 45
1970-71 34 Rs. 11,671 20
1971-72_ 14 Rs 12,692 60

(d) Officers of the Press Information
Bureau from Headquarters are sent on
tour to cover conferences and other events
outside Delht only when it is necessary to
do so.

Request for financial sassistances from

Central Government for construction of

Fire Proof Roofing houses in coastal district
of Andhra Pradesh

4158. SHR1 T. BAJ AKRISHNAN
Will the Minister of HOME AFFAIRS
be pleased to state °

(a) whether the Government of Andhra
Pradesh has approached the Central Gov-
ernment for financial assistance for cons-
truction of fire-proof-roofing houses for the
victims of fire accidents that occurred
during the period of March, 1972 to July,
1972 in the coastal Dustricts of Andhra
Pradesh; and

(b) if so, the reaction of the Central
Government to such demand by the State
Government of Andhra Pradesh ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHR1
F.RH MOHAN) : (a) and (b) Ina commu-
nication recetved towards the middle of
June 1972, the Andhra Pradesh Govern-
ment requested the Central Government for
financial assistance for building houses with
fire-proof material to avoid damage caused
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by fires in certain paris of the Stete, parti-
culatly in constal arcas. The Stats Govern.
ment were informed that nnder the existing
policy, fires and riots are mot regarded as
natural calamities and, therefore, any ex-
penditures necessitated by fire incidents
and riots would have to be borne by the
State Govornment themselves.

Procedure being followed for re-deployment
of surplus staff in central Surplus Staff Celt

4159. SHR1 ONKAR LAL BERWA :
Will the PRIME MINISTFR be pleased to
state ¢

(a) the procedure for deploying the
surplus staff being followed in Central
Surplus Staff Cell since Ist June, 1972
onward when the surplus staff form
the office of the Chief Settlement Commi-
ssioner joined the Central Surplus Staff
Cell (Department of Peisonnel);

(b) the procedure/convention followed
in the past i.c. before 1st June, 1972; and

(c) whether there is any departure from
the past procedure/convention and if so,
the rewsons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONN-
EL (SHRI RAM NIWAS MIRDHA) : (a).
and (b). The procedure for re-deployment of
surplus staff through the Central (Surplus
Staff) Cell since 1.6.72 covering not only
the surplus staff of the office of the Chief
Settlement Commissioner but of other
offices also is not in any way different from
the procedure followed before that date.
The surplus stafl’ are taken on the rolls of
the Central (Surplus Staff) Cefl in the order
in which they are surrendered and they are
also redeployed against vacancies reported
1o the Cell at the relevant pont of time in
the same order in which the vacancies
have been reported. Efforts are made to
tedeploy the surplus staff in equivalent
grade; but in cases where matching posts
41 1.88./72--17.
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are not avaiiable, the surplus staff aee re-
deployed in posts, with lower pay seals
but they are allowed carry their own scale
of pay as personal to them in order to avoid
financial hardship.

{c) Does not arise.

Asvest of Pak citizens during Yedo-Pak
war who came to India on vail Passports

4160. SHRI ONKAR LAL BERWA :
SHRI HUMKUM CHAND
KACHWAI :

Viil the Minister of HOME AFFAIRS
be pleased to state :

(a) the number of Pak citizens arrested
during the India-Pakistan war, 1971 who
came to India on the Valid Passports; and

(b) the action taken by Government
agamnst them and the action proposed to
be taken by Government in futurc in this

regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN) : (2)and (b). The informa~
tion is being collected and will be laid on
the Table of the House.
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Fitm Figance Corporation financed Films
Abandoned

4162 SHRI BV NAIK Wil the
Mmster of INFORMATION AND
BROADCASTING be pleased to state

(a) number of films, financed by the
Fum Finance Corporation abandoned 1n
the middle,

(b) the amountd financed to these films,
and

(c) the action proposed to be taken to
complete these films ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA (a) Seven

(b) A total amount of Rs 15,13,723/-
has been invested by the Corporation in
these seven films

() The prospects of completion of five
films are bleak but in the case of the
remaining two films attempts are beimng
made to get the films completed

Apptications for pension to Freedom Fighters

4163 SHRIBV NAIK Will the Mi-
nister of HOME AFFAIRS be pleased to
state .

(a) the total number of applications
recatved from freedom fighters under the
pension scheme of Central Government,
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(b} the tota]l number of cases where
pensions have boea sanctioned s far; and

(c) the probable period within which
this scheme will be fully implementesd?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI1
FH MOHSIN) (a) 84,426 applcations
have been recetved till 258 1972

{b) The pensiont has been approved in
3,095 cases till 258 1972

{c) A forecast 1s not possible at this stage
as applications are still being received
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Central Subsidy for backward districts of
Andhra Pradesh

4166. SHRI Y. ESWARA REDDY :
‘Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND TE-
CHNOLOGY be pleased to refer to the
reply given to Unstarred Question No.
1465 on the 9th August, 1972 regarding the
setting up of industries in backward areas
and state :

(a) the names of the industries and their
proprietors District-wise, who applied for
10 per cent subsidy, since the inception of
the scheme;

(b) the amount sanctioned and dis-

bursed, if any industry-wise;

(c) the number and names of the appli-
cations for the subsidy still pending sanc-
tion and the reasons for delay; and

(d) the specific measures already ini-
tiated and under consideration to streamline
the procedure ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD) (a) to (d). A list of industrial
units in backward areas in favour where of
10% subsidy is sanctioned by the State
Level Committees is laid on the Table of the
House. The amounts are yet to be disbursed.

The details of applications received and
pending  consideration are not readily

v _ available.

State Governments have been addressed
in the matter, to expedite implementation
of the Scheme. Conferences of State
Industries Secretaries are also proposed
to be held in the near future to discuss and
streamline  implementation.
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Difficult Area Allowance in Tripura

4167. SHRI DASARATHA DEB :
Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether Government have received
any representation from P&T staff of Kan-
chanpur, Dasda, Jampur and Machmara in
Tripura for ‘Difficult area Allowance’;
and

(b) if so, reaction of Government on
their claims?

THE MINISTER OF  COMMUNICA-
TIONS (SHRI H.N. BAHUGUNA) :
(a) Yes, Sir.

(b) The matter is under consideration in
consultation with the Ministry of Fi-
nance.

Implementation of programme for the em-
ployment of educated unemployed

4168. SHRI K.S. CHAVDA : Will the
Minister of PLANNING be pleased to
state :

(a) whether implementation of the pro-
gramme for the employment of educated
unemployed fell below the target in the last
financial year;

(b) if so, the reasons for not reaching the
fixed targets; and

(c) the steps Government have taken or
propose to take to achieve the fixed target
in the current financial year?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) : (a) to (c). A state-
ment is laid on the Table of the House.
[Placed in Library. See No. LT 3574/72].
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Indigiines groduction of Mk yeoliicts

4169. SHRI INDER J. MALHOTRA :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to refer to the
reply given to Unstarred Question No.
4118 on the 26th April, 1972 regarding indi-
genous production of milk products, and
state 3

(a) the unitwise capacity and production
of dairy products plants in India;

(b) proposed expansion of each units
and their requirement for imported and
indigenous equipment and spares; and

{c) whether processing of applications
for expansion and modernisation take long
time in various cells of the Mmistry; if s0,
the steps proposed to eliminate delay?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD) : (a) and (b). The required in-
formation i3 contained in the statements
Inid on the Table of the House. [Placed in
Library. See No. LT 3575/72].

£c) Whilg it is ivevitable that some time
will be involved in the processing of such
applications, by strict vigilance and careful
supervision at various stages, avoidable
delays, both procedural and others, are
largely eliminated.

Promotion of Class 1V staff in P&T Depart-
ment

4170. SHRT NARENDRA SINGH :
Wil the Mimister of COMMUNICA-
TIONS be pleascd to state :

(a) whether the Posts and Telegraphs
Department had issued orders sometime
in 1962 regarding the promotion of the fol-
lowing categories of the Class IV staff
to the clerical cadre :—

(1 who had passed Matriculation Exami-
nation in or before 1962;

%, P 192
() W90 wefe in pormuiient 't Yimsi-
permatent employment;
(iii) who has passed Matricolation Exatiui~
nation after joining service;
(b) whether the above ordefs have not
been implemented so far; and

(c) if 80, the reasons theréof and the
period by which Government propose to
implement these orders?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA) ;
(8) Orders reganding introducing the in-
centive schemc were issucd in the year
1963. This scheme prescribed that in case
alf the vacancies in the departmental quota
of 50%, earmarked for departmental lower
grade officials are not taken by them through
the test, departmental candidates, who pass
Matric or equivalent examination after three
years of service and have put tn not less than
six years of aggregate servicc in the Depart-
ment and are either permanent or quasi-
permanent can be brought on the waiting
list to be appointed upto 10% of vacancies
of departmental quota. Orders were also
issued in 1968 that for such promotion,
they should secure at least 50%; marks.
These orders came into force from the
beginning of 1969. This hmit, however,
does not at present apply to the casc of
candidates belonging to Scheduled Castes
and Scheduled Tribes.

(b) No, Sir. Orders are still in force
and eligible officials are being allowed pro-
motion to the clerical grade.

() Question does not arise.

Calling of unqualified persons for interview
by T.V. Ceuntre, A.LR., Deld

4171. SHRI MOHAN SWAROOP :
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

{a) whether unqualified persoms were
called for sclection by interview recently
by T.V. Centre of All India Radio, Delhi

Written Anniiys
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for the post of Floor Manager, Sound Re-
cordist and Production Assistants;

(b) whether some permanent staff artistes
of AIR having the essential qualifications
were not even called for interview; and

© ‘the circumstances which prevented the

T.V. authorities of AIR, Delhi for not call-
ing the permanent staff artistes of AIR who
~ applied for these posts?

THE DEPUTY MINISTER IN THE

MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA) : (a) No, Sir.

(b) No, Sir.

(c) Staff Artistes of All India Radio
who applied for these posts but did not
possess essential qualifications were not
called for interview.

Complaints about misappropriation by Na-
tional Agro-Industrial Corporation and
All India Rural Youth Congress

4172. SHRI BIREN DUTTA : Will the
PRIME MINISTER be pleased to state :

(a) whether several complaints were re-
ceived by C.B.I. and other Government
Agencies about misappropriation of lakhs
of rupees by National Agro-Industrial
Corporation and All India Rural Youth
‘Congress (registered under Societies Regis-
tration Act), through means of fraudulent
procurements of interest-free Government
loan, bank advances and loans, sale of im-
ported tractors without due permission at
premium and unauthorised sale of jeeps
of society; and

(b) if so, the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA) :
(a) and (b) : Information is being collected
and will be laid on the Table of the House,

BHADRA 8, 1894 (SAKA)
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Reservation for Scheduled Castes and Sche-
duled Tribes in Central and State Govern-
ments

4173. SHRI RAM BHAGAT PASWAN :
Will the PRIME MINISTER be pleased
to state :

(a) whether reservation in all the depart-
ments of the Central and State Governments
are being given to Scheduled Castes and
Scheduled Tribes; and

(b) if not, the steps taken by Government
to give due reservations to them?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA) :
(@) and (b). All the Departments of the
Central Government are required to pro-
vide reservations for Scheduled Castes
and Scheduled Tribes in vacancies in posts/
services under them in accordance with the
orders issued by the Government of India
from time to time. These orders are re-
quired to be strictly followed by all the
Departments of the Central Government.
Further, with a view to securing adequate
intake of the Scheduled Castes and Sche-
duled Tribes against vacancies reserved for
them, orders have been issued by the Go-
vernment of India providing various con-
cessions such as relaxation of age-limit and
relaxation of standards of suitability in the
case of candidates belonging to these com-
munities, The reservation orders pres-
cribe the detailed procedure for filling re-
served vacancies. They also provide for
carrying-forward of unfilled reservations to
subsequent three recruitment years and for
exchange of vacancies reserved for Scheduled
Tribes in favour of Scheduled Castes and
vice-versa in the third year of carry-forward.

As regards services under the State Go-
vernments, the reservations for Scheduled
Castes and Scheduled Tribes in the services
under the States is the concern of the
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respective State Governments under Article
335 read with Articles 16(4) and 12 of the
Constitution. Orders providing reserva-
tions for Scheduled Castes and Scheduled
Tribes in the various Departments of the
State Governments are also issued by the

respective State Governments.

Delay in construction of Telephone Exchange
Building, Quilon

4174. SHRI N. SREEKANTAN NAIR :
SHRI VAYALAR RAVI :

Will the Minister of COMMUNICA -
TIONS be pleased to state :

(a) whethe’ry construction work of the
Telephone Exchange Building at Quilon
(Kerala) which was sanctioned in 1967
has been started;

(b) if not, the reasons for this long delay;
and

(c) steps taken to complete the cons-
truction of the project as early as pos-
sible?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA) : (@)
No, Sir.

(b) The existing exchange is capable of
expansion by another 600 lines which are
adequate to meet the present and the near
future telephone demands. As the tele-
phone demand builds up sufficiently, the
question of opening a second exchange will
be taken up and the building construction
completed to match with the availability
of equipment.

(c) The question of having a second tele-
phone exchange at Quilon is constantly
under review and as soon as sufficient justi-
fication comes up, the second exchange will
be planned and construction of the building
taken up to match with the availability of

o Quipment.
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Self-employment for educated unemployed
in Andhra Pradesh

4175. SHRI K. KODANDA RAMI

REDDY :
SHRI Y. ESWARA REDDY :

Will the Minister of PLANNING be
pleased to state :

(a) whether the scheme of ‘self-employ-
ment for educated unemployed’ has been
successful in Andhra Pradesh;

(b) whether the State Government have
sent any new proposals for the current finan-
cial year, 1972-73; and )

(¢) if so, the salient features of the pro-
posals?

THE MINISTER OF STATE IN. THE
MINISTRY OF PLANNING (SHR1
MOHAN DHARIA) : (a) to (c). A state-
ment is laid on the Table of the House.
[Placed in Library. See No. Lt 3576/72].

T.V. Centre at Hyderabad

4176. SHRI K. KODANDA RAMI
REDDY : Will the Minister of INFORMA-
TION AND BROADCASTING be ple/ascd
to state :

(a) whether there is a proposal to start
a Television Centre at Hyderabad; and

(b) if so, the important features of the
proposal?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND:
BROADCASTING (SHRI DHARAM
BIR SINHA) : (a) and (b). The establish-
ment of a TV Station at Hyderabad will be
considered at the time of formulating pro-
posals for the Fifth Plan.

Advance of Rajasthan Desert towards Har-
yana
4177. SHRI K. KODANDA RAM!I

REDDY : Will the Minister of PLANNING
be pleased to state :

(a) whether the recent topographical
surveys made by Planning Commission have
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reveplod that Rajssthan Diescet és advanc-
g 1040 Haryans at & rate of 8 Kms & year,

09 whether the Government have iden-
tfied any causes, snd

<) the meomdial measures Government
propose to iake to arrest any further ad-
vance?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING {SHRI
MOHAN DHARIA) * (a) No topographi-
cal survey has been made recently by the
Planning Commussion about advance of
Rajasthan Desert into Haryana The Plan-
ning Commussion 1s also not aware of any
other official agency having undertaken such
a topographical survey in recent years It
was at the time of the formulation of the
First Five Year Plan that the Planning Com-
misston had tentatively taken the view that
Rajasthan Desert 1s advancing every year
This view was based on certain topographi-
«al maps prepared 1n the years 1935 to 1945
Subsequent expert examination showed that
no scientific data was available about
the definite extension of the Desert

(b) and (c) Inview of the above, the
question relating to measures for arresting
any further advance of Rajasthan Desert
mnto Haryana does not armse However,
in order to improve the conditions n the
Rajasthan Desert arca, a aumber of mea-
sures have been taken The Central Ard
Zone Research Institute at Jodhpur has been
re organised and strengthened with assis-
tance from UNESCO In the Fourth Plan
a provision of Rs 2 crores has also been
made for undertaking pilot projects for deve-
lopment of desert areas through activities
such a pasture development and affores-
tation
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Legislation on Fair Deal to Minorities and
Weaker Sections of the Soclety

4179 SHR1 FATE SINGH RAO GAEK-
WAD

Will the Minister of HOME AFFAIRS
be pleased to state

(a) whether the Prime Mismister had rece-
ntly 1ssued directions to the States to ensare
a fair deal to the mmorities and the weaker
sections of Socety ,

(b) 1f so, the legislative and other mea-~
sures taken by the States in pursuance there-
of ,

{c) whether the Central Govetnment
propose (o bring forward any legulsion
mn the regard , and

(d) if 50, the outhnes thereof ?



199 Re Indo-Pek Talksn Deli  AUGUST M, 1972 Question of Priviiege 200

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
MNEL (SHRI RAM NIWAS MIRDHA) :
(@) to (d) The views of the Prime Mim-
ster on the sulject are well known She
has always stressed the importance of en-
suring & fair deal to the nunonities and the
wekker sections of society Recently the
importance of manifestly firm attitode and
action on the part of authorities concerned
Pois bt stressed 1n the varibus Zonal con-
Perenves of Stawe officials convened m
various parts of the country 1t was also
smpressed upon the officials that discretion
available to them withun the legal and Cons-
titutions] framework should be fully exer-
cised to ensure that minorities and weaker
gections have a fair deal and do not suffer
wider anty handicap on account of thewr weak-
er pesitton mn society

Appropriate legislative and admms-
ative moasures have been taken from tmme
40 time 1 this regard by the Contre and the
States Amongst the proposed legislative
measures mention may be made of a Bill
to amend the Untouchability Offences Act
1955 with a2 view to enhancing the scope
and stringency of 1ts provisions has been
introduced and has been referred to a Jont
Committee of both Houses of Parliament
A nomber of schemes such a8 Small Farmers
Development Agency, Marginal Farmers
and Agricultural Labourers Agency Scheme,
and Tribal Development Agency projects
have been taken up for improving the con-
ditions of the weaker sections of socsety

12 24 brs,
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SHRI SAMAR GUHA (Cantai) . I have
given notice of an adjournment motion |
do not know what has happened to it

oft wowrwee Wt 3w WY At ax |-
e Y wifkd a4

MR SPEAKER The Minnter 18 already
making a statement

SHRI SAMAR GUHA My adjourn-
mont motion was on the failure of Govern-
ment to secure recognition of Bangla Desh

MR SPEAKER 1 am not allowmng 1t

SHRI SAMAR GUHA We are yet to
know when the Mnster will make the
statement

MR SPEAKER I will call mm later on,
because 1t 1s already with me

SHRI SAMAR GUHA It 1s notin the
st [ am entitled to know, 1f a certain
item 18 to be introduced at what time he
18 going to make the statement

MR SPEAKER He will make the state-
ment Just after a short while Please sut
down
12.26 lrs.

QUESTION OF PRIVILEGE

Snri Mani RaM BaGgri’s LETIER TO
MR DEPUTY/SPEAKER CASTING REFIRCTIONS
ON HIM
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SHR1 SAMAR GUHA (Contai); I
have a subu.issien 10 make, that any tele-

gram sent eithier to the hon.  Spealfier br the
Deputy-Spesimnrwhallenging it or asing
vulgar words about discharging his duty,
I am not going fo defeid thé ‘Wlkds'of the
telegram. Certainly the dignity of'the Spea-
ker or the Dogwty-Bpcaker 5 the collective
dignity of the whale Hoyse and J am aff in
favour of defending the dignity of the hon.
Deputy-Speaker. But whenever a telegram
15 sent, unless 1t is backed by any confir-
matory letter, no telegram is technicatly
taken as confirmed message. Almost all
Members of the House peceive tolegtams.
Unless these are confirmed in some way,
formally we do not take any cognisance.
So, the first thing is that you should enquire
from Mr. Bagri whether this telegram has
been sent by hitn, or whether some other
over zealous worker of his party has sont it.
Only after he says whether it has been sent
by hum, this matter can be considered by
the House as an issue of privilege.

ot qae guo wwell (WIgL)  WW -
T, W AT avody off A Iureww wwa
w1 dor & sz o I wed worew we
w1y fer & Sad & arle ot wonw
g1 ¥fier o, gw & §w s fedlt wfe
W il wfs § o & qwwr g
i W owhfe ¥ gw Wl @ W fefpnt
foody §...

waw AP wredr ot § fear &
T qurt g
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A frasa g & fF 39 @@t & omaw
29 9aiz ®a @0 JEa ar R qedse
F wrew, fafreer o efise &g w2 &
7 W TEA| 3 AT AT qalg WA AT
FRw) g99 #F 0@ q@ @ T T FA
G ST KT AGA e w1 AT fRAm,
g ANFT g4 AT § fREET FAr "Ear
g fv gk fafasse 07 7 a9 smd f=
Seat ag quw {5 3% fawrs &7 3% w5 4
T #g gwa &) # =wmgm & oww oAy
1 g F feam @

MR. SPEAKER : Does Prof. Swell want to
say Somthing ?

PROF. MADHU DANDAVATE
(Rajapur) : There is a factual error in the
motion as it appears here. It says here :
*“......Shri Mani Ram Bagri, Genral
Secretary, Socialist Part....”” Shri Mani
Ram Bagri has nothing to do with the So-
cialist Party and I am the General Secie-
tary of the Socialist Party.

It should be corrected as **....Socialist

Party (Lohiawali)....”
#tdto dlo WG (I7TT) : W HEIAA,

A HEEAT &0 9 g

fufaast #1 7@ oF @T F AER 0
7 g | Aefwme 7 R ¢ for
¢ & ax @iwalas 2, dvm qr W@ g7

weOw  wgled Y fer wET & g
AT B

s} dto 4o ®WYE : 7 fedT wiw¥ fAwEw
& F m ar W =lw
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¥ o9 g faaw fmars gt 9 fafadsr
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qgy @y F 39
ar fez zgw ®
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SHRI B. P. MAURYA : How is notice
being taken of this telegram? Is it under the
signature of Mr. Mani Ram Bagri? A tele-
gram can be sent by anyone in the name of
any one for anyone.

Iq IW ST H AT
as #4r & A £ /T
faary &1 f§F @A Er

THE MINISTER OF PARLIMANTRY
AFFAIRS AND SHIPPING AND TRAN-
SPORT (SHRI RAJ BAHADUR) : Sir,
whatever its authenticity, it is before the
House. whether Mr. Mani Ram Bagri is
the real author of it or not will be really
a matter for investigation. I would certainly
say that whatever Mr. Mani Ram Bagri's
credentials may be—they have been belied
just now by Mr, Dandavate we night perhaps
be giving too much importance and publi-
city to him, which he night be yearning for.
Although this constitutes clearly a breach of
privilage and insult to the House, 1 would
carnestly plead that we should not allow
him, if he is the author of it, to succced in

his ambition. 1 request my friends,
Mr. Sharma and Mr. Sathe to recon-
sider it whether they would still like

to press it in these circumstances, because
the objective is clear. Mr. Banerjee also said
the same thing in different words. But we
Condemn the telegram and the purpose and
intention  behind it. There
a general condemation of this attempt,
but we should not allow him to succeed in
his ambition.

should be

s AT T S AZ A AN

CIR UG E AN EU L (i A S
AFEY WFE e Fgd & fau @S
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That was objected to by another member.
The Deputy Speaker while discharging his
functions said, it is out of order. He did
not allow it.

SHRI SOMNATH CHATTERIJEE :
(Burdwan) : We should treat the
gram with the contempt it deserves.

MR. SPEAKER : I am to be guided by
the Deputy-Speaker.

SHRI G. G. SWELL (Autonomous
Districts) : Sir, I would like to mention
only two or three points in connection with
this unfortunate thing. In the first place,
there is no doubt about the genuineness of
the telegram, inthe sense that it came from
the telegraph office, in the name of Shri
Mani Ram Bagri. Whether he really and
actually sent the telegram or not is a
matter for investigation.

tele-

As soon as [ got the telegram, I thought
it was serious enough and, as you know,
I sent it to you for what action that you
might deem fit in the matter. In the mean
while, some of my colleagues mets me and
they thought that it is a very serious matter
and it deserves to be brought before the
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House to be sent to the Committee of Pri
vileges.

AN HON. MEMBER : Which
leagues?

SHRI G. G. SWELL : The colleagues.
whose names are on the Order Paper now.

col~

Shri Banerjee had said a very correct thing
that we as political beings, whenever we
function, we are very vulnerable to all sorts
of charges and criticisms. But I would like
to make this distinction that there is a differ-
ence between the functioning in this House
as a member of the House and in the run-
ning the House. I was not functioning as
a member of the House; I was functioning
as the Speaker of the House at that time,
running the affairs of the House. Now we
have to consider this very very carefully
whether it is open to anybody in this coun-
try to speak disparagingly of the running
of this House, not of how we function as
individual Members. That is the question
to be considered.

Tam also quite aware of the fact, however,
that there are a large number of cranks in
this country, who aim at political revival
by casting abuse at everybody. If Shri
Mani Ram Bagri is the person who really
sent that telegram, then I am afraid he
belongs to that category of people. 1 do
not want to inject new political life to Shri
Mani Ram Bagri, especially when a friend
like Professor Dandavate has just now dis-
puted that he was even the General Secre-
tary of the Socialist Party. I would not like
to do that.

As such, I would request my colleagues
not to press this motion. I am quite happy
that the House is one with me that the way
in which this House runs should not be sub-
ject to criticism and condemnation from
outside.

SHRI PILOO MODY (Godhra) : We
cannot sit in judgment on Shri Mani Ram
Bagri’s credibility. Whether he is a crank
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than us, If what he as done is yrong,
then you putsue the motion. If yoh think
that it should not be taken notice of, irres-
pective of from whom it comes, you ig-
moreit. Let us not pass this value judgment
and put it on one basis at one stage and on
another basis at another stage. I do not
want this see-saw thing to happen. Either
we accept we are wrong in bringing & privi-
lege motion like this, or we accept we are
right in doing so and, therefore, pursue it.
There should be none of this hypocrisy over
here,

ot fto o W wow W, v WA 9%
sw W T Trow aqn, Wi ww @ § fw
fafadror g my ¥ gy @& M dren
wifgd 1 T s v § 9w Ay few
wve B owifg®d & S
wifig wg & W ¥ W wn X owy
&, wfer mft A& wity fefader o
¥ ¥ v W ST e @) 9§
fed vy ek ow ar & wrae a¢ fon
wy, fegtqgacferocaft § oA
warr £ wrg, ¥feT e & qrE 9 gy e
v o it wifgd, oy age wew e )

SHRI G. VISWANATHAN (Wand-
wash) : Under the Rules of Procedure you
thought that this 1s a fit matter to be brought
before thus House because there is & prima
Jacie case of pnvilege. The Commuittee
will find out as to who has actually sent the
telegram, If he has sent that telegram,
he will be dealt with. On the other hand,
if somebody has dope it in his name, he
will have to face two charges. Having
brought this privilege motion before the
House, 1 feel that it should be referred to
the Privileges Committee without any dis-
cussion.

MR. SPEAKER : Now, what is the opi-
sion of the House?

SHRI VABANT SATHE (Akola) : When
1 gave notice of the Privilege Motion

after rpceiving o copy of the sclagramh, I
felt that to charge the Pepuly Speaker and
the conduct of the House, that he agted
cowardly in suppressing a Member, is per
se the contempt of the House and the manner
in which the House has been run by the
Deputy Speaker. Therefore, it is clear
that it is 8 breach of privilege, No dis-
cussion or argument is required to prove it.
But 1 would also agree with the Deputy
Speaker in what he said and what my other
friends said about Mr. Mani Ram Bagri.
If he is the author of the telegram ..(Interrup-
tions)

MR. SPEAKER : The name of this gen-
tlemen 18 mentioned in the Motion.

SHRI VASANT SATHE : When [ re-
ceived a copy of the tclegram, prima fucie
I believed it was from that gentlemen. If
this telegram has been sent by somebody
else, if 1t 1s a forged one, then it is & greater
offence which the Privileges Committee can
find out. Therefore, we cannot ignore the
telegram. But I was on a different point.
The point is, as the Deputy Speaker said,
whether we should give undue importance
or clevate Mr. Mani Ram Bagri—he is a
dead wood...(Interruptions)

SHRI PILOO MODY : Sir, the remark
made on somebody who s not a Member
of the House requires notice. Have you
received any notice from the Deputy
Speaker and Mr. Sathe? (Inrerruptions).

MR. SPEAKER : In case of others, no
name should be mentioned. But i this
case, the telegram under duispute 18 in the
name of a certain gentlemen which is al-
ready before the House. (Iaterruptions)
If you thunk that the authencity of this tele-
gram ig disputed, nobody knows who is the
geatieman, you should not make remarks
against that gentleman.

SHRI PILOO MODY : He was our col-
Jeague in this House...(Interrypiions)
Such remarks should not be made.
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SHRI VASANT SATHE : Wien & tefe-
gfam Is received, we take it to be true from
the person whe has sent it. So many
telegrams are roceived everyday. Prima
facie, I believe, it is from Mr. Mani Ram

SHRI PILOO MODY : Why are you
withdrawing 1t?

SHRI VASANT SATHE : There is a
reason why I am withdrawing it.

SHRI B. P. MAURYA :If 1t is true that
itis from Mr. Mani Ram Bagri, we must take
action against him. Why should he with-
draw it? (Interruptions)

SHRI RAJ BAHADUR - This matter
should not have been discussed at all.
He has said, he docs not want to give im-
portance; I also say the same thing; the
hon. Member also says the same thing .
(Interraptions)

SHRI PILOO MODY : Have these two
gentlemen become proprietors of the Mo-
tion?

MR. SPEAKLR : Order, order; all of
you please sit down.

PROF. MADHU DANDAVATE :
Sir, 1 rise on a point of order. I seek you
categorical ruling on that. If any Member
of the House receives a telegram and there
is no confirmation through a signed letter
or through any other agency, whether you
would permit th¢ matter to be raised in
the form of a Privilege Motion. We
have been receiving telegrams, Especially
during election time any number of
fnivolous  telegrams couched in vulgar
words are received. I want a categorical
ruling from you whether you would permit,
on the basis of such telegrams, an issue to
be raised in the House. (Interruption) 1
want your ruling on this.

MR. SPEAKER : 1 admitted it because
the question of Chair was concerned and
two hon. members had given notice. You
caf say that we did not apply our mind to it
whether the telegram was genuine or not.
Simply because it affected the Chair and it
does not look nice for Speaker, when De-
puty-Speaker’s honout was involved, to go
into such details, we did not apply our mind
toit. Anyway, for future guidance, I think,
when such telegrams come, no action can
be taken unless they are verified.

Wt wrore v ovet  (wrT(R) WSt
ey, 93 oW kaw =mfw e A &t
orT qE quarr & ok § ok ange gnfa
ot ar gEare ¥ o @ N @ Hrfady
& fisy v & ar W ?

wegm A wede ¥ W unfa gerd
wdr & 37 & wt & gw fafadw Bww ax
7% tfefae = Q@ § w9 a% vEE ATy
¥ AT FT IT KT ORSHANT A ¥ A
MR ey qgda i £ ¥ 5 A ek
W X & uge w € v A awar &
o gew ¥ s e wn ?

g, WAy weer weAr W i ST @
gar famyr sx @ §7

SHRI VASANT SATHE : In deference
to your ruling and to the wishes of Deputy~
Speaker, I am not asking for leave and I
would like (o withdraw the motion

SHRI R. N. SHARMA :I am also sot
pressing and would like to withdraw the
motion.

The motion was, by the leave withdrawn,

SHR1 BIRENDER SINGH RAO
(Mahendragarh) : On a point of order.

weqw wivwm wiw ffsR ww & ww ¥
o T g oaw ofw wew ¥ e WY
X fodrre wreft & 99 o a WY e
g1 o W @ @ fr oow gug ww
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Re PAPERS RELATING TO F.C.L
INQUIRY

W " ww: (fAe) wsmm wd;
% wrotom ¥ i ¥ faars g
Fifger ¥ wo nFw R T W
W owere § 38 N W ae gew qX TRl
oty

30, 1972 Papers Laid 212
W WA T Wy W 5
2w ¥ wt ¥ o W e
gy fafrer onid) wr W o

wt & wi @ et 6

SHRI PILOO MODY (Godhra):An
assurance was given by the Mimster that
he would put some papers on the Table
regarding the FCI mquiry. He has not
done 30 to-day I would like to draw your
attentton.

MR. SPEAKER : He has written to me
about many papers and the Chairman’s
reply. We will leave it to the Minister
Now he will look nto 1t.

oW
i R
w g

SHR! PILOO MODY : My suggestion
1s that the assurance was given by the Minis-
ter that he will put some papers on the
Table. It should come before the debate
takes place.

SHRI CHAPALENDU BHATTA-
CHARYYIA (Ginidih) . All the relevant
papers should come

MR SPEAKFR :1 think the
will take a note of it.

Minister

12 56 hrs.
PAPERS LAID ON THE TABLE

ANNUAL REPORT ON SCIENCE AND TECHNO-
LoGy, 1970-71

THE MINISTER OF INDUSTRIAL
DEVLLOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM) :1 beg to lay on the Table *—

(1) A copy of the Annual Report on
Scicnce and Technology for the year
1970-71.

(2) A statoment (Hindi and Englsh
versions) explaining the reasons for
not laying the Hindi version of the
above Report simultaneously.

[Placed 1n Library See No. LT-3549/72)
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I xpIAN TELRGRAPH (AMENDMENT) RULgS,
1972

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI JAGANNATH PAHADIA) : On
behalf of Shri H. N. Bahuguna, 1 beg to lay
on the Table a copy of the Indian Telegraph
(Amendment) Rules, 1972 (Hindi and Eng-

lish versions) published in Notifi cation No

G.S.R. 398 in Gazette of India dated the:
ist April, 1972, under sub-section (5) of sec-
tion 7 of the Indian Telegraph Act, 1885,
Placed in Library. See No. LT-3550/72)

INSURANCE  (AMENDMFNT) Ruus, 1972
AND NOTIFICATIONS UNDFR CUSTOMS ACl
AND ConrTroL Excise Ruiss, 1944

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) - | beg to lay on the Table ;—

(1) A copy of the Insurance (Amend-
ment) Rules, 1972 (Hindi and Eng-
lish versions) published in Notifi-
cation No. G SR. 960 in Gazetto
of India dated the 12th August, 1972,
under sub-section (3) of section 114
of the Insurance Act, 1938 {Placed
in Library. See No LT-3551/72]

(2) A copy pf Notification No. G.S.R
964 (Hindi and English versions)
published 1n Gazette of India dated
the 12th August, 1972, under sec-
tion 159 of the Customs Act, 1962,
together with an explanatory memo-
randum P laced in Library. See
No. LT-3552/72]

(3) A copy of Notification No. G.S.R.
371(E) (Hindi and English versions)
published in Garette of India dated
the 9th August, 1972, issued under
the Central Excise Rules, 1944,
together with an explanatory memo-
randum,. [Placed in Library. See
No. LT-3553/72}
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ANNUAL REPORT oF, Corsig. BOARD, /
1970-71
4

THE MINISTER OF FOREIGN TRADE
(SHRT L. N. MISHRA): On bohaif of Shti
A.C. Georgs, 1 beg to lay on the Table a,
copy of the Annual Report (Hindi Version)
of the Coffee Board for the year 1970-71.
[Placed in Library. See No, LT-3554/72]

STATPMENTS SHOWING ACTION TAKEN BY
GOVERNMENT ON  ASSURANCES, PROMISES
AND UNDERTAKINGS

THE DEPUTY MINISTER IN THE DE-
PARTMENT OF PARLIAMENTARY
AFFAIRS (SHRIB. SHANKARANAND):
I beg to lay on the Table the following
statements showing the action taken by the
Government on various assurances, pro-
mises and undertakings given by the Minis-
ters during the various sessions of Lok
Sabha :—

Fourth Lok Sabha

(1) Statement No. Sixth Session, 1968
XXV

(ii) Statement No. Seventh Session,
XX1v 1969

(1) Statement No. Eighth Session,
XX 1969

(iv) Statement No. Tenth Session, 1970
XXIvV

(v) Statement No. Eleventh Session,
Xv 1970

(vi) Statement No. Twelvth Session,
Xiv 1970

Fifth Lok Sabha

(vii) Statement No. Second Session,

Xv 1971
(viii) Statement No. Third Session,

vil 1971

(ix) Statement No. Fourth Session, 1972
\4

[Placed in Library. See No. LT-3555/72)
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m DEPUTY MINISTER IN THE
mms‘nt? OF INFORMATION AND
-IRO“ADCASTING (SHRI' DHARAM
BIR 'SINHA) :'1 bog to lay on the Table
a wpy of the Annual Report (Hindi ver-
sion) of the Press Council of India for the
year 1971, under soction 18 of the Press
Council Act, 1965. [Placed in Library. See
No. LT-3557/72)

" ANNUAL REPORT OF INDIAN INSTITUTE OF
TecunoLoGy, Deum, 1970-71

THE DEPUTY MINISTER IN THE
MINIS'K_'RY OF EDUCATION AND
SO_CIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI D. P.
YADAY) : I beg to lay on the Table a copy
of the Annual Report (Hindi version) of
the Indian Institute of Technology, Delhi.
for the year 1970-71. {Placed in Library.
See No. LT-3556/72)

CORRECTION OF ANswErR TO U.S. Q. No.
7320 re. INIURIES TO CIVILIANS DURING
FIELD-FIRING BY B.S.F.

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. 1. MOHSIN): I beg to lay on the Table—

(i) A statement correcting the answer
-given on the 24th May, 1972 to
Unstarred Question No. 7320 by
Shri D. Deb regarding injuries to
civilians during field-firing by Bor-
der Security Force,

(ij) A statement showing reasons for

delay in correcting the above ans-
wer.

STATEMENT (i)

‘In reply to part (a) of Unstarred Ques-
tion No. 7320, I had, on the basis of the
information furnished by the Ministry of
Defence, stated that according to the re-

AUGUST %, 1972 -

Papers dant ...~ 316
ports received, the Injury to the woman was .
not fatal. A report has since been received
from the. Government of - Tripurs stating
that the woman, who. receivad a bullet in- -
jury during the Army firing practice in
Gokulnagar, BSF range on 13th April,
1972, died after 23 days of her admission
in Government hospital. Since the de-
ceased had no close relative, no compen-~
sation bas been paid to the family of the
deceased.

a———

STATEMENT (ii)

On 24th May, 1972 in connection with
reply to part (a) of Unstarred Question
No. 7320, it was stated that according to
the reports received the injury received by
the woman during the Army firing practice:
in Gokulnagar, BSF range on 13th April,
1972 was not fatal. The above answer was.
based on the information furnished by the
Ministry of Defence. A report was sub-
sequently reccived from the Government
of Tripura stating that the woman died after
23 days of her admission in the Govern-
ment Hospital. Since there was a discre-.
pancy in the information furnished by the
Government of Tripura and the Ministry
of Defence, the Ministry of Defence were
requested to indicate the correct position
after due verification. The Ministry of
Defence have accordingly verified the posi-~
tion from their lower formations and have
confirmed the death of the person in the Hos-
pital. Hence, the delay in correcting the
reply already given in the Lok Sabha, which
is regretted.

REVIEW AND ANNUAL REPORT OF NATIONAL
Smu. InpUstrizs  CORPORATION, NEW
Deust 197071

wﬁﬁmhmﬁmiﬂﬁ (sit

federr wem) : avgw W, d - wEd
ufufiad, 1056 ¥ HRT - 619% ¥ IqEMY
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(1) & wwk Pronfufa ot (fpdr @t
it derw) WY or o afy awrges 9
o f

(1) osfm @y = fom fafads,
g feet & wd 1970-71 gl wWE WY
FURTL FI T |

(2) o oy wdm o fafeds,
7€ feeell, & af 1970-71 wRAY wEw
sffaT aar S olfre &9 sk 3T X

froas s wgdwradws &Y feogfora
[Placed in Library, See No. LT-3559/72}

MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, 1 have to report the
following message received from the Se-
cretary of Rajya Sabha :—

“In acordance with the provisions of
rule 127 of the Rules of Procedure
and Conduct of Business in the Rajya
Sabha, 1 am directed to inform the
Lok Sabha, that the Rajya Sabha,
at its sitting held on the 29th August,
1972, agreed without any amendment
to the Antiguities and Art Treasures
Bill, 1972, which was passed by the
Lok Sabha at its sitting held on the
25th August, 1972.”

PUBLIC ACCOUNTS COMMITTEE

FORTY-NINTH REPORT

SHRI B.S. MURTHY (Amalapuram) :
I beg to present the Forty-ninth Report
of the Public Accounts Committee on Ex-
cesses over Voted Grants and Charged
Appropriations as disclosed in the Appro-
priation Accounts (Civil), (Posts and Tele-
graphs), (Railways) and (Defence Services)
for 1970-71 and action taken by Govern-
ment on the recommendations contained
in their Twenty-ninth Report.

42 L8.S./72—8.

COMMITTEE ON SUBORDINATE
LEGISLATION

FouRrTH REPORT

SHRI VIKRAM MAHAJAN (Kan-
gra) : I beg to present the Fourth Report
of the Committee on Subordinate Legis-
lation.

COMMITTEE ON THE WELFARE OF
SCHEDULED CASTES AND SCHE-
DULED TRIBES

ELEVENTH REPORT

KUMARI XAMLA KXUMARI (Pala-
mau): 1 beg to present the Eleventh Report
(Hindi and English versions) of the Com-
mittec on the Welfare of Scheduled Castes
and Scheduled Tribes on the Ministry of
Education and Social Welfare (Department
of Social Welfare)—Tribal Development
Blocks in Gujarat.

PETITION RE. GRIEVANCES OF EM-
PLOYEES OF SHIPPING CORPORA-
TION, LTD., CALCUTTA

SHRI INDRAJIT GUPTA (Alipore) :
I beg to present a petition signed by Shri
Alokemoy Mukherjee and others regarding
grievances of employees of the Shipping
Corporation of India, Calcutta relating to
the installation of an electronic computer
and the repercussions thereof on the em-
ployment position.

BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR) :
Sir, I crave the indulgence of the House and
your goodself that in view of the time that
was spent on the question of privilege yes-
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terday, there 1s no option left for us but to
sit for another day, that 15, on the 2nd of
september, 1972, to complete the business

MR SPEAKER 1 hope you agree
that we sit on the 2nd September also

STATEMENT RE MIFTING OF THE Re-
PRESENTATIVES Or INDIA AND PAKISTAN IN
New DEeLHI

THE MINISTER OF EXTERNAL AF-
FAIRS (SHR1 SWARAN SINGH) The
Prime Mimister sent a letter to the Presi-
dent of Pakistan on August, 19 suggesting
that representatives of the two govern-
ments might meet to exchange views on
the developments that have taken place since
the Simla Agreement was signed and to
resolve any doubts about the future prospects
of setthng the outstanding problems m
the spirit of mutual confidence as contem-
plated n the Sunla Agreement In response,
the President of Pakistan sent a reply on
August, 22 that Pakistan 18 determined to
ensure that the Simla Agreement 1s 1mple-
mented 1 its letter and spint and that the
Agreement should constitute the basis of
future relationship between our two coun
tries  He suggested that his Special Envoy,
Mr Aziz Ahmed, assisted by the Special
Assistant to the President, Mr Rafi Raza
and a small team of sentor officials from
the Foreign Office would arrive in New
Delh: on the 25th August

Mr Aziz Ahmed and the Members of his
Delegation held frank and comprehensive
discussions from 25th to 29th August,
1972 with the Indian Delegation led by Shri
P N Haksar, Princpal Secretary to the
Piimo Mmister on the developments simce
the Simla Agreement with a view to resolv-
ing any doubts that may have arisen The
text of a Joint Statement to the press 1ssucd
on the conclusion of the discussions 15 laid
on the Table of the House
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1 should also like to inform the Honour~
able Members that the Prmncipal Secretary
to the Prime Mmuster had wrtten to the
Special Assistant to the President of Pakis-
tan, Mr Rafi Raza on the 14th July re-
garding the need to ensurc the safety of the
person and property of the Pakistans na-
tionals who had been affected by the war
and who had remained m the territories of
Pakistan occupred by our forces i Sind
or crossed 1nto the tetritory of India  When
no reply was received, I wrote on this sub-
ject to the Minister of Political Affairs and
Communications of the Government of
Pakistan, Mr Ghulam Mustafa Khan
Jatol, on the 4th August Mr Jatoi sent
me his reply on the 22nd August stating
categorrcally that the President of Pakistan
and his Government are most keen to
ensure that the persons affected by war
return to therr homes in Pakistan at the
carhest possible opportunity  Pakistan has
decided to send Rana Chandar Singh, a
member of the Sind Provincial Assembly
and two Members of Parliament from
Thaparkar to visit the area even while 1t 15
under the occupation of the Indian Army,
10 reassure the people who are still residing
there and also to mvite a number of their
prominent leaders who are currently n
India so that they could speak to them
with a view to persuading the affected
persons to return  The President of Pakis
tan has also assured our Prime Minster
1n his letter that these affected persons would
not only be welcome to return to then
homes but would be assured of safety of
Ife and dignity as Pakistan nationals

The Government of India have agroed to
this suggestion m the hope that this will
create the necessary atmosphere and condi-
tions to enable the affected persons to re-
mamn 1 or return to their homes m Pakis-
tan and I ¢ there n safety of person and
property

Some differences had arisen m the dis-
cussions between the Indian multary com-
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mander and the Pakistan military comman-
der regarding the delineation of the Line
of Control in Jammu and Kashmir result-
ing {rom the ceasefire of December 17, 1971.
The discussions held between the Indian
and Pakistani delegations haveresolved these
differences and it has been agreed that the
Line of Control in Jammu and Kashmir will
be delineated along its entire length and
maps showing this line will be exchanged
by both sides. The delineation of theline
will be completed by the 4th September,
1972. The inviolability of this line will
be ensured by both sides in terms of the Simla
Agreement. Withdrawals in terms of the
Simla Agreement will now be completed
by the 15th September, 1972 as mutually
agreed by the two delegations,

As for the question of return of prisoners
of war and civilian internees, we have rei-
terated to the Pakistan Delegation that this
question cannot be settled without the par~
ticipation and agreement of the Government
of Bangladesh. We have impressed on
the Government of Pakistan that any delay
in the recognition of Bangladesh by them
will hamper the process of durable peace
and normalisation of relations and delay
the achievement of the objectives set out in
the. simla Agreement. It is our carnest
hope that Pakistan will not further delay
the 1ecognition of the rcalities of the new
situation on the subcontinent. It is in the
interest of the three countries of the Sub-
continent to resolve their differences by
mutual discussion.

Joint Statement to the Press.

In pursuance of the recent exchange of
letters between the Prime Minister of India
and the President of Pakistan, the represen-
tatives of the two sides met in New Delhi
from 25th to 29th August 1972. The Pakis-
tan Delegation comprised Mr, Aziz Ahmed,
Special Envoy of the President of Pakistan,
Mr, Rafi Raza, Special Assistant to the
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President of Pakistan and Mr. Abdul Sattar,
Dircctor-General, Ministry of Foreign Af-
fairs. The Indian Delegation comprised
Mr. P. N. Haksar, Principal Secretary to
the Prime Minister of India, Mr. T.N. Kaul,
Foreign Secretary, Mr, S. K. Banerji, Secre!
tary, Ministry of External Affairs and Mr.
A. S. Chib, Joint Secretary.

2. The two sides reviewed the develop
ments since the signing of the Simla Agree
ment and the need to resolve any doubts
that may have arisen on either side and to
ensure the smooth implementation of the
Agreement, They reaffirmed the determi
nation of the two Governments to imple-
ment the provisions of the Simla Agreemens
in letter and in spirit for the establishment
of durable peace in the sub-continent,

3. The two sides made the following re-
commendations to their respective Govern-
ments :

(i) The line of control in Jammu &
Kashmir resulting from the ceasc-fire of
December 17, 1971 will be delineated along
its entire length and respected by both sides
without prejudice 10 the recognised posi-
tions of cither side. Maps showing this
line will be exchanged by both sides. The
inviolability of the line of control will be
ensured by both the sides in accordance with
paragraph 4(ii) of the Simla Agreement .
It was agreed that the delineation of the line
will be completed by the 4th of September.
1972,

(ii) In view of certain practical difficultics
that have arisen, it may not be possible to
complete the process of withdrawals within
the period specified in the Simla Agree
ment. Accordingly, the withdrawals to
the international border will be completed
by the 15th of September, 1972,

(iii) Political leaders from Tharparkar
will visit the arcas of Sind occupied by the
Indian Forces in order to assure the
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{Shri Swaran Singh}

inhabitants of the area that they wilt be wel«
cometo remain in or return to their homes
in Pakistan in safety and dignity from camps
in India in accordance with the Plan given
by the Director of Military Operations of
Pakistan to the Director of Military Opera-
tions of India on August 21, 1972 (vide
Anuaexure). The Indian side will give the
necessary facilities to ensure full implemen-
tation of the Plan.

Annexure

Outline Plan for the re-settlement in Sind
of Sections of the minority community dis-
placed as a result of war, handed over by
the D.M.O. of Pakistan to the D.M.O. of
India on 21-8-1972.

1. The President of Pakistan 1s anxious
that all persons displaced as a result of
war shall be rehabilitated tn their homes as
soon as possible and that the lives, proper-
ties and rights of the affected minorities are
to be fully safeguarded to enable them to
resume life where it was disturbed by war.

2, To this end, under the direction of
the President, necessary machinery has been
set up, plans made and material resources
allotted to enable speedy resettlement of
displaced persons.

3. This plan, in outline, is based on th e
following :—

(a) That Indian authorities have agreed
in the first instance that they will
arrange for as many as possible of
the displaced Pakistani nationals
who left for India during and after
the war to return to their homes be-
fore vacating areas in Sind,

(b) That the remaining Pakistani na-
tionals who are unable to return for
any reason in the first mstance are
kept temporarily in camps on the
Indian side.
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{¢) That as soon as Indian forces vacate
areas in Sind, Pakistan forces shall
move forward to re-occupy these
areas. Immdeiately afterwards the
Civil Administration shall be estab-
lished which will have a special
component organised to implement
resettlement and rehabilitation.

(d) Simultanecus with re-establishment
of the Civil Admmistration, police
and para-Military forces  will
establish a net work of Posts with
mobile reserves at Union level for
enforcing necessary authority to deal
with any hostile activities agamnst
the returntng minorities.

(e) Relief Committees, social welfare
bodies and teams consisting of
members of the National and Pro-
vincial Assemblics of all deno-
minations from the affected area
and other notables will move in
to cnsure harmony between all
sections of the people.

(f) The next step will be to establish
reception centres at suitable places
near the border inside Pakistan
to receive the balance of displaced
persons held m Indian camps,

(g) Displaced persons received in these
Reception Centres will be gradually
moved to their homes.

(h) As far as possible, only after steps
in para 3(a) to (f) have been cornpleted
that displaced persons of the majo-
rity community presently held in
camps in the interior of Sind,
who belong to areas where the mino-
rity community is also living
will be brought forward and re-
settled.

(i) The strength of Police Command,
other law enforcing agencies is to
be substantially increased in the
affected area with a view to pro~
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viding more effective pretection to
the minority community.

Footnote regarding para 3(b) above.

The Indian authorities will be intimated
when these Reception Centres are ready
to recgive.

P

SHRI SAM‘AR GUHA (Contai) : Ona
point of submussion. We have expressed
our inexhaustible faith in the credibibty
of Mr, Bhutto...

MR. SPEAKER : No questions after
the hon. Minister's statement.

SHRI SAMAR GUHA : There arc many
gaps .. .

MR. SPEAKER :1 am not calling him.
Let him not obstruct.

13.06 hrs.

UNTOQUCHABILITY (OFFENCES)

AMENDMENT AND  MISCELLA-
NEOUS PROVISION BILL

SHRI R. D. BHANDARE (Bombay
Central) : 1 beg to move :—

“That this House do recommend to
Rajya Sabha that Rajya Sabha do
appoint @ member of Rajya Sabha
to the Joint Committee on the Bill
to amend the  Untouchability
(Offences) Act, 1955, and further to
amend the Representation of the
People Act, 1951, the vacancy
caused by the resignation of Shri
Jamna Lal Berwa from the member-
ship of the said Joint Committee and
do communicate to this House the
name of the member so appointed
by kajya Sabha to the Jomnt Com-
mi
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MR. SPEAKER : The gquestion is :—

“That this House do recommend to Rajya
Sabha that Rajya Sabha do appoint
a member of Rajya Sabha to the
Joint Committee on the Bill to amend
the Untouchability (Offences) Act,
1955 and further to amend the Re-
presentation of the People Act,
1951, in the vacancy caused by the
resignation of Shri Jamna Lal Berwa
from the membership of the said
Joint Commuttee and do communi-
cate to this House the name of the
member so appointed by Rajya Sabha
to the Joint Committee.

The motion was adopted.

FORMER SECRETARY OF STATE
SERVICE OFFICERS (CONDITIONS
OF SERVICE) BILL*

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA) :
1 beg to move for leave to introduce a Bill
to provide for the varmation or revocation
of the conditions of service of former Secre-
tary of State Service officers in respect of
certain matters and for matters connected
therewith or incidental thereto.

MR. SPEAKER : The question is :

“That lcave be granted to introduce
a Bill to provide for the variation
or revocation of the conditions of
service of former Secrtary of State
Service officers 1n respect of certain
matters and for matters connected
therewith or incidental thereto.”

The motion was adopted.

SHRI RAM NIWAS MIRDHA :1 in-
troducetthe Bill.

B

'Pubhshed in Gazette of India Extraordinary, Partll, Secuonz Dated 30-8-72

flatroduced with the recommendation of

the President
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13 07 hrs.

PRESIDENTIAL. AND VICE-PRESI-
DENTIAL  ELECTIONS (AMEND-
MENT) BILL

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHRI NITIRAJ SINGH C(HAU-
DHURY) T beg to move

‘ That the Bill to amend the Presidential
and Vice-Presidential Elections Act,
1952, be referred to a Joint Commuttee
of the Houses consisting of 45 mem-
bers, 30 fiom this House namcly

Shr1 P Gangadeb Shri PK Ghosh,
Sardar Mohinder Singh Guill, Shri
SB G, Shr1i HR Gokhale Shrt
Jagannathrao Josh1 Shri1J G kadam
Shr1 S A Kader, Shit Robin kakot
Shit A Kevichusi Shri Piloo Mody,
Shr1 Samar Mukhcryee, Shir Pratap
Singh Negi, Shit Tarkeshwar Pan
dey, Shri Rasiklal Paiikh, Shni
Jharkhande Rai, Shr1 Raydeo Singh,
Shr1 J Rameshwar Rao, Shit M S
Sanjeevi Rao Sht: SC Samanta,
Shr1 CK Jafter Sharief Shr1 Digv1
Jaya Narain Singh, Shr1 Nawal
Kishore Saha Shri Sunder Lal,
Sht1 Sidiameshwar Swamy, Shri M G
Utkey, Shrt K P Unmkrishnan,
Shr1 Virbhadra Smgh, Shn G
Viswanathan Shit Nitt Ray Singh
Chaudhury, and 15 members fiom
Sabha, |,

that m order to constitute a sitting
of the Joint Commuttee the quorum
shall be one-third of the total num-
ber of members of the Jomnt Con-
mttee

that the Commuttee shall make a
report to this House by the last day
of the first week of the next session,
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that 1n other respects the Rules
of Procedure of this House relatmg
to Parhamentary Comm ttees <hall
apply with such varmtions and modi-
fications as the Speakers may make,
and

that this House do recommend
to Rajya Sabha that Rajya Sabha do
join the said Joint Committee and
communicate to tliis House the names
of 15 memboers to be appointed by
Rajya Sabha to the Joint Comnut-
tee *

It 15 proposed to 1efer this Bill to a Joint
Comumittee 1 would not like to take the
tune of the House

MR SPFAKIR It was deuided to adopt
this motion withoul discussion  The gues-
tton 18 —

¢ That the Bill to amend the Presidential
and Vice Presidential X lections Act,
1952 berefuicd ty a Joint Committee
of the Houses consisting of 45 mem-
bers 30 from ths House namely
Shri P Ciangadeb, Shit P K Ghosh,
Sardar Mohinder Singh Gill, Shri
SB Gni Shrit HR Gokhale, Shrt
Jagannathrao Joshi Shn J G Ka-
dam, Shr1 S A Kader, Shrt Robin
Kakotr Shrt A Kevichusa, Shri
Piloo Mody, Shr: Samar Mukherye,
Shri Pratap Singh Negi, Shr1 Tar-
keshwar Pandey, Shrt Rasiklal Parikh,
Shr1 Jharkhande Rai Shri Rajdeo
Singh, Shr1 J Rameshwar Rao Shri
M S Sanjeevi Rao Shri S C Saman-
ta, Shn CK Jaffer Sharref, Shrt
Digvijaya Naram Singh, Sht1 Nawal
Kishore Smha, Shrr Sunder Lal,
Shr1  Sidtameshwar  Swamy, Shn
MG Uikey, Shr1 KP Unmkrish-
nan, Shr1 Virbhadra Swngh, Shn G
Viswanathan, Shr1 Nitt Ray Singh
Chaudhury, and 15 members from
Rayya Sabha;
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that in order to constitute a  sit-
ting of the Joint Committee, the quo-
rum shall be one-third of the total
number of members of the Joint
Committeo;

that the Committee shall make a
report to this House by the last day
of the first week of the next ses-
sion;

that in other respects the Rules of
Procedure of this House relating to
Parliamentary Committces shall ap-
ply with such variations and modi-
fications as the Speaker may make;

and
that this House do recommend to
Rajya Sabha that Rajya Sabha

do join the said Joint C'ommittee and
Communicate to this House the
names of 15 members to be appoint-
ed by Ruapya Sabha to the Joint Com-
mittec

The matian was adupted.

13.10 birs.

INDIAN COPPER CORPORATION
(ACQUISITION OF UNDERTAKING)
BILL

THE MINISTER OF STLCEL AND
MINES (SHRI S. MOHAN KUMARA-
MANGALAM) : Mr. Speaker, I beg to
move*

“That the Bill to provide for the acquisi-
tion of the undertaking of the Indian
Copper Corporation Limited, for the
purpose of enabling the Central
Government, to conserve and ex-
ploit, in a scientific and rational
manner, to the maximum advantage
of the nation, the copper deposits
in the Singhbhum belt in the State
of Bihar, to utilise the copper depo-
sits in such manner as to subserve
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the common good, in the context of
the requirements of copper in the
country, and for matters connected
therewith or incidental thereto, te
taken into consideration™.

The House will remember that on 4 April
1972, a Bill for the taking over of the manage-
ment of the Indian Copper Corporation
following an Ordinance that was promul-
gated in March 1972 was passed by this
House and later 1n the Rajya Sabha, and then
it became law. At that time, we had an
elaborate discussion in this House on the
position so far as copper production is con-
cerned and I put before the House the various
considerations which justified the take-over
of the Indian Copper Corporation. T
do not think 1t is necessary for me to repeat
all the matters that were put before the House
at that time, If there are any matters which
hon. members wish me to clanfy, [ shall
certainly be happy to do so when I reply
to the discusston. What [ propose to do
while moving this mot10n 1s 10 cover points
really new.

The Bill, hon members will appreciate,
really provides for the take-over not merely
of the management but of the ownership,
Since March 1972, the management of the
Indian Copper Corporation has been 1n the
hands of Hindustan Copper acting as the
custodian on behalf of the Government of
India, that is since the 10th March, 1972,
All the various provisions of the Act which
provided for the takeover of the management
really covered questions so far as the con-
duct of the working of the Corporation is
concerned. Here what we are more concer-
ned with 1s the takeover of the ownership
and a deciston regarding what will be done
to achieve that takeover.

Even on the last occasion when the matter
came up for discussion, hon. members asked
why it was that we were not gomg in for
straight acquisition. I explained the reason

*Moved with the recommendation of the President.

‘
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was that we had still to determine what was
the exact position so far as the worth of the
company was concerned, and on what
basis we could finally decide the compen-
sation to be pa.d Under sec 11, we have
decided that the compensation that is rea-
sonable m terms of the circumstances would
beRs 74 crores Thisisa figure which taken
by 1tself really has no relevance and I think
1t my duty to put before the House the con-
siderations that moved us What we have
done m this cdase 1s to take into account a
different valuation so far as the company
18 concerned the worth of the paid up
capital of the shares in terms of the present
market value of shares, tte nett worth
of the company 1tself, thatis to say assets
minus ltabilities, and on the tasis of taking
these different matters looking at the valua-
tion of the assets of the company and com-
mg to a conclusion regarding the figure
which 15 appropriate and reasonable from
the pomnt of view of takeover of the Cor-
poration

For the payment of Rs 7# crores, what
we are geiting m the hands of the state1s a
copper smelter and refinery on the one hand
and equipment and all that goes with 1t for
mining on the other that will enable us to
produce around 10,000 tonnes of copper
We can actually increase the number of
tonnes of copper that we are producing on
the basis of bringing back into operation
and old reverberatory furnace that had vir-
tually been closed down by the previous
maiagement, enabling us to go possibly
event upto 25,000 tonnes of copper, but n
order to do so we will have to increase min-
1ng facilities requiring substantial additional
mvestment Therefore, I am proceeding
for the moment on the basis that really
speaking, Rs 7% crores brings us both mn-
ing and smelting facilities enabling us to
produce a mmmum of somewhere around
10,000 tonnes of copper If we take the
present level of mvestment that would be
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necessary m order to produce 10,000 tonnes
of copper, 1t will be many times Rs 74 crores
The 7-crore valuation related to what I
would call the market value of the shares,
the nett worth of the company and so on this
amount 1s really a comparatively far smaller
figure than what would at prescnt be ncces-
sary to 1nvest1f we want to produce 10,000 ton-
nes of copper. Because the Indian Copper Cor-
poration is quite an old company having been
founded some 30 odd years ago Therefore,
much of the investment that has teen put m,
practically the facihties for mmning, apart
from the flash smetler that have been sect
up at the end of the last year, has been put
1z with a comperatively far less expenditure
because the prices were Jow at that time
Therefore, we get this 10,000 tonnces of
copper, or rathes, the equipment for mming,
smelting, etc  for the production of 10,000
tonnes of copper, at Rs 7fciores If
we compare 1t to present day investment,
for example Khetr: figures the position 1n
Khetr1 1s that after the final revised esti-
mate, 1t will be Rs 115 crores of investment,
which will bring us 31 000 tonnes of copper
as well as fertilisers and so on  Deducting
Rs 18 crores, that 1s, the cost of the fertiliser
plant, and Rs 6 crores to Rs 7 crores, that
1s, the cost of putting up housing and such
other facihities,—the township in Khetr1
1itself—we can take 1t as an expenditure of
something like Rs 90 crores, m order to get
31,000 tonnes of copper Looked at from
that point of view, 1t is a reasonably—I am
using a mild expression—fair deal from the
pomt of view of the country I am justi-
fied m telling hon Members that 1t 1s not an
unreasonable compensation that we are

paywmng

I know that there will be certain objec-
tions, particularly from having a look at
the amendments that have been pro-
posed by verious hon Members on the other
side  So, let me make some points which
will enable them also (0 make their points
much more frankly and openly, because by
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not keeping everything up my sleeves
at the end, you need not have to comment
upon at that stage. Now, where are the
Rs. 74 crores going 7 We had a number
of difficulties, We thought, for insteance,
why we should not thunk in terms of a slab
system so far as the payment of compen-
sation to the shareholders is concerned.
Let us give a little more to the small share-
holder and a little less to the bigger share-
holder. It is quite a sensible approach.
I am sure many will agree, the vast majority
of the House, knowing the general trend
of this House and the people in our country.
We did approach this from this point of

view really, because the shares of Indian
copper are very widely distribated. They
are not held by a very small number of per-
sons. About 16,000 persons hold shares
which are worth somewhere from Rs. 2
to Rs. 1,000. Another 5,000 hold shares
from Rs. 1,001 to Rs. 2,000; that 1s another
5,000. Then, 1,600 <hareholders hold
shares from Rs. 2,001 to Rs 4,000 and so it
goes on, the total number of shareholders
being 23,620; quite a large number.

Hon. Members may also be interested
to know that the figures given by the pre-
vious management would indicate that
49 per cent of the total value .of shares is
held by 22,600 shareholders holding up
to 2,000 stock units per share, that i1s to
say, holding of shares of Rs. 2,000 and less.
About 20 per cent is held by financial in-
stitutions like the LIC, Unit Trust, general
insurance companies, banks and so on.
The balance is held by the previous managing
agents and persons who are holding a larger
amount of stock. The difficulty about
providing a slab system, a higher slab
for those who have got a less emount of
share and a lower amount for those who have
got a fatger amount of share, is that Indian
Copper Corporation is a sterling company.
It is not a rupee company. It is a company
registored in England, though the number
of shares that are held by foreigners is pro-
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bably not more than about four per cent or
s0. I think it is less 2.5 or somcthing,
speaking from memory. It is not impor-
tant whether it is 3.5 or 2.5; but by and
large it is a very small figure. Ifitis a
sterling company and if we attempt to buy
the shares, only acquiring the shares and
not the company, if the basis on which we
pay compensation is gua share rather than
compensation qua taking over the under-
taking, then the sterling company will con-
tinue in existence and we, that is, the Govern-
ment of India, thc President of India,
will own all the shares in this sterling com-
pany,

What does that mean so far as the future
is concerned ? It mecans that the sterling
company will be subject to the companics
act in England and therefore we shall have
to make returns in terms of their companies
Act; 1f we wanted to change anything
1 the memorandum or articles of associa-
tion we shall have to go the High Court
in London which may or may not be sym-
pathetic to whatever proposals we have.
If we give a slab system of compensation,
some sterling shareholder in England may go
and file a petition in the High Court there
challenging even the validity of this Act
and involve us in all sorts of litigation.
That is why on legal advice, on my own ad-
vice even—because 1 really went into this
question with considerable interest and an-
xiety—we came to the conclusion that it
would be too risky a project to do so. It
is possible to put in such a thing; it is not
that it is impossible, So that is the conclu-
sion that we were driven to because it
is a sterling company and there is no alter-
native except to take over the undertaking
as a whole.

Once we take over the andertaking as a
whole, there is no alternative except to give
what may be called a block amount in pay-
ment of compensation for the taking over
of the undertaking. Thereare of course hon,
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Members m this House, who say—from
the amendments tabled by my friend Mr
Chatterjee he obviously belongs to that
school of thought—why pay any compensa-
tion at all? Why not take it over without
any compensation?

I think we are at the present moment,
in terms of the level of economic develop-
ment and the type of economy we are buil-
ding, commutted to payment of some com-
pensation, not compensation that may be
entirely market value but something which in
a sease 1s compensation for what we are taking
away particulatly—I would emphasise—from
a company where there 1s wide distribution
of share holding among a number of small
people Thus is the real justification of the
policy thit we have followed

Before I actually move the Bill, perhaps
hon Members may like to know what has
happened to Indian Copper Corporation wc

took over There are always people both inside
and outside this Housc who have the con-
viction rooted 1n their munds that no sooner
the Government takes ovelr any concern than
1t1s bound to go to rack and ruin  Perhaps
it 15 good to satisfy them that at lcast mn
this case that has not happencd I see my
friend H M. Patel smuling, he might—I do
not say he does—bclong to that sthool of
thought Let us sec what has actually
happened The figures of production of
blister copper monthwise 1s this  January
1972111 tonnes , February—273 tonnes ,
the take-over was on 10th March 1972,
March 1972—624 tonnes , April 1972614
tonnes , May—753 tonnes, Jun¢—1114 ton-
nes , July—1146 tonnes , a steady improve-
ment,

I do not want to muslead the House or
hon. Members. January and February
were bad months for the company, not be-
cause of any mismanagement but because a
new flash smelter was being brought into
operation and we had certan tecthing
troubles which were mevitable. It 1s also
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a fact that the previous management had
decided to give up the reverberatory smelter
and we want to bring it into operation.
There ate some difficulties and we hope if
we could get over them, almost certainly
productton will be around 13 000 tonnes
m a year

Now, so far as production of ore 1s con-
cerned, hon Members will be interested
to know that copper ore production from
January to July 1971 was 3,40,340 tonnes,
and i the period January to July 1972 1t
has becn  3,81,123 tonnes There 1s an
increase of something like 40,000 tonnes
I do not say it 1s very significant But
undoubtedly we kept up the level of pro-
duction and there has been a shight improve-
ment

One other matter that I want to mention
15 the production of wire bars in Tuly 1972
was &£10 tonnes which 15 the highest that
has ever been done by Indian Copper at
any stage n s lite  But let us not piteh
our claims too high Government should
never do 1t I picfer to understate my
case as a matter of principle  But the point
I wish to impress 15 that the take-over has
not led to any set-back It has been very
smooth We have reccived the cooperation
of all the officers whn continue working n
Indian Copper The worhers given of
their best By and large, we can say we
are happy about the way things are deve-
loping thete This does give us an as-
surance that so far as the future 18 concerned,
that we will be able to implement the plans
we have put before us about the production
of copper.

I think thele are no other matters which
I need deal with mn detal now., Hon.
members will appreciate that the other cla-
uses in the Bill by and large follow the clau-
ses you find mn almost every Bill providing
for take-over of an organisation. If there
are any special points raised mn the course
of the discussion, 1 shall attempt to clanfy
them. With these words, I move
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MR. SPEAKER : Motion moved

“That the Bill to provide for the acquisi-
tion of the undertaking of the Indian
Copper Corporation Limited, for
the purpose of enabling the Central
Government, to conserve and
exploit, in a scientific and rational
manner, to the maximum advan-
tage of the nation, the copper de-
posits in the Singhbhum belt in
the State of Bihar, to utilise the
copper deposits in such manner
as to subserve the common good,
in the context of the requirements
of copper in the country, and for
matters connected therewith or
incidental thereto, be taken into
consideration.”

SHRI SOMNATH CHATTLRIJEE
(Burdwan) : Sir, we arc happy that
within a period of six months
from the take-over c¢f management,

this nationalisation Bill has been brought.
The Mimster has anticipated correctly
the two or three matters which we would
like to be clarified. Over one of these,
we have got a fundamental objection, that
is, with regard to the computation of the
amount that is to be pard. Under the
previous legislation providing for the take-
over of management, wc have paid Re.
75,000 per month. Over these six months,
they have received Rs. 4.5 lakhs already
for doing nothing. When I pointed
out at that time that if the manage-
ment was taken over for a limited
period you could have avoided payment
of compensation, the minister, who is an
eminent lawyer, said that would not be
proper since we are going to nationalise
it. But precisely what I suggested has been
followed in the case of IISCO. You
have taken over for a particular period and
you have said categorically that you are
not going to give it back to the old manage-
ment. I do not know why this distinction
was made in the case of Sir Biren Mukher-

BHADRA 8, 1894 (S4K4)

Corp, etc. Bil 238
jee ; he is probably not so much in their
good books.
13.28 hrs.

{MRr. Drpury-SPEAKER in the Chair]

There is one significant change. We
find a difference in approach in this Bill
which is not there in other Bills. Here
the entire liabilities of the company are
also being taken over by the Government.
Only the other day we have been discussing
the Coking Cou] Mines Nationalisation Bilt
and we had given amendments to the effect
that at least the liabilities to the labourers
and employees should be the charge on the
part of Governinent. But the minister
said it could not be done ; the valuation
was on the basis of the assets that were
taken over and the liabilities should be
discharged by the old compantes. But
50 far as the [oreign company is concerned,
we are surprised to find that the Govern-
ment of India is going to pay out of the
public exchequer Rs. 7 § crores and taking
over the assets as well as the liabilities.
Why this distinction between coal compa-
nies and Indian Copper ? Why can't this
company pay the liabilities out of the
amouni they are going to ieceive ? We
do not know what is the nature of the liabi-
lity. We have not been told what is the
quantum of the assets. The minister gave
a very simple formula that they have taken
the net worth of the assets, after deducting
the habilities from the assets and the notional
market value has been ascertained. They
are also supposed to have taken into consi-
deration the amount that would have been
necessary to be invested to ciect an under-
taking like this. There wc have got
our fundamental objection. Prior to its
amendment, the Constitution provided for
giving the market value or adequate com-
pensation, which was treated to be market
value, for acquisition of undertakings or
properties. It was rightly felt that the mar-
ket value should not be the basis for quanti-
fying the amount that has to be paid for
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acquisition of undertakings or ptoperty.
That is why this Parliament asserted itself
after the Supreme Court struck down cer-
tain previous amendments, and intro-
duced article 31C and amended 31 to make
the quantum non-justiciable.

1 quite understand that we should not
allow the courts to go nto the criterion or
adequacy or find out on what basis this is
done. But at least the Parhament should
be told on what basis you have calculated this
amount. Merely saying that we have taken
the notional market value for the purpose
of arriving at the figure 1s only to say that
we are following the old provisions 1n the
Constitution which we have got rid of.
That is why we are objecting to this. Is
this going to be the approach for the take~
over of undertakings, especially foreign un-
dertakings? We do not know how much
they have re-invested m this country,
what profits they have i1epatriated to
their countries. Lect at least the Parha-
ment of this country, which is the rapresen-
tatives of the people, be told as to how you
arrived at these figures. What is the
break-up ? If article 31C makes the pro-
viston with regard to amount non-justi-
ciable, me1ely giving the break-up to the peo-
ple will not make it justiciable. That cannot
be so. Since in clause 2 it 18 mentioned that
this is for the purpose of securing one of the
directive principles of the Constitution
it cannot be gone into by the court. That
is why we object to the payment of this huge
sum by way of compensation.

In clause 11 a sum of Rs. 7.5 crores is be-
ing provided for acquisition which amounts
to about one thousand months’ compen-
sation they have already got at the rate of
Rs. 75,000, The hon. Minister in the course
of his speech said that thisisa well-managed
company and so we are not going to criti-
ciseit unnecessarily, If they had done their
business in the past properly, well and good.
But we want to know how they utilised the
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profits they carned in the past. If they
had properly ploughed back the monmey
for the purpose of development of the
industry, why is it that jts installed capa~
city has not been incieased ? When was the
expansion last done ? Therefore, this guid
pro quo approach, we should pay equal
or commensurale value for whalever we
have got, that is against the principles that
we have adopted while amending the Cons-
titution,

The hon. Minister was taking great
pawns to explain why the shares have not
taken over and why the undertaking has
been taken over. Surely, nobody was
suggesting that the shares should be taken
over and not the undertaking. The usual
method is to take over the undertaking.
In general insurance we find the shares
have been taken. In the case of life insur-
ance, the undertaking was taken over. In
the case of the coal mines the undertakings
were taken over and got the shates.

In the present case the hon. Mimster
gave ceitain figutes of the break up of
shareholding. He said that 40 per cent of
the shares arc held by 22,000 shareholders
out of the 23,000 total number of share-
holders. There is no provision in this Bill
requiring this company to distribute this
Rs. 7.5 crores that will be payable to them
to the sharcholders.

This legislation does not contemp late
that. What the management will do after
getting Rs. 7.5 crores is left to them. Itis
not like General Insurance Bill we passed the
other day which requires the Company
to return to the share-holders proportionate
amounts in respect of their share-holdings,
the value of shares. Here, we have not
provided that. How arc we to be sure
that the interests of these small share-
holders who number about 22,000 and who
hold to the extent of about 40 per cent shares
in the Company, the middle-tlass people,
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the ordinary people, who have invested
some of their savings in this Company
which was previously giving good dividends
have been protected. The Government does
not make any provision in the Bill for pro-
viding return of the capital so far as these
small shareholders who could not guide the
destiny of this Company are cnncerned.
Therefore, 1 was little surprised w'y the
hon. Minister was taking such pa.ns to
explain the break-up of the share-holding
of the Company. I would have been happy if
some provision was made to return the
money payable to small shareholders.
We have also not provided anything in the
Bill as to what this foreign-managed Com-
pany will do with regard to this huge amount,
It is no good saying it 1s a very reasonable
amount. After all, an amount of Rs.
7.5 crores 1s not a small amount. They
have been receiving money. If you go on
quantifying it on the basis of market value,
that is not the proper approach.

1 could have understood if they would
have been obliged to invest the money into
this country, There is no such provision
in the Bill. I do not know whether the
Rescrve Bank can refuse them foreign ex~
change purmission to take back the money,
to repatriate the money, to their countries
so far as foreign shareholders are con-
cerned. ‘That is why we are opposing this
provision of compensation in the absence
of a fuller disclosure, in any event.

The other matter is the question of
management. The management is going
to be given to the Hindustan Copper Limi-
ted. The Hindustan Copper Limted has
its own troubles. We do want that all
pationalised undertakings should function
properly and that there should be greater
efficiency, greater returns, for the better-
ment of the condition of the people in the
country. On the last occasion, I pointed
out from the report of the Hindustan Cop-
per Limited itself that their record has not
been very happy. The production in the
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Khetr1 Copper Project was to start in Tuly,
1972, 1 believe, that was also an exiended
date. But, now it has been extended till
1974. The estimated cost of Khetri Cop-
per Project — the construction started in
1962, T believe and is not yet compleied —
has risen from Rs. 94 crores to Rs. 154
crores, There is a considerable feeling that
there is laxity in financial controls and there
is some sori of top-heavy management in
the Project.

On the last occasion, the hon. Minister
took exception to my remarks that the
officers of this Company are more interested
in foreign trips than looking after their
jobs. I want to know from the hon. Minis-
ter one thing. Since the take-over, 1 find
there have been increases in production.
We are very happy about it. We must
congratulate the labour and the employees
who are employed there and the manage-
ment also for the increase in production.
‘We are not making criticism only for the sakes
of criticism. We are happy about it. But
I would like to know how many of the
Hindustan Copper Limited officers were
inducted into this Company for the purpose
of management or where it is the staff of the
Indian Copper Limited itself that has made
improvements or whether it 1> under the
guidance of the Hindustan Copper Limited.
I have no personal animosity against any
officer of the Hindustan Copper Limited.
But I find from the official reports that their
functioning has not been satisfactory.
Why do you give the management of the
well-run institution like the Indian Copper
Limited to an institution whose record
has not been very good in the past ?
Let them look after their own affairs
like setting up the Khetri Project and looking
after how soon they can start production
in Khetri Copper Project. Instead, why
are they being given an additional responsi-
bility ? I am sure that Government can
find adequate trained personnel;  they
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must be available in the Indian Copper
itself, to look after proper management
and control of Indian Copper.. '

Another thing on which I would like
to get -some clarification from the hon.
Minister is this. It is gencrally stated,
as I find from some of the publications,
that in India there are inadequate number
of trained personnel so far as copper
industry is concerned. If we want to deve-
lop the copper production in this country,
we must, at the same time, prepare a scheme
for training of adequate number of techni-
cal personnel for the purpose of looking
after these projects and for getting the best
out of these undcrtakings in future. There-
for, I would like to know whether the Govern-
ment of India has any scheme for training
of personnel, technical personnel, and for
developing a cadre of such personnel for
looking after this certainly advanced
technological project.

Another point is about industrial re-
lations. In the take-over Bill there was a
provision that the Custodian, that is to say,
the Hindustan Copper, could dismiss any
officer or employece. We would like to
know whether that power was exercised
~- the power that was taken in the last
Bill — and how many officers and employees
were dismissed from service and for what
reasons. This was a drastic power that
- was taken by them. So far as the present
Bill is concerned, you will find in Clause
9 that there is a provision that the old
officers and employees will continue to be
employed under the Central Government
in respect of this Indian Copper. Even
then, we would like to know how many
of them have been discharged from employ-
meat alrsady under the previous legislation.

This has become the usual attitude
on the part of the Government that they
watit to take control or power to alter the
ternis' ‘and conlitions of servicé of even
ordinary - employees. Mr. Y.B, Chavan,
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the other day, was fair encugh to say that, -
so far as Class I and Class IV employees
of general insurance were concerned, their
terms and conditions would not be-altered
in a less advantageous manner. We want
an assurance from the hon. Minister, so
far. as the present Bill is concerned, that
except high officers whose individual cases
may have to be gone into on merits, the
terms and conditions of ordinary employees
would not be altered to their disadvantage;
and at least so far as termination is concern-
ed, such wide powers should not be given
to Hindustan Copper Limited. We all
know that once these employees become
employees of government companies, they
lose the protection of article 311 of the
Constitution; the Constitution of India
ceases 10 give them any protection and they
come completely under the mercy of govern-
ment companies; their services can be
dispensed with by giving one month's
notice or three months’ notice. The Su-
preme Court has said : you are without
a remedy, go and file a suit for some dama-
ges. The protection of article 311 is taken
away as soon as they become employees
of government companies. I would like
the hon. Minister to give an assurance
to the employees of this concern that
their services would not be altered to their
detriment.

The last point that I would like to make
is this. There is a general feeling in this
country, a justified feeling, especially in
my part of the country, that so far as dis~
tribution of copper is concerned, it has not
been done adequately or fairly and propor-
tionately according to the needs of each
State. 1 mentioned this during the last
debate also, but there was no answer from
the hon. Minister so far as I can recollect.
West Bengal, during the period of ten
years, got only 10 per cent of its require~
ments. I do not want to make any slle- -
gation against any State but 1 would like
to say that a proper system of distribution



245  Indian Copper
of the product which is a national asset
should be evolved, Why should a parti-
cular area in this country, a particular
State or a particular region, be deprived
of their necessary requirements ? If
there has to be a curtailment of the
requirements and supply then you do it
proportionately and fairly, not one State
getting 759 of its requirements and another
State getting 1094 , and in the State I come
from, they are able to increase the industrial
production in this country. They want the
raw materials, but the Central Government
is keeping control over the distribution of the
raw materials and we are not receiving it. I
would like to know what is the policy this
Government has adopted and how the
priorities are determined, who decides how
much will be allotted to a particular State
and who assesses the requirements and
who decides the quantum of supplics to
be made.

Therefore 1 would request the hon.
Minister to keep these matters into consi-
deration and 1 would like him to reply on
these powmts. I still hope that the hon
Minister will consider about the quantum
he has fixed. Let us not try to be too
gencrous with people’s, ordinary people’s
money, in favour of those foreign mono-
polists in this country and when we have
got the power. Sir, we are yet to be satis-
fied that this 15 a fair amount that has
been fixed.

=it ow aroae At (gAww) T
g tfea wme ot neffane as
RTEET faw 1972 w7 & awiv avy ¥ g
WY ZATE | FIHTT A Aga e §r 9 HAT AvA-
HTES T K7 ot 1 5o v & a7 et @
¥ w0w 1590y B od=y =) gy wvR
o}, g ¥ 75 gRT AR & fprra ¥ o vy
are w1 37 w7 vy fear gt e v oy
watly sl g &) wf Wik 37wy
wirar fiv g7 vad qedifewm faer & Fae faeme
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% QY § 1 aregy ¥ dur e REly welt off
& wavat gy w=for vt § W g W
4 T 60 W 1 § W 4 FOT 60 TN
| W wEEl A g ¥ g ww w0y
wwraw 2X w1 wREr var § 4 Sy s W
w0 ¥ it amarn @ we ¥ Aw @ @
WY aF ¥ 22 gAr Sraeed § 40 AR
fre &% Wit & § ST 16 T < B W
¥ § o i wrowrr rafeet § v o faet &
£ drw g ot & R o wa & e vy
e ¥ 7 w¢ fieay ANQ woere e afew
R qATR ¥ ¥r w1 i O fer
TE Tt e ¥ gfer S Avenede faw
e, feat oe sw 214 Pifady BN AT
fag 12 Bi% WET N ¥ & fow ah 226
waafr ®Y 3% ¥ fag s 16,37 ¥
R & W & fom o F W
fo wg @t 0 f Ao Ww ¥
fory o gt Y e xioaw T FIERET
% forg i g iR ¢+ ife g e v §
fafew wdy § vafoy wo® fag g e
e g Wi g Wfwrd 9 o TE §
forgrd¥ srrerr 100 seafrat o W AT weehnd
¥ forn garer eewd ) O o WO qew & Wl
* 7T § sewr A€ oAt

IuTew wRE W A o ¥ wride
frar fir guA) ST F 9T 110 FAT To G
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F T oF w37 | & 77 N Sewd @ R
¥ arr e £ | Afiew v g Fed ¢ @Y wwt
gt Y st ¥ R Mfew i wr faur
G#ﬁnﬁﬁﬂuwﬁ?%%qﬂo o %ro dYo
& gear WiAdE Wi garrdy o B wfen
!ﬁ'ﬁ'%@‘g mﬁ@o!ﬁoﬁaﬁem
¥ fare we R A Iawr e oy oo vl
w1 ¥ 77 dyhee sl fAEE Av e d fe
70 RO FAT Fo ¥T B UTOAT H VF A%
ww @ sifawds sr e fafen w78 §, ww
¥y w30 AR freat srewwa g ap A o
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£t 7oy & I Fifewr o #1 9r Tar F i
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HyET &Y A ¥ M frgraw S A i
o gfiz ¥ @ &7 W 7 ¥ W E s Y
XY qEt TR Y wer ) AR 4 w0 65 AT
o ¥ ¥ 98 wfeew § 1w dfew § A
FTE GATHT wWrAT § W @) Ifer s gmd
wrE ST €Y A ¥ § o gfe & agr o W@
W g afeg

uTeger ot g weAr A § g gew €
g qofedz wwr § awdy @ Sfew ag
wHAl g 3 A W dew A oaga 4Q
TE AT ) I A 1 s R
A wr ¥y ¥ A v oy § o iy
g 5 a% o vy ¥ A A @y §, 6
¥ ¥ ¥ fao WA qew o gfee § W
Srfgm | @ FYETC AT e ¥ quT wiwfys o
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qMEA §Tg § I FETT A ¥ shquad
X THR WY Wy U

Fa aa Jureqw wgaw 9§ e
& QTAAT TEAT WA E 73 ¢ P wree W o
S ¥ wfr feg o g I W g e A
TR i T A AT g A @Y
ag grf $1F ¥ o7 wd § | W oy ¥ fafeie
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Al avw ag & o wwww 16 (1) ¥ o
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wifere wir § sive gwiar o am § fs goeTe
W v s 3 St § W e @ o R
oré waeqr iy WY & 4

g W g W QY § wwi gw v w4 ?
faarer ¥ forg wely WY T gy wgar , g
T gWT a1 W agr ¥ i et et
e T wTEdE g & § o) v dfaw g
W afr W) S A AT g &
AT WY W agy 9wy § s Iy W
qz WO § 1 T T @Y 9 ong §, I fao
o At T &, 7 IEY wgd wv w9 fewr
&, 7 TrarE A gEedr § 1 g 9% fe e
AT HNv P O AT & 0 6 200 Fo
T FrRw ad sOa § 9E g A A
forer maet & 1 gorr aw ot wraew X afers
T ¥ Ay W ag S A e AR

I T AT e ¥ gwToETE ) A Wl
& ot arfinlt & e e A Ao A &
JET Y AT AR TN W) § ) g ag AT
wrEy gar fF aer a3 afe & s A
a¢ St ufadre s § qg o T £ & Wl
T FT W WX W e qgar g W)
e g fF a3 w8 @t ¥ 9y 9@ vre w2 fe
WY ¥ < & TN @7 § W e AR A
A & art ¥ I e afrdt § )

;14 hrs

aga for & wai @ & s Aoz & sy
N s fear ey arfge ) dfew v faw @
Wifenf o § s e & e &
it o g A goeh AR el
ot ot & fower oar & o€ gwrew A &,
Ty ey wrer ¥ 8w & wrdw &0 & AR
£ o o i oaT ¥ wre AT KA X o
Y o § 1 oy ey Y wreed g e
o Ay v ¥y W ag § 5 W wg O
wifigfedt v yat wni oY ol ai § oo
4 wrer nfY fieay ot oge 8, o dwrcder W
42 L.S.S8./72—9.
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e o o ofy § 1 ol WY WA wr e
& g & et s W angdvr Y faar ore,
grenfe a8 w1 FT wTEY § 1 90 W W@
w1 ez &g o g & s oft 2T W
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IR 7 & ey b, Prode F v ¥
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OF N7V TR A< A% S N & few ¥ ag
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F @ ¥ AR 2 F SAvET S g Wi
TR VAT ST HA | FwT W oy A AT
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¥ IR A€ am g awed ¢ B g B
AT 9T a7 faeTg Mor A av A A T
WTEAZ g & F AT JUNIT A AT § 1w
TR wely wEEd WY w e wfge

o & A} ok A agElt ¥
¥ v forg oy Y A 4 FOR T E R
781 7} s T e I )  wpv e @
fin e Atz snaT T | IR e ¥ W
wRA ot | AT A et fe g amew
a8 fr Iaf 7at ¥ firrrn Sa wey o wavr
wr Afafady Tawy age woft qiit e
TN 74 0T @ qurEE W saent w1 A )
TR o welr Y ¥ gR ag ww oy @ o
A Y et wfady ¥ o § | SR ey
& qew ¥ wufar w1 g v wfgg
wawTAT ATfRq fin et W 4 wdw o §
IR 7§ FOT TR TUTAAT X T WA W4T
&1 & wrger g i wo v & ag woolY ifr e
&% | o Yt A w7 FeAeTReT g o
su¥ fog $o o qumar ox fen T -
Y wad firg ot o fieur wr T 80 A
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ey & wrk A Y, W e F ot wd
G omarermd S agm A g fr oy
o awm & 1 Wl T W wifge fr oA ww
At ¥ wioelt avfielt foadrrt R s vl g
oY A dFit 97 W A gh ) A f W
T # vt ¥ g A frr oy
X Wit § & & ww 2w o agy v qEr d
o a oR ofr &ar o el A @ fomr
@& &1 g5 o 7l A §, Wy W W D
¥ o A foorlt ¥, wEm W wmr 9T Wi
WY W TRt arfoa At &) o fegm TR
wArar § o) fed o omar & g 4
e Ko ¥, qg facgw oo favg ¥ Tl
# weafer we v qg ot STERTR W A @
¢ gz age wewr § 1 TuA-wA TN 0F oA
wfega Hfag mfe 713 2w & oiwfs Y
R § A Y w7 A s we
£ 3997 3r% s Fear o /% | wad g sy
ol st =T

wa @ & weenr g g 6 9 qunad
ofr § SuaY W Y= T W deRh d
Wy f2v ¥ 99 ox fne w9 o'W
w¥

SHR1 CHAPALENDU BHATTA-
CHARYYIA (Ginidih) Mr. Deputy-
Speaker, Sir, while welcoming and suppor-
ting this Bill, and m spite of the fact that
Mr. Kumarmangalam has been very alert
m taking over the management of this
company before bringing this acquisition
Bill today, I must say that we have gone
through the locust years during the last
25 years, and the richer portion the Mosa-
bani mines has been slaughtered off through

1972 Copper Corp. etr. Bl

252
mtensive long-wall mining processes apd
not & bit has been left behind.

1 am told, and this 15 & matter for ven-
fication that although your copper percen-
tage varies between 0 $ and 2 S——that 1s the
range of the copper ficlds all over Indiz
the Ore-strate that has been slaughtered
away during last 20 years has copper con-
tent 15 going up to eight per cent. Copper
has been called fool's gold, and becuase
of this delay, in take-over we have been
fooled m the process.

Sir, our proved reserves of copper ore
are about 130 mllion tonnes, with about
2 56 million tonnes of copper metal. The
estimated reserve 1s about 160 million
tonnes, with copper metal to the extent
of 266 million tonnes The probable re-
senc are roughly 240 million tonnes with
an estimated copper metal of the order of
3 75 million tonnes Now, although our
production has been marking time at ,a
level of about 9,000 tonnes, our imports
have been of the order of 45,000 tonnes,
and the estimated projected demand for
copper metal by 1973-74 will be of the
order of 1,27,000 tonnes i our planmng
goes through Now, for importing this
45,000 tonnes, we are spending Rs 40
crores 1 leave out the question of nmickel.
So, there 15 the fullest econonuc justification
for immediate stepping up of the output
and our production capacity I therefore
do not agree with my hon. friend who made
the pomnt about the amount of money spent
on Khetri and the probable amount of m-
vestment which would be required in the
Mosaban: mines, because, whatever in-
vestment 18 made, provided there is no
leakage in the mnvestment, will be repaud
more than twice over 1n a matter of a few
years.

In the context of India’s balaance of
payment position, we have to make good
the deficiency by increasing the produstion.
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Our demand for electrical refrigeration
is increasing and dozens of other indus-
tries require that. We have been literally
starved in many regions because of the
shortage of copper. To an extent, alumi«
nium has displaced copper, but we are
worricd about the extreme shortage of
nicke] which we have to import practically
every week. In the coming years, alumi-
nium, copper and nickel, will save the day
for India, when we are hearing talks of a
new fibre which is going to displace steel.
Therefore, any effort that we make today
is a part of a bigger effort, bigger policy
and objective of saving Inda’s future.

Before ¥ come to some technicalities
Before that, I should say that they want
power over the terms and conditions of
service of the employees by clauses 9(2)
and 10(1). They take away the workers’
rights, to which we are opposed. The
biggest thereat has been dust pathology.
You know that copper occurs in ore-bodies
having hardness in thc MOH’s scale of
about five; it is almost as hard as quartz.
Inspite of wet compressed air drilling, the
TB hospital at Mosaboni had to be ex-
panded substantially. The dust which
1s produccd in the mining operation gets
into the lungs and brings about sillicosis
which ultimately develops into TB and
leads to death. The method of work-
incentive was at the back of it. The com-
pany introduced a dangerous provision
and they paid bonus on footage, and the
workers in order to get that bonus on footage
literally worked themselves to death all
these years. That is one way in which this
company amassed enormous profits. I
suggest therefore that after every compres-
sed air drilling dust samples should be
taken in microns to find whether it is subs-
tantial in order to combat effectively dust
pathology. The footage bonus is a de-
vilish feature by which the workers were
driven to death and it should be replaced
by wider coverage bonus and the workers
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should be rotated so that tnone‘of the com
pressed air drillers should be exposed con-
tinuously to these dust hazards,

In conclusion I must say that the Minis-
try should not rest on their oars ; they cannot
afford to do s0. There is need for more
mtensive geological survey, geophysical
method including Gamma ray spectrometer
for copper deposits. We'have to have bene-
ficiation of Jow grade ores, now that we
are going to have an integrated policy of
conse.vation and development. We have
to have reasonably long range plans between
development and depilloring. The workers
must be given a fair deal.

A ring of international brokers have
been controlling the metals market and they
are subjecting the price to series of fluo~
tuations. In order to make these units
economically viable, Government will have
to take a long range view and if need be
even take to stockpiling to prevent price
fluctuations so that the consumers get copper
that they require and the import of copper
is eliminated during the next two or
three years.

SHRI MOHANRA} KALINGARAYAR
(Pollachi) : Sir, while T support this Bill,
I would like to say that the main purpose
of taking over this Indian Copper Corpora-
tion by the Central Government by & Presi-
dential ordinance six months ago was to step
up the scientific and rational exploitation
of copper resources in the Singhbum belt.
But cven after the take-over, there is acute
shortage of copper due to the meagre in-
digenous production of non-ferrous metals.
Copper is widely used for industry and has
technological uses. There is a  vast
demand for domestic purposes also. Ul-
timately, the pricc has gone up and peo-
ple have started robbing copper wires from
public places and copper coils from private
pump-sets and motaors. Such unwaated
things happen due to acute shorigge of
copper.
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The demand for copper 18 expectsd to
reach 128,000 tonnes by 1973-74 At the
same time, the deficit in supply 1s estimated
at 81,000 tonnes Still 65 per cent of the
demand 15 met by import This 1s not o
happy situation for a country like ours
where we have vast mineral resources
and a large industrial programmes So,
I request the munister to mnsist on the Geo
logical Survey of India to evolve a firm
programme to uncover the hidden non
ferrous metal resources in different parts
of the country.

While supporting this Bill, I cannot
agree to one thing Afier takingover the
management  since the last 6 months we
have been paying management compen-
sation of Rs 75,000 per month As our
lawyer friend, Mr Somnath Chatterjee
explained so ably after take-over, Govern
ment takes the responsibility for meeting
the hiabilities and assets of the company
and there 1s no pont in giving manage-
ment compensation There are so many
other foreign monopolies and one day or
other they are all going to be nationahised
Don’t tell me that Government 1s going to
follow suit by paying management compen-
sation to all those companies as and when
they are nationalised

Is it a fact that the Centre 1s examining
the representation of ICC to raise the capital
cost by 50 per cent? There could be some
mncrease m the cost of machinery or material
but not any casy to justify 50 per cent
It 13 felt that the increase in cost of this
metal 15 manly due to laxity m financial
control and proliferation of technical and
managerial staff

The Fourth Plan envisages increase mn
the capacity of copper from the current
level of 9,600 tonnes to 47,000 tonnes by
1973-74 through the expansion of ICC and
the gmelter 1n the Khetri project The
Kbetni Project in Rgjasthan 15 estimated
to cost approximately Rs 100 crores and it 1s
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estumated to produce 31,000 tonnes of copper
The Schedule of production 18 not bemng
maintamed  According to the revised plan
the production of copper m 1973-74 would
be 14,000 tonnes as aganst the ongnal
plan of 31,000 tonnes I hope the hon
Minister would clanfy this ?

The survey by the Geological Survey
recently revealed a big deposit of copper
m Meghagany, 1n Belaghar district of Madhya
Pradesh The experts report says that it 1s
the biggest copper deposit 1n India and the
second biggest 1n the world What 15 the
progress mn the case of this project ?

Two more deposits have been found,
one at Darba tn Alwar and another at
Chandmart These two deposits adjoin
the Khetr1 project What steps have been
taken for extracting copper from these two
depostts and the progress ?

It was reported m the press that Britan
15 allotting £830,000 which would come to
about Rs 1 58 crores for the Khetr1 Project
If so, how much money has been received
by the Government for this project ?

1 would conclude by saying that we
fully support this Bill except the provision
for payment of management compensation
even after the takeover of the ICC Private
Ltd, Company by the Government

t faare fag (Mwey)  Snsaw wEw,
& faer & g Sf¥a FT FTwT 1 9% 6
waeqr &7 or A §, wie § wwr @
sorE I gRAWM A TR wEw & W
feure wiew , w6 Ty gy F09 e ¥
g Pefr forr § 1 o wo wwr A
forar oY o1 o vy B AT w T R, W
T A g |

auY qg¥ & frdey s dm g g o &
ofews S & e o g i S amgar
e g Aw & ww few deediv afiee e
® wertr w1g | o 2 o, s ofime RR
¥ #fee ot dfifee & aff twr o @,
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wfew o & ww s el o fe ofew
®ex wg wify | ¥ wi oy el AR
ot & | W g afes G ¥ Xfew o
APy M g @ 1w gy g
YT ¥ A o e W, AR W e
¥ it witfod S g wfed W@
Y w1}, T o §Y, o} o o & i
Y Farr g

MR. DEPUTY-SPEAKER That 1s a
bigger question.

SHRI SHIVNATH SINGH 1 am
commg to the point Here, a mention has
been made about the Hindustan Copper
Lmmited and all that The management
18 bemng given to the Hindustan Copper
Limited As to how the Hindustan Cop-
per Limted 1s functioning and what re-

sults they will give, ] am coming to those
points

T AT dame fgpgem s fafa-
T P @ v A P g wa fafede
AR afEA R T a &R A
&1 wrvare for gmw €+ F 3w et @
7 ot et g & wwran 7 fR fafrey
AW AmA N aga TN L1 ¥ O AW
I S =it Sritee &) e T g,
wAfan & 99 qreE § 9 I A g (e &
fafre qew ¥ FAw T ARaT 7 5 @g
fegrm sore fafudes ok sferm we
FTem d afeas doew wevifera & wfeed
&Yy fadie 7w fr gy fv g s
WA FAT EWTO G B | gF WEAAT w4
oY Y W 730 1 9 i ae o e
& W€ T ara e §, o o I A &
fag &g E

W me sty Rk o
forobr aw, &8 arer } IR Wiz qwar § A
srvent ¥t wnar gk &« 430z ¥ var
frar § site oulk fae g 3wt g S
£ 1 e welr mvew ARodrz aite e WY
o3z e f & e Widwe 7 &, oy
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stz & wroly § Tl Widwe w0
o8 wolt e & & wer qrg §, oft g fraedt
WL WY & | IR wR aT i Wl e @&
¥ wrfireet aga w8, & Iy ufdew 3w
Hamar g | e g dw fi agh vy e wifa
feeelt & qF ¥ rew ¥ qtw g it fouw
A gu v mav « gwfao weft e W 9w
Wit Wy ST srdww ¥ Wi

I Y o el ditee & qod
o ¥ 3% frsard @eft § 1 Afew ot
weae fegem s fafee &fr ofiers
JweT wERfew § ww owex §, Iy wrk
foreiart At & 1 B WO WY wreiT W
#, AfeT e fay sy qr g e &Y wreeAT
T FT N | T TG X 7 99 oy F o & oonfy
faraardy Y oy a &

SHRI JAGDISH BHHATTACHARYYA
(Gbhatal)  Sir, there is no quorum n the
House

MR DEPUTY-SPEAKLIR Let the
Quorum Bell be rung now there 1s quorum.
The hon Member may continue his speech.

st frenw fag ¥ friter v g g
fir g Tfeqm avav A g w1 A wie iR
& e 1 9310, AFFT 97 19 A6 WY syre
 f afer Awe 1 v feg avg § s
21 o T TR § fr ddwie i AW e
g g1 ) Afew Ao i wodr geeda ¥ o,
afers JweT TR TR WY, AT WY g wferean
wex A6 faur arTgr & 1 o & 6 ST Y JT
w7x §, Afew o 99 ¢ R & fedrary
Y Iy, o7 AT SR ¥ wemy ¥ Wy wdwit
Y wwi, W THE Are-ang wiaw o7 w9 |
wafay o were #1 e @ arfs
s ARz & o 7 g ) wve R ot ofesw
e § ik e g Wi Hdre i agr ot
wrf ¥ | Avorie wad W gee-eEE e §
s Wt & i ¥ any woar oY g Al WSty
wET T 40 fev 6 wTew weht § o e
STRRE & <R WX TRE W A AT Y AN ¥



359 Indian -

[ Fwwree i)

% aranT T A awT &, wafg s
8 famrgy il s 1 P f ey e
T w5 v gyare & s sron
wr & ? gy v frdwr ferr Sodiz &
I et ¥ o firder fiear S wiife ag
o T § Jwi FoETe qaw 4l dr
et o wreiieE & gaf geer e
Rt 4t § o a2 95 goaT A .
- % SIEr-AY i ¥ fam o 0w & aefer
wgt aiz gk W 40 o & AT Ay wTew A
WY e & 477 H 1 A 4% ST BT AvaTay
wEY a7, wwiae afers deex § far wifeed
£ umr ¥ wid 4y 3y g iy bk i
G & arx ¥ g wrd dmifedr g i,
S 3¢ fesimrdr £t wfae B aearr ot
B & 7 Qv & form, g srreaw 8 w614

fergeam wrav. frfwde oo <@ fog s @
QerfY. e S & waw F F frdew won
st % fie it ez 2 o e aga o o
R} 1 7 9 gl § g ) o o g@ AR
#t fritz foret & f gw vt fadifee & |
*E ¥ § | 0w w7 A1 AT gur a9} e g,
TWE W wAFET T WA o A
wT T AT faaT; I AR A o aftew e
& famgw faome %, ¥ g St s
fox oa# w7 ol W Wt fear 9 ofers
& & e &, 57 st 3 ey Fc v e
TR Y, FEE v Y weary < fear oty
s AT S ww AT et uT gEe) So wr
gt ¥ vk sO0T A 0F sl wrgE
ot oree T fem & Bfe aw wet for mit @
ot Y & WY S 3 welw o, a7 wrr aw
wgt it st & wiffe o ww Y oF s
&1 fir ag G srdse fedaw 7 & 1 @l
e frder & e forar afsas &ux 8, o
A T W &Y a1 FrE W g gt Krorife e
ey Ay e A Awdfe & Fediw o @
e Y ToEr ST dfew e @ 6
2w siveitery Y &3 @7 sy s oy vt § e
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oy A var v oy & 7 Aot O *@
T gy § fir Srare zwew & afes e it o
arede Ay X O £ 1 W ande e wndy
w7t e guw € varae W i
wo § forg afears e ariy e ot S
& %% T ey § 4z owrdz fwcaad § W
¥ & wre Svw ey A s Al W £
399 Feme M ¥ arq &% ) ¥ 9w 3
ZUT O AT o | JAT F Ay S Tede
g arfeg 1w welt & arg ¥ o fawow
awdT we § wih ag gary afs deer Ay
W@ & Wi g WY g S U aga g
S §, atar SuE ImTeT ¥ gfg s, wafa
e & awdw Fo g

ot Tworm Wl (i) ;AT I
wgrET, $fEm e wreias (e W
gEeten) fam, 1072 ¥ fferw s sroiroas
T AMATET F T WA § A7 5% fam w5
# wavre w4 § | Afew 39 weraa wva § B
¥ Fop & AT TaAn qgan § | frdt gege
F1 wF-fgr § e Iuwt qeaafean wr &
TATAT wedt a1 § AfET I9F T T AT
OO T GVHTOHT FIB G IR 40T
FT TEA-STET FT A T AT HT §F WA
L ERNY | W TR UsSrT F fopar wwan &t
TERY AT AOA EIET | W JY qF aw
waEy e o fiwie A queaTsi & ane §
A1 T 7 A § oY I T DA AT
AT EHAT ENGE T AT GO AT A
oTET WIiET T faar omar @ Mg swer
a7 wrlY i g i aes i d
e drar faewy gw s qw § avan
Ty § 1 o fad fadaw o gt &, e
FT-sorely ¢ § it o FTTT A vl
aa Y & 39% FrdIw ® JET Sy ST WO
o & 1 geRY wfy A afd & Wy 9T 60 ¥
oy ey qEt o wTA el § Y T o aw
o wd v @ owaw g Al & dange
¥ wars AR & o ¢ et G g i
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fir s wRw & agretws st ez dw ¥
wit o wi wF ww §, Bl ol foul ¥
w0y 2w wtar wmw f wer § ¢ ooy W
FOTL X 3§ A oo Ay Ty 1w Ry
WORTX ¥ a¢F £a7A 2t & oy fafiars oy fr
o At s ag awrw Fauly Apr W v § A
s Tl A gy seowed qw i ik o) ey
HET g A AT off 1 sk s sdw ff R
tw W) g W 7 F7 9FAr Ay oY awt
w1 AT A wer Rw w7 § 9 fagre e ¥
T R AT A R weeT S

T gAee W ag § 6 o e 9w
& dwmifaw & O g € dRefne § W
A8 FT GAT AT HE P A AET X Aoy A
uT ava e afteve AT § 1Y o A §
ot weq 3w ¥ wETAET AT FT awEr faar
EHT §, TP 9T A A9 1% AIET § ey
T ST WEIA %7 A% R SEr-eET a7 eEnd
%1 ave Rw & wE W@ ¥ AT Avw E qw )
Ty g ¥ £ o TR ae Y 991 el AR
¥ 9 T aar g X darfaw ot srAee
& 7t Aifs ag 59 97 ¥ w9 T 9% | @T0
WY W AT ¥ wed X Iwiw Wity
# va o ¥ wurer A ¥ 4w g fe
71 9¢ HAWHE § o ag R v wman
oY ¢ woft et wEey & wer & 5wy a7 EwA
O SR A & 1 Ak fom o gue wvw W
& At awT & g Wi ARy AT S a1 aurd
# qra § 1 6T 19 aumy AwEal & 99 w9
F oo g off il A X SR afew o
ag TE w7 AT

w faw & & 11(1) ¥ wREwT A
g AT § IR ST YO aga wer few R
G A AT HFQY FaT GHY Wt W 3
v wify € § oY 73y 9T 30-40 7 gy wME
w€ Y | 30-40 wf ¥ T wRAT ¥ WX W A
figarr dur dar wx % firrr gv % we X i
e ey ol & wr ¥ flw sy § et
wré frmar oveew agY & ¢ 5 4 w3 o AT
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N st N g aw WAy ET wERAwT
¥W w7 W witfog qow & A wmr v w
el e ¥ oy v Beft aver & B e
w0y war oA @) faar o @y § 7 wafag
Fuer 0§ wiferm A & ¢ v gy SRR
weT w1 § WY At awr o gEA 0wl §,
I § A 3% ot gy vk f o wed e 3w
s R FH o o gt W el e 8,
WO §, 97 WA gy o ag e iy gk § 4y
7 ¢, fRT wARwE i g R ww e
2 ¥ gl am aw § s e on vk
frgmr FT qewT q¥w | Rl ey e &t
T wibmew F97 § a1 JE6T g FO FEAw
¥ fows fay g wofr wfau & aiew WY
firar § w7 wriie &g W W £ varee AW
&Y ara FE &, OF% A<E a7 gW OF UNTIT WY
T F W g AT fadu weoer § wefag
TEFT FGTAT ¥ &1, 20T At w6y FRaET Ang gee
A1, 4 O 49 § | Ay o dfeedy iy
@it | wefar & ek e fe sodRn &
AR 97 WY AT AE ¥ W AT 9T
AT FEAwE weT A ¥

T ¥ & gz vy e A @l oAl AW
it & vyt & & v o o AT wE W g—
ITH g & AR N, AfEw vy ¥ A X,
ot g% fag sewadfaw § o o &, Afew
AY oy weaAr & dev il W &, I A,
g M g™ & e arfem o

SHRI SHYAM SUNDER MOHA-
PATRA (Balasore) : I will not take much
time of the House. I have to impress upon
the Minister one fact that he is going to
take over one of the most efficiently ruh
companies tn our country. His res-
ponsibility is much more than what it would
have been if he is asked to take over a bad-
ly-tun company. The point that I will
impress upon him is this. The Hindustan
Copper has got a wide range of activities
in the country. The reserves in Andhra
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Pradesh and Orissa and Bihar can be
exploited to the maximum extent by the
formation of this company If they take
up such a responsibility and 1f 1t proves
frurtful 1t will be for the good of the whole
country  But 1f 1t does not prove well,
1t will bring a very bad name to all the pub-
lic undertakings in the countcy

The hon Minister had been to Orissa
and when he visited my State he promised
that he will forge ahead with a lead smelter
and mckel plant in Onissa  That will be
a Rs 60 crores project The smelter
will be at Sargipalli and nickel at Sukinda
1 hope the hon Minister will not go back
on his word

I would like to express my feelings be-
fore the Mimister that the management
of public sector undertakings m the country
1s far from satisfactory This 1s due to one
specific reason The executives 1n the
public sector undertakings are not commutted
executives They have no policy of their
own There are no policies evolved so far as
management policy of the public sector
undertakings 13 concerned

AN HON MFEMBER How 1s the
Mumster concerned ?

SHRI SHYAM SUNDER MOHA-
PATRA The hon Mmaster 1s taking upon
hunself the responsibility of the good
functioning of the public sector undertaking
Bemng m charge of steel, he 18 1ncharge
of Hindustan Steel Limted which is one of
the biggest industries i our country In
the world 1t holds the twenty-seventh posi-
tion. If we take all steel-producing in-
dustries 1 the world 1n priority, Hindustan
Steel’'s position 15 only twenty-seventh
Japan, a small country, gets iron ore from
other countries but 1t occupies one of the
topmost positions m the world I want to
impress one poimnt for the attention of the
hon. Muuster. He 1s a dynamuc person
and he 15 going to shape the pubhic under-
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takings m the country. The Hindustan
Steel Limited has no personnel manage~
ment pohcy of thuer own Of late, in a
recent circular they have stated that no
degree or diploma will be required for the
post of Personnel Managers which 15 really
very fantastic In all public undertakings,
for such posts, personnel management
diploma 18 a must. If 1t 18 not required
at all, why should we send our people to
various places to undergo training 1n busi-
ness rnanagement institutions ? There-
fore, the Minuster should take upon him-
self the responsibility of seeing that there
are well-established personnel management
policies 1n the public sector undertakings
If, after nationalisation, this Copper Cor-
poration runs well, than, 1t will bring a
good name to the Government as also to the
management of public sector undertakings,
but its failure will bring disrepute

st W w T (@) e
R # Ao NAW F AT § | WAT U Wrf T7
T FETRNH ¥ A ¥E VR 1§ A A
¥io, areTeTE, WAL S AE ¥ frar-
frart aga-an A four gar & o W
farmasr g W awy

MR DEPUTY-SPEAKER She wants
that Government should exploit 1t

sitelt wiverey wek oy farsa W ¥ BACQy,
Gar mqr W, wfaeqe Wi oW ¥ aga-an
g forr e &, aar i Agr Oy, ...,

o wRlm e T A fro W
st e wrf T dfes T A a
e &, gt o ¥ aw ey §

MR. DEPUTY-SPEAKER : We arc
now talking about coper

sirrelt st wif o . & o wdw ST
wargft g fie qoie fedr WY aser agdie Wi
ST ¥ agw Wiy § | WX Iuwr Fremed
W sqreay ¥ oy oY wrw qfers € qur frdor
dir ot dF ¥ erd 1T P
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+SHRI 8. MOHAN KUMARAMANGA-
LAM : 1 am grateful to all the hon. Memn-
bers who have supported this decision
of Government to take over the Indian
Copper Corporation. 1 shall deal briefly
with the important points that have been
raised in the course of the discussion.

Shri Somnath Chatterjee in a very use-
ful contribution , if I may say so, had asked
ceriain question, particularly why there
was a difference between IISCO and Hin-
dustan Copper. His question was : why
did we in the case of IISCO take over in
terms of article 31A and why did we not
follow the same policy in the case of the
Indian Copper Corporation ? We have been
advised by very high legal authorities as
the hon. Member, I think, would appre-
ciate that if we want to rely on the defence
available to us under article 31A, we have
to fix a specific and that specific period must
be not for the purpose of working out
how we are going to nationalise an orga-
nisation, but only for a temporary period
when we have it in our hands and then
hand it back to the management. In the
case of IISCO, what 1 had told this House,
and what I would repeat here again 1s that
we have no intention to hand it back to the
previous management, but we may still, we
have not yet decided, run it with our own
management in the same company, de-
pending on what we do about the shares.
I do not go into that further, but that is
the point of distinction, That was all that
I wanted to place before you.

SHRI SOMNATH CHATTERIEE :
Does it convince you, Sir ?

SHRI S. MOHAN KUMARAMAN-
GALAM : We can discuss this Iater. It
is an elaborate legal matter, which my hon.
friend probably knows more about than I
do, but it can_well be_discussed in detail
outside,
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Now, so far as question of com-
pensation for a foreign conosrn is cotrcerned,
this is not a foreign concern in that semse
of term. Actually, the total number of
shares that are owned, or the foreign shane-
holding is 2.51 per cent, and indirect foreign
shareholding would be as follows; that is
to say, if Gillanders hold something like
4.1 per cent of the shares, and if we take
the foreign shareholding in Gillanders,
the total sharcholding in the ICC will be
about 1.9 per cent. Therefore, 4.41 per
cent of the shares alone is foreign share-
holding. It is not a foreign company
in that sense of the term. I am not seeking
to justify, but 1 am only stating facts at the
moment. Therefore, as regards the com-
pensation that is paid, only 4.41 per cent
will be going out of the country and not
more. T would like the hon. Members to
appreciate that, for Shri Sarjoo Pandey
was also apprehensive that we were going
to have vast foreign remiitances. It is
not going to be on a vast scale. In fact,
if one sees it, it is less than 1/20th of the
total compensation that will go out of th ¢
country.

SHRI SOMNATH CHATTERJEE :
Is it the hon. Minister’s contention that
only the share value will be remitted in
respect of this 441 per cent of shares?
Suppose, the company decides to take the
entire money back without payment to the
sharcholders ? Where is the guarantee in
regard to that ?

SHRI S. MOHAN KUMARAMAN-
GALAM : The hon Member may rest
assured that the entire money cannot go
out of the country like that, and the com-
pany will not be allowed to do it.

SHRI SOMNATH CHATTERJEE :
That will be the Reserve Bank's function,
and not his.

SHRI S, MOHAN KUMARAMAN-
GALAM : Thete is no qustion about it, He
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meed have no doubts, and be can sieep well
in Kis bed. The money will be retained in
our country. If they decide to pay all the
shareholders, if they do, it is another thing
that he is urging, which is slightly contrary
to his line of argument, to which I shalicome
a little later; then, of course, we shall pro-
bably, and we shall find it difficult to refuse
and 1 think that it will be unfair also to
refuse that 4.1 per cent or something going
abroad, But he may rest assured that the
money is not going abroad and will be kept
in our country for use in our country.

Shri B. N. Sharma raised the
question : how have you arrived at this
figure when the paid up capital is Rs. 4.88
crores ? A relevant question. I would like
him to appreciate also that while paid up
share capital is Rs, 4.88 crores, the value of
the shares in the market is Rs. 9.50 crores.
That is one of the figures taken into consi-
deration in arriving at the figure of
Rs, 7.50 crores. Then he asked: you did not
follow the same method in the coking coal
nationalisation. Shri Somnath Chatterjec
also said the same thing; you have taken
the assets and you leave the liabilities to be
paid out of the compensation whereas here
you.are makitg it calculating it differently,
assets minus liabilities. I made it clear
when I participated in the discussion on
the coking coal takeover in this House that
we had perforce, though we did not like it,
to come to this conclusion, 1o leave the
liabilities to be taken out of the amount of
compensation, because we had no reliable
information about the quantum of liability,
because 214 mines with a large number of
accounts, accounts not being kept properly,
accounts not being dependable and so on
and so forth were all there. Therefore,
in asscssing the compensation which we
have deposited with the commis-
sioner for payment in the coking coal na-
tionalisation Act, we have not taken into
congideration  the liabilities, Therefore,
-the compemaﬁon is comparatively more
bee&use liabilities are not taken into account,
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Hnte. however; in assessing - the conm
sation, we have taken as the starting point
assets mious liabilities. Therefore, we have
taken the burden of liability - because the

-value of compensation that we have inserted

into the Bill is one which already takes
into consideration the fact that liabilities
are going to be borne by Government.
I think T have made myself clear that it is
A minus B here whereas it is only A there.
We have not minused B. B minused after
the compensation has boen paid, will be
taken out of the compensation from
the amount deposited with the Commissio-
ner for payment.

SHRI SOMNATH CHATTERAJEE :
What are the assets and liabilities ?

SHRI S. MOHAN KUMARAMAN-
GALAM : Let him hear me patiently; I
do my best to cover all points with what-
ever ability I have. Hc may ask a question
at the end.

As for the basis on which wc arrived at
the figure, Shri Chatterjee is certainly justi-
fied in asking me lo explain it. Why
should it not be Rs. 75 crores or Rs. 750
crores—1 would put it even more pictures-
quely than he has done. Why have we or
how have we arrived at this fiure of
Rs. 71/2 crores? As I said, we took a number
of considerations into account : the mett
worth of the company, that is assets minus
liabilities; including the worth of machinery
etc. we took the matket value of the shares;
we took the capitalisation and dividend
returns.  All this took us to a figure some-
where around between Rs. 10-12 crores.
a little more than Rs. 12 crores. This was
lower than the figure in relation to coking
coal. We averaged it out to what we con-
sidered to be a fair return, not market value
but something less than that market value
—in fact a lot less than, that but not some-
thing which will be entirely iliusory. That
was how we arrived at this figure of Rs. 71/2
crores. I think it is not unreasonable.
It is well below what I would call the market
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value of shares which any body can work
out on the basis of the figures avatlable.
Even my hon. friend, Shri H. M. Patel,
will not be too angry because we have not
been unseasonable. That is so far as the
question of payment of compensation is
concerned.

Though this was the main point dis-
cussed, there were one or two others, Shri
Chatterjec asked about the guestion of
officers who we have sent out and whom we
have not. We have sent out just two offi-
cers, that is all two highly pawd officers--
1 do not want (0 mention the nameé
or the posts—who according to us were
too highly paid and were not really useful.
They have been discharged after giving
notice n terms of their contracts, The
services of the Security officer in the kaya-
nite mines who was a British citizen have
been terminated. The former British
Gencral Manager, who was actually a
member of the staff of Gillanders and was
seconded to {CC, has also lefi the service
of the company [ believe he has returned
to England. Nobody else’s services have
been terminated.

Shri S S Mohapatra was eulogistic
about the working of the company, as though
1t was one of the finest companies that had
seen the light of day. I am not pre-
pared to underwrite everything he said;
let us say 1t was managed reasonably effi-
ciently. We have not, naturally, tampered
with the management here and there.
We are not foolish people running in where
angels fear to tread. We are quite sober
in our management also. No new person
has been put inside India Copper Corpora-
tion. Officers who are already there arc
working. The workers who are already
there are working; both of them were
warking and are working and T hope will
continue to work well. Nobody need feel
afraid that we are going to introduce any
kind of anarchist thing or that we are stepp-
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ing into this organisation or that organisa-
tion for anybody’s sake or everybody’s
sake.

The hon. Member Shri Chatterjee
wanted an assurance that the terms and
condiitons of service of the workers aad
ordinary staff’ will not be changed to their
detreiment. It will not be. We have said
so, ropeatedly. In every Bill this is 3 sec-
tion we have, in case cetain problems arise
1 do not want to use the word challenge
1 am sure hon. Membets will be vigilant
and will bringit to the notice of the Govern-
ment 1f this clause is ever misused against
the intercst of any ordinary worker, emplo-
yee or even an officer, because we do not
want to usc it to create injustice: we want
to use 1t only for the purpose of justice.

Shri  Chatterjee asked me about distri-
bution. T was under the impression that
1 had spoken something about it on the
last occasion. But that does not matter.
Out of about 9600 to 10,000 tonnes of
production per annum, 6,000 tonnes goes
straight to the Government depariments,
to the Directorate General of Supplies and
Disposals, quite a Iot to defecnce There-
fore the question whether this goes to this
Statc or that State is not very relevant. Ab-
out 2,000 tonnes of copper is used by the
ICC for rolling purposes for industrial
brass in Ghatsila. in the 1CC itself. Brass
is then sold in the usual way and the balance
is sold to the nominees of the DGTD.
This distribution policy was enforced
through directions given to the company
by the Governmentin 1971.  After the take-
over we have permitted Hindustan Copper
the custodians managing it 4,000 tonnes in
1972 for rolling into industrial brass in
view of the fact that the production of
copper is expected to be slightly higher than
before. I do not think Bengal is at a
disadvantage if the hon, friend would
give me the detailed breakup 1 shali cér-
tainly see if there is any injustice and if there
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is any injustice it will be removed. It is not
.our desire to do harm toany State, most of
all for reasons that my friend Mr. Chatter-
jee will appreciate.

SHRI SARJOO PANDEY : 1 referred
to some questions about the labour working
in Kehtri pioject. Can you say something
about them ?

SHRI S. MOHAN KUMARAMAN-
GALAM : Hon. Members will excuse me
if I do not go into details of Khetri. I am
not afraid of doing it but it will involve
covering very much more ground. If the .hon
Members would kindly inflict upon them-
selves the trouble of reading what I said
when I introduced the Bill on the last
occasion, they will find that I dealt with
Khetri eclaborately. My friend Mr. Shiva-
nath Singh has spoken withsome amount
of feeling in a matter which I can entirely
appreciate but I would request my friend
Mrt. Pandey also : kindly do not insist on
my going over the entire area of Khetri
because Khetri is not directly the subject
matter of the Bill. There are times when
we can debate the entire matter about
Khetri and I am ready to do so but on this
occasion let us not spend our time on that.
We are busy now in Ghatsila which is some
thousand miles or so away. 1 shall like
to say to my friend Shivanath Singh : the
strike that took place, I certainly was not
happy about it; he was also not happy
about it naturally because it does represent
loss of production. Iam grateful to him and
other hon. Members in this House who have
helped to see that the  strike was
séftled. I am sure he will also
seo that the bitterness of the strike—there is
always bitterness after a strike—goes and
does not remain and that we are able to
gat back to normal production as early as
possible. 1 know he will take a positive
attitude towards this. Let him not think
that .we want to shield officers. 1 have

- gtated even in my speech on the last occasion
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~—which I have ke pt here because I thought .
that I might have to quote something ou
of it that my request is not that you should
not criticise the officers. That was not my
request at all. My request, was, ‘‘Please do
not make allegations against any officer
-without first of all verifying withme. And
then if you are not satisfied with the.facts
I gave you, not only you have the right
but it is your duty to raise it in the House.
T do not object to that, but allow me fis
of all to have my say privately with you.
I assure you that in many cases I will be
able to satisfy you.

15 hrs.

Then, I am not sure who was the hon.
Member who mentioned the fact that one
of the engineers was caught accepting a
bribe. But it would also be of interest to
this House to know that the engineer who
was caught accepting a bribe was caught
after the senior management had taken
action and brought the police to caich
this gentleman. Unless the information
come it is very difficult to caich people.
But as soon as we got the opportunily,
we caught him. I do not say that everybody
in the puoblic sector isasaint. I do
not say that all officers are the most honest
officers in the world. But I say, give credit
where credit is due. When people do
badly, satisfy yourself that they are doing
badly. I beg of you not to make a general
allegation because we want to get the best
out of them.

Yesterday, they were in the private
sector. Today they are in the public sector.
The whole of the ICC was in the private
sector. Now, tomorrow, after this House
and the Rajya Sabha have adopted this
Bill, they will all become public sector
employees. The mere fact that somebody
was in the private sector does not mean
that he is disqualified to be an honest public
servant in the country, in building up proe
duction in the public sector. This is what
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I request hon. Membets to remember when
they make criticism of the public sector
officers,

I think two hon. Members, my friend
Shri R. R. Sharma on the one hand and
Shrimati Sahodrabai Rai on the other
mentioned the question of copper in Maha-
khosal, that is to say in the Balaghat district.
We are taking it up very seriously and we
have decided to putupa concentrate there.
Almost certainly we will put up a smelter
there also. We are waiting for the pro-
specting licence to be given by the Madhya
Pradesh Government. It is expected at
any time, and that will lead to a quicker
speed up of our work.

My hon. friend Shri Mohanraj Kalinga-
rayar also raised some pomt about the work-
ing of the public sector. 1 would ask him
only to appreciate that we aie trying to
improve the position there.

T was a little surprised that Shri Moha-
patra should be so enthusiastic about the
Indian Copper Corporation and show such
lack of enthusiasm about the public sector.
1 think the public sector is improving and
1 am confident that in future we will improve
more.

Sir, I commend the Bill to the House.

MR. DEPUTY-SPEAKER

question is :

“That the Bill to provide for the acqui-
sition of the undertaking of the
Indian Copper Corporation Li-
mited, for the purpose of enabling
the Central Government, to con-
serve and exploit, in a scientific
and rational manner, to the maxi-
mum advantage of the nation, the
copper deposits in the Singhbhum
belt in the State of Bihar, to utilise
the copper deposits insuch manner
as to subserve the common good,
in the context of the requirements

The

BHADRA 8, 1894 (SAKA)

Corp. ete. Bill 214

of copper in the country, and for
matters connected therewith or
incidental thereto, be taken into
consideration.”

The motion was adopted.

MR. DEPUTY-SPEAKER : We take
up clause-by-clause consideration. For
clause 2, there is no amendment. I shall
put the question. The question is :

“That
BilL”

clause 2 stand part of the

The motion was adopted.
Clause 2 was added to the Bill.

Clause 3 (Definitions)

SHRI R.N. SHARMA : I move :
Page 2, lines 7 and 8, for “Khetri Nagar
in the State of Rajasthan”

substitute—

“Industry House, 10 Camac Street,
Calcutta 17 (13)
Has Government any objection to that ?

SHRI S. MOHAN KUMARAMAN-

GALAM : That is based on a misconception.
The registered office of the organisation fe-
mains in Khetri Nagar in the State of
Rajasthan. Though the head office is
now in Calcutta, the registered office is
what is mentioned here. I do not accept
it.

MR. DEPUTY-SPEAKER : The

question is :

Page 2, lines 7 and 8, for “‘Khetri Nagar
in the State of Rajasthan”
Substitute~—

“Industry House, 10 Camac Street,

Calcutta 17 (13)
The motion was negatived.

MR. DEPUTY-SPEAKER : The ques-

tion is :

“That clause 3 stand part of - the Bill.”
The motion was adopted.
Clause 3 was added to the Bill.
Clause 4 was added to the Bill.
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MR DEPUTY SPEAKER There are
two amendments by Mr Sokhi, but he 1s
not present The question 1s

“That clause 5 stand part of the Bill »

The motion was adopted
Clause 5 was added to the Bill

Clanse 6—(Power of Central Govern-
ment to  Direct visitmg of the undertaking
in Hindustan Copper)

SHRI SOMNATH CHATTERJEF
beg to move

Page 3, line 18 after ‘Central Govern-
ment * insert—"under this Act,” (3)

In clause 5(4), 1t has been specifically
provided that suits or proceedings pending
at the time or before the appomted day
would be continued agamst the Central
Government There should have been
a similar provision after the management
18 vested 1n Hindustan Copper ] do not
know if 1t 1s the intention that even after
vesting the  management n Hindustan
Copper proceedings should be continued
against the Central Government or not
Therefore, I am suggesting this amendment
secking to add the words “‘under this Act”
after the words ‘Central Government’
mn page 3, ine 18  If 1t 1s done, sub-clause
(4) of clause 5 will be immediately attracted
and proceedings against the Central Go-
vernment could be-continued against Hin
dustan Copper 1t 1s more a drafting
matter than anvthing else

SHRI S MOHAN KUMARAMAN-
GALAM So far as clause 5(4) 1s concer-
ned, 1t 1s an o rdinary provision which we
put it whenever we take assets and habtlities,
because pending proceedings can be a
hability—] do not say they are So far as
clause 6(2) 1s concerned, 1t says ‘all the
rights, liabiliies and obligations of the
Central Government in relation to the
undertaking of the company”—that 1s ail
1 do not thunk 1t is necessary to ntroduce
the words “under this Act” because they
aro obligations 1n relation ¢o the undertak-
ing, That 1 all
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SHR{ SOMNATH CHATTERJEE
But clause 5(4) begins with the words
“Subject to the other provisions contamed
m this Act” So, I thought there would be
some  difficulty

SHRI S MOHAN KUMARAMAN-
GALAM 1 am no draftsman myself,
I have consulted the draftsmen on this very
point They say 1t 1s not necessary After
all, 1t 1s drafting matter

MR DEPUTY-SPEAKER I will now
put amendment No 3 of Mr Somnath
Chatterjee to the House

Amendment No 3 was put and negatived

MR DEPUTY-SPEAKER The ques-
tion 1s

*“That clause 6 stand part of the Bill*
The motion was adopted
Clause 6 was added to the Bill
Clauses 7 and 8 were added to the Bill

MR DEPUTY-SPFAKER Mr
Chatterjee are your moving yor amend-
ments to clause 9 7

SHRI SOMNATH CHATYERIJEE

No Sir

MR DFPUTY SPLAKFR
Sharma 1s not here

Mr

The questton 1s
‘“That clause 9 stand part of the Bill”
The motion was adopted
Clause 9 was added to the Bill
Clause 10 was added to the Bill

Clause 11—(Amount to be paid for trans-
fer and vesting of the undertaking of the
Company

SHRI SOMNATH CHATTERJEE
1beg to move

Page 5, lne 8, for ‘“crores’ substitute
"lakhs" (6)
Pago 5, omn

tines 10 and 1! (V)

Please put them to vote separately.
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MR. DEPUTY-SPEAKER : The ques-

tion is :

Page S, line 8, for “crores® mubstisute—

“lﬂm" (’6)
The Lok Sabha divided :

Division No 9.

AYES

Bade, Shri R.V.

Bhagirath Bhanwar, Shri
Bhattacharyya, Shri Dinen
Bhattacharyya, Shri Jagadish
Bhattacharyya, Shri S. P.
Chatterjec, Shri Somnath
Chavda, Shri K. S.
Chittibabu, Shri C.
Chowhan, Shri Bharat Singh
Dutta, Shri Biren

Guha, Shri Samar

Haldar, Shri Madhuryya
Janardhanan, Shri C.

Joshi, Shri Jagannathrao
Kalingarayar, Shri Mohanraj
Krishan, Shri F. R.

Mchta, Shri P. M.
Mukherjee, Shr1  Saroj
Parmar, Shri Bhaljibhai
Pillai, Shri R. Balakrishna
Ramkanwar, Shri

Reddy, Shri Y. Eswara
Saha, Shri Ajit Kumar

Saha, Shri Gadadhar
Sambhali, Shri Ishaque
Shakya, Shri Maha Deecpak Singh
Singh, Shri D. N.
Viswanathan, Shri G.

NOES

Afzalpurkar, Shri Dharamrao
Appalanaidu, Shri

Barua, Shri Bedabrata
Barupal, Shri Panna Lal
PBhandare, Shri R. D.
Bhattacharyyia, Shri Chapalendu
Bist, Shri Narendra Singh
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Chandra Gowds, Shri D. B.
Chandrika Prasad, Shri
Chavan, Shri Yeshwantrao
Chhotey Lal, Shri

Daga, Shri M. C.

Dalbir Singh, Shri

Darbara Singh, Shri

Das, Shri Anadi Charan
Daschowdhury. Shri B. K.

Deo, Shri S. N. Singh
Dharamgaij Singh, Shri

Doda, Shri Hiralal

Engti, Shri Biren

Gogoi, Shri Tarun

Gobhain, Shri C. C.

Gomango. Shri Giridhar

Gopal Shri K.

Gowda, Shri Pampan

Ishaque, Shri A. K. M.
Jeyalakshmi, Shrimati V.
Jitendra Prasad, Shri

Joshi, Shrimati Subhadra
Kadam, Shri Dattajirso

Kailas, Dr.

Kamakshaiah, Shri D.

Kamble, Shri T. D.

Kapur, Shri Sat Pal

Kasture, Shri A. S.

Kedar Nath Singh, Shri

Kinder Lal, Shri

Kotoki, Shri Liladhar
Kumaramangalam, Shri S. Mohan
Kushok Bakula, Shri
Lakshmikanthamma,
Lutfal Haque, Shri
Mahajan, Shri Vikram
Mahajan, Shri Y. S.
Mabharaj Singh, Shri
Majhi, Shri Gajadhar
Majhi, Shri Kumar
Mallanna, Shri K.
Mandal, Shri Jagdish Narain
Mehta, Dr. Mzhipatray
Modi, Shri Shrikishan
Muhammed Khuda Buksh, Shri
Negi, Shri Pratap Singh
Oraon, Shri Tuna

Palodkar, Shri Manikrao

Shrimati T.

e
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Pandey, Shri Krishna Chandra
Pandey, Shri Narsingh Naraia
 Pandey, Shri Sudhakar
Pratap Singh, Shri
Paswan, Shri Ram Bhagat
 Patel, Shri Arvind M.
‘Patil, Shri Anantrao
. Patil, Shri Krishnarao
Patnaik, Shri Banamali
Peje, Shri S. L.
Rai, Shrimati Sahodrabai
Raj Bahadur, Shri
Rajdeo Singh, Shri
Ram Dhan, Shri
Ramji Ram, Shri
Rao, Shrimati B. Radhabai A.
Rao, Shri P. Ankineedu Prasada
Ray, Shrimati Maya
Reddy, Shri P. Ganga
Reddy, Shri P. Narasimha
Richhariya, Dr. Govind Das
Roy, Shri Bishwanath
Rudra Pratap Singh, Shri
Sadhu Ram, Shri
Samanta, Shri S. C.
Sankata  Prasad, Dr.
Satish Chandra, Shri
Savitri Shyam, Shrimati
Sayeed, Shri P. M.
Shailani, Shri Chandra
Shambhu Nath, Shri
Shankar Dayal Singh, Shri
Shankaranand, Shri B.
Sharma, Shri A. P.
Sharma, Shri R. N.
Shastri, Shri Sheopujan
Sher Singh, Prof.
Shivachandika, Shri
Shivnath Singh, Shri
Sudarsanam, Shri M.
Suryanarayana, Shri K. :
Swamy, Shri Sidrameshwar
Tiwari, Shri Chandra Bhal Mani
Tula Ram, Shri
Unnikrishnan, Shri K. P.
Venkatswamy, Shri G.
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Vermi, Shri Balgovind
Verma, Shri Sukhdeo Prasad
MR. DEPUTY-SPEAKER : The result*
of the Division is : Ayes 28; Noes 103.
The motion was negatived.

SHRI SOMNATH CHATTERJEE. :
Amendment No. 7 is for the deletion of
two lines from clause 11, namely, sub-clause
(2), which provides for the payment of in-
terest on these Rs. 7.5 crores. This has
now become a standard form of legislation
to pay interest in addition to the huge
sums that are being paid. How long will
they take to pay this amount of Rs. 7.5 crores
and why is this interest being paid ? The
hon. Minister said that this Rs. 7.5 crores is
a “fair amount.” Then why provision for
interest at the rate of four per cent ?

SHRI S. MOHAN KUMARAMAN-
GALAM : Tamnot able to follow exactly
the objection raised by the hon. Member.
I think, it is on the question of payment of
interest from a particular date. This is
a usual provision that we place in any Bill
like this that after the amount has been de-
posited, the payment of interest will be there.

MR. DEPUTY-SPEAKER : Now, 1
put amendment No. 7 moved by Shri Som-
nath Chatterjce to clause 11 to the vote
of the House.

Amendment No. 7 was Put and
Negatived
MR. DEPUTY-SPEAKER : The question
is:
*“That clause 11 stand part of the Bill"”

The motion was adopted,
Clause 11 was added to the Bill,
Clauses 12 to 15 were added to the Bill,

MR. DEPUTY-SPEAKER: There is
an amendment to clause 16 by Shri R.N.
Sharma, He is not here; that is not moved,

“T¥Skri ‘Sarjoo Pandey aiso recorded his
vote for 'AYES.
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So, T put clwuse 16 to the vote of the House,
The question is :
*That clause 16 stand part of the Bill”,
Yhe motion was adopted,
Clause 16 was added to the Bill,
Clawe 17-—(Contract in bad faith may be
cancelled or varied)
SHRT SOMNATH CHATTERJEE :
J beg to move :
Page 6, line 32—
after “‘agreement’ insert—
“or working arrangement"* (R)
Page 6, line 35—
after ‘*‘agreement” jnsert—

“or arrangement’’ 9)

Page 6, line 40—
after “‘agreement”’ insert *‘or arrange-
ment” (10)

Page 6, line 42,—

after “‘agrecment’’ inset

“or working arrangement” (11)
Page 7, line §5,—

add at the end—

“and the same as confirmed, modi-
fied or reversed shall be binding
on all concerned with effect from
the date on which the order was
made under sub-section (1) (12)

MR. DEPUTY-SPEAKER : There is
an amendment by Shri R.N. Sharma.
He is not here; that is not moved,

SHRI SOMNATH CHATTERJEE :
Siz, this is of a drafting nature. [ would
like todraw the attention of the hon. Minis~
tor to clause 5(3). It says :

“Subject to the other provisions contained
inthis Act, alicontracts and working
srrangements which are subsisting
immediately before the appoiated
“y.n

42 1L.8.8./72—10.
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Theee will réemain in  force and can be
enforced against the Central Government.
But if you see clause 17 1o which these
amendments have been proposed, it says ¢

“If the Central Government is satisfied,
after such inquiry as it may think
fit, that any contract or agreement
entered into at any time within
twelve months,...”

It says that this onerous provision may be
put an end to. I do not quite understand
why a distinction has been made. In
clause 5(3), it says, contract and working
arrangements and, therefore, working
arrangements are treated to be some sort
of a binding obligation apart from what is
described as contract. But under clause
17, the Central Government wants to have
power to put an end t0 any contract or
agreement. But the words ‘“‘working art-
angements” which are contemplated in
clause 5(3) are not brought in clause 17.
If there is a working arrangement which is
onerous or which is entered into mala fide
that should also be cancelled. The Central
Government should take that power, That
is why 1 have suggested that in view of
clause 5(3), the words *‘working arrange-
ments'* should come in clause 17 also.

SHRI S. MOHAN KUMARAMAN-
GALAM: The hon. Member would have
noted that the words used in clause 5(3)
are “contractsand working arrangements™
and the words used in clause 17 are “contract
or agreement™. I have been advised that
the word *‘agreement” is wide enough to
cover all the working arrangements. There-
fore, there 1s no  need to mention the wards
“working arrangements” here. This is the
advice given to me. I think, it is quite
reasonable.

SHRI SOMNATH CHATTERIEE :
Why don’t you put the words “‘working
arrangements” in clsuse 17 also ?
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SHRI S. MOHAN KUMARAMAN.
GALAM : Kindly read it again. You
are used to listening in court; kindly
fisten herealso. In clause $(3), the words
are *‘contract and working arrangements.”
There is no word “agreement" in clause 5(3)
where as in clause 17, the words used are
“contract or agreement™’. The advice given
to me is that the word ‘‘agreement” used
in clause 17 1s wide enough to include the
words “working arrangements™.

MR. DEPUTY-SPEAKER : Now, I
put all the amendments moved by Shri
Somnath Chatterjee to clause 17 to the
vote of the House.

Amendment Nos. 8 to 12 were put and nega-
tived,

MR. DEPUTY-SPEAKER : The ques-
tion is :
“‘That clause 17 stand part of the Bill"
The motion was adopted,
Clause 17 was added to the Bili,

MR DEPUTY-SPEAKER : Thercare
no other amendments. I will put rest
of the Bill and clauses to the vote of the
House.

The question is :

“Clauses 18, 19 and 1, the Enacting
Formula and the Title stand part
of the Bili.””

The motion was adopted,
Clanses 18, 19, and 1, the Enacting Formula
and the Title were dded to the Bill.

SHRI S. MOHAN KUMARAMAN-
GALAM : I move :

“That the Bill be passed.”

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That the Bill be passed.”

The motion was adopted.

- 1}

15.20 Hrs !
INSECTICIDES (AMENDMENT) BILL

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) : On behalf of Shri F.A.
Ahmed, I beg to move :

“That the Bill to amend the Insecticides
Act, 1968, as passed by Rajya
Sabha, be taken into consideration.”

This amend ng Bill secks to amend
sections 9(1) and 13(1) of the Insecticides
Act, 1968, for extending the time limit
upto 31st December, 1972, to enable large
number of manufacturers, formulators,
mmporters, sellers of insecticides who could
not apply in time, to apply for the registra-
tion of their products to the Registration
Committee, Government of India and for
securing licences from the state authoritics.

This has been necessitated because of
the proviso of the above two sections
wherein persons engaged in the business
of import or manufacture of any insecticide
immediately before the commencement of
those sections, were to make an application
to the Registration Commuttee within a
period of six months i.e. upto 31st January,
1972, and those engaged in the manufacture
or selling, stocking or exhibiting for sale or
distributing, were to apply to the liconcing
officers appointed/notified by the States
within a period of three months 1.e. 3ist
October, 1971.

The bringing 1n of the manufacturers/
formulators/importers/sellers who could
not apply in time, under the purview of the
Act would enable the States to continue to
procure insecticides from these units and
avoid dislocation and blockade of supplies
of such an essential input for increasing
production in the wake of all round drought
situation resulting into substantial loss of
foodgrains and other essential agricultural
commodities.

The delay in setting up of the liconsing
agency in the States, lack of publicity,
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non-availability of garette notifications
to the widely scattered insecticide manu-
facturing/formulating units in the small
scale sector, are some of the reasons for
non-submission ‘of the applications for re-
gistration and licences, in time. This
amendment will glso save closure of many
manufacturing/formulating units in the
country, particularly, at the time when we
neod insecticides for saving our crops
increasingly large quantities.

MR. DEPUTY-SPEAKER : Motion
moved :
*That the Bill to amend the Insecticides
Act, 1968, as passed by Rajya
Sabha, be taken into consideration.”
The Bill relates to a very limited ques-
tion of extending the time for registration
and obtaining licence. If members would
confine themselves to this, we can dispose
of this Bill expeditiously.
Mr. S.P. Bhattacharyya.

SHRI S.P. BHATTACHARAYYA
{Uluberia) : I have nothing to oppose this
Bill but will support it, and while supporting
it I want to say a few words.

We should see that these chemicals
are not spurious. We have got experience
that sometimes the peasants are cheated.
We should be very careful that the chemi-
cals arc not spurious.

The next is that sufficient instructions
should be given for the use of these chemi-
cals; otherwise they become dangerous.
We should take all precautions. We use
DDT in various ways. But afterwords the
cumulative effect of DDT is very dangerous,
Americans have already stopped using that
in their country, but we have not yet stop-
ped using that. We should know the
chemicals, what we use and what are their
after effects. The best thing would be
that we should have other ways of killing
the insects. The Soviets are using birds
and other types of insects so that there is
no danger. There may be a biological
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balance and our crops may be saved. We
should try for those things.

With these words of caution, [ support
this Bill.
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*SHR1 E.R. KRISHNAN (Salem) :
Mr. Deputy Speaker, Sir, on behalf of my
party, the Dravida Munnetra Kazhagam,
I would liketosay a few words on the
Insecticides (Amendment) Bill, 1972 in-
troduced by Prof. Sher Singh. Sections,
9, 13, 17 and 18 of the principal Act are
sought to be amended through this Bill

“$The “arigmnal speach was delivered in Tamil,
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The principal Adt was osacted in 1968.
White speaking ia Rajya Sabka and also
just now when he introduced this Bilfin
this House, the hon, Minister stated that the
State Governments did not set up the licen-
sing agencies in time sand the Gazette
notifications were not made available to
innumerable manufacturers of insecticides.
He Has apportioned the blame on the Stite
Governments for bringing forward this
amending measure. I would like to know
which are the State Governments that did
not get up in time the licensing agencies.
1 would also request the hon Minister to
tell the House as to from what date
Seotions 9 and 13 of the Principal Act
became  effective.

As we are using high yielding varieties
throughout the country, the necessity for
plant protection through greater use of

insecticides has assumed greater significance.

In the Mid-term Appraisal of the
Fourth Plan, it has been stated that the
programme for the use of insecticides has
not been successfully implemented for want
of adequate supplies of insecticides at the
appropriate time for use by the farmers.
The target for 1971-72, so far as plant
protection was concerned, was S0 militon
hectares and the area actually covered was
just 35 million hectares. The plant protec-
tion scheme could not be implemented in
15 million hectares. On account of inade-
quate supplies of insecticides, even one-
third of 163 million hectares of total
cropped area has not been covered with
plant protection schemes. The value of
crop damaged on account of recurring
floods and drought is approximately on
ahavetage Rs. 200 crores. It has also been
assedsed by a study team of F.A.O. that
crops  worth Rs. 400 crores are damaged
overy yéar becauss insecticides are not
avelleble i suficient quantities at the
appropriets  time. Thoe Mindustan Fisec-
ticides which was stt wp in 1934 in the
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public sector hasnot yet veathed itsreted
capacity of production,

Sir, it is very essential that the manu-
facturers ofinsecticides areto beencouraged
and given greater incentives, if we wanat to
achieve self-sufficlency in our foodgrains
production. Since  this amending Bill
sock toextond assistance the manufsiturers
of insecticides, I support this Bill,  requost
the hon. Minister o consider the isues
raised by mein regard to making availabe
at proper timo in sufficient quantities the
insecticides to our farmers,

With these words, I conolude.
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PROF SHER SINGH Iam extremely
thankful to the hon, Members for the general
support that thcy have givento thisill
There were some points raised by hon
MNiembers. Certain pomts were made regard-
ing the precautions to be taken m the use
of these medicines Some hon. Members
pointed out that arrangements should be
made 30 that people could know that such
msecticide 13 a poison and should be cauti-
ousty wmeed I would like to pomt out
that we take spectal care in respect of these
maters. In  respect of these imsecticides
we put labels saying that these are poisons,
We also specify the antidotes on the labels,
if at all by mistake somebody uses that
medane, then the antidotes are also written
on those Tabsls So, we take all care to see
that these insecticides and other medicines
are not used by nustake by anyone; if they
are, then antidotes are written and they
can be used So, all caution has been
taken. .

Shn Jshaq Sambhali had raised the
guostion about the penalty that had been
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